Vol. II
4th April, 1955 (Monday)

LOK SABHA
DEBATES

(Part I—Questions and Answers)

(Vol. IT contains Ncs. 21—40)

LOK SABHA SECRETARIAT
NEW DELHI

L

FOUR Alas (INLAND) QIME SHILLING (FOREIGN)



LOK SABHA DEBATES
(Part I—Questions and Answers)

1767
LOK SABHA
Monday, 4th April, 1955.

The Lok Sabha met at Eleven of
the Clock.

[MR. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
DELIVERY OF MAIL IN RURAL AREAS

*1830. Shri Dabhi: Will the Minis-
ter of Communications be pleased to
state:

(a) the programme outlined for the
First Five Year Plan period for in-
creasing the frequency of delivery of
mails in villages where letters are
delivered only once a week;

(b) the extent to which this pro-
gramme has been fulfilled upto this
time; and

(c) the number of villages in each
of the Revenue Districts of the Bom-
bay Circle which will be benefited by
it?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) There
is no specific directive in the pro-
gramme outlined in  the First Five
Year Plan period for increasing the
frequency of delivery of mails in vil-
lages where letters are delivered only
once a week. The programme can-
templates the opening of post offices
on population and distance basis with
a few to provide a large number of
post offices in rural areas. Inci-
dently, the opening of a large num-
ber of post offices has, in several
cases, resulted in more frequent de-
nhiveries at certain villages.
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(b) Does not arise.
(¢) Does not arise,

Shri Dabhi: May I know the num-
ber of villages in Bombay State
where letters are delivered only once
a week and the number where even
once a week letters are not deliver-
ed?

Shri Raj Bahadur: The number of
villages where postal deliveries are
made only once a week is, [for
the whole of India 1,42,323 and in
Bombay Circle 13,663. The number of
villages where deliveries arc made at
longer intervals than once a week is,
for the whole of India 27,313 and in
Bombay Circle 2,152. The number
where more frequent deliveries than
once a week are made is, for the
whole of India 4,12,027 and in Bom-
bay Circle 19,844,

Shri Dabhi: May I know whether
there is any future programme re-
garding the increasing of the frequen-
cy of deliveries?

Shri Raj Bahadur: As | said, the
more the number of post offices the
lesser the areas served by the village
postmen, and so the number of fre-
quencies is automatically increased.
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Shri Krishnacharya Joshi: May 1
know whether Government have re-
cognised homoeopathy as a scienti-
fic system of medicine?

Rajkumari Amrit Kaur: The Central
Government?

Mr. Speaker: Yes.

Rajkumari Amrit Kaur:
tion of
arises.

Shri Krishnacharya Joshi: May 1
know whether any research work is
being done in homceopathy and, if
so, have Government provided any
facilities?

No ques-
recognition of that nature

Rajkumari Amrit Kaur: If the hon.
Member is referring to recent work
in homceopathy in India....

Mr. Speaker:

work.

He means research

Rajkumari Amrit Kaur: No re-
search has been done in homceopathy
so far, but we have offered facilities
for such research to be done either in
Bombay or Calcutta.
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Rrce MiILLING

*1832. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state the progress made so
far by the Committee set up to ex-
amine the working of defferent types
of rice milling in the country?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
The Committee's investigation has not
yet been completed. The report of
the Committee is expected to be
ready in May, 1955.

Shri Jhulan Sinha: May I enquire
if in view of the baneful effect that
the rice milling is having on the cot-
tage industry in villages, have Go-
vernment instructed the Committee to
submit any interim report and imple-
ment it as far as possible?

Shri M. V. Krishnappa: No interim
report was necessary, because we ex-
pected, when we appointed the Com-
mittee, that the report would be
ready within three months, They had
to go round all the States and it took
one month more, and we hope the re-
port will be ready within a month.

Thakur Lakshman Singh Charak:
Ha: the Committee issued a ques-
tionnaire and, if so, will it be rircu-
lated to Memberg of Parliament?

Shri M. V. Krishnappa: They have
issued a questionnaire to all the State
Governments, and if Members of
Parliament would like to have it I
shall consider that.

Shri Punnoose: Are Government
aware that an enquiry was conducted
by the Travancore-Cochin  Govern-
ment some time back, and are Go-
vernment informed of the results of
the same?

Shri M. V. Krishnappa: Not only
the Travancore-Cochin Government
but so many other bodies and some
other Governments also and the cot-
tage industries organisation have un-
dertaken surveys in their respective
areas. But this is a survey which
will be conducted throughout the
country and a uniform policy will be
evolved.
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INDIGO CULTIVATION

*1836. Shri Bibhuti Mishra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government propose to
revive the cultivation of indigo plan-
tation:

(b) if so, the names of the States
where it will be taken up;

(c) whether it is a fact that <vr.
thetic dyes are inferior in quality to
indigo; and

(d) if so, to what extent?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) to (d). The in-
formation is being collected and will
be laid on the Table of the Sabha.
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BETEL LEAVES

*183%, Shri D. C. Sharma: Will the
Minister of Food and Agriculture he
pleased to state the annual production
and consumption of betel leaves in
India?

The Minister of Agr.culture (Dr.
P. S. Deshmukh): The required in-
furmation is not available.

Shri D. C. Sharma: May I know if
betel leaves are not an article of ex-
port from this country and. if so, to
what countries are they exported?

Dr. P. S. Deshmukh: I know as a
fact that betel leaves were some time
back being exported to Pakistan. But
so far as the countries to which they
go and cther details of information
are concerned, they may be asked
from the Commerce and Industry
Ministry.

fhri D. C. Sharma: May I know if
the hon Minister can give me an idea
about the approximate area which is
under cultivation in this respect?

Dr. P, S. Deshmukh: No, Sir. 1
have no information.

Shri 8. C. Samanta: May 1 know
whether the Government is aware that
one company in London was export-
ing betel leaves from India and whe-
ther that practice still exists?

Dr. P. 8. Deshmukh: I do not know
of any such thing.

Sardar Hukam Singh: On a point
of order, when a specific question is
put and the answer from the Minis-
ter is that this information is not
available. can any supplementary
arise when the information ijs not
available?

Mr. Speaker: Really speaking, it is
not a point of order. but one of ex-
pediency, if I may say so. It is diffi-
cult for the Chair to stop all questions
because, the particular information
may not be available, but still it is
possible that information on some in-
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cidental points related to the main
question may be available. Therefore,
it will be better if the Minister is
left to say that he has no information
on the point.

Sardar Hukam Singh: My point is,
should the supplementary arise from
the information given or can it arise
independently of any information?

Mr. Speaker: It arises not only
from the answer, but it arises prin-
cipally from what the question aims
al. The Member wants an informa-
tion and has put down a question.
The Minister's information may be in-
complete, It is not that the supple-
mentaries are restricted only to the
Minister's answers. It is the subject
of the question which has to be taken
into consideration.

Joy FLIGHTS

*1840. Ch. Raghubir Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that arrange-
ments have been made at some im-
portant Air ports to offer joy flights
to the public; and

{b) if so, the income derived from
this source at Delhi, Calcutta and
Madras during 18547

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes,
Sir.

(b) Delhi_Rs. 210,

Calcutta and Madras  Nil

Ch. Raghubir Singh: May I know
whether it is a fact that the Govern-
ment is going to reduce the rates?

Shri Raj) Bahadur: As a matter of
fact, to begin with, it was Rs. 15 per
passenger for a flight of 15 minutes,
subject to a minimum number of in-
tending fliers being 16. Then, it was
reduced to Rs. 10 per passenger sub-
ject to a minimum of 15 passengers
for a flight of 10 minutes. The Cor-
poration have now decided to offer
joy flights on a payment of Rs. 200
for a 21 seater Dakota irrespective of
the number of passengers.



1775 Oral Answers

SBhri Punnoose: May I know the
number of air ports where these joy
ride facilities were given up?

Shri Raj Bahadur: According to
the Press Communique, the facilities
were available at Bombay, Hydera-
bad, Delhi, Calcutta and Madras.

Shri Punnoose: I wanted to know
the air ports where these facilities
were grven up.

Shri Raj Bahadur: The number of
people coming is not very encou:rag-
ing. We are awaiting the successful
fruition of this experiment.

Shri Krishnacharya Joshi: What
steps have Government taken to make
people air-minded and to encourage
joy flights?

Shri Raj Bahadur: This is a step
to make them air-minded.

Locust CONTROL SCHEME

*1841. Shri Ibrahim: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state the progress made by the
staff employed for the implementation
of the Co-ordinated Scheme of Locust
Control under the Technical Assis-
tance Programme?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): The Anti-Locust
co-ordinated Scheme does not operate
under the Technical Assistance Pro-
gramme of any foreign country,
though some assistance has been re-
ceived in the shape of training of
personnel, vehicles, power sprayers
and Dusters, wireless sets and in:ecti-
cides under T.C.A. Programme.

A statement showing the progress
made under the Scheme is laid on
the Table of the Sabha. [See Appen-
dix IX, annexure No. 1].

Bhri Ibrahim: From the statement
it appears that the number of swarms
coming into India have increased
from year to year. May I know why
the number of swarms is on the in-
crease?

Dr. P. 8. Desimukh: There is a
cycle according to which locusts ap-
pear to move. We were, unfortuna-
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tely, having a longer and larger in-
vasions of these locusts. As they
emanate from a long distance, it is
impossible to say whv they are ob
the increase.

ACCIDENTS IN MINES

+1842. Shri Tushar Chatterjea: Will
the Minister of Labour be pleased to
state:

(a) the total number of accidents
which occurred in the different mines
in Indja since January, 1954,

(b) the number of accidents in
which a Government Inquiry was
made; and

(c) the number of cases in which
non-compliance of the provisions of
the Mines Actl, 1952 by respective
Managements was reported?

The Deputy Minister of Labour
(Shri Abid Ali): (a) During 1954,
there were 286 fatal and 4,367 serious
accidents.

(b) All fatal accidents were inquir-
ed into by the officers of the Mines
Department and in two cases—one at
Swang Railway Colliery in January,
1954, and the other at Newton Chickli
Colliery in December, 1954, Courts of
Inquiry were also set up. Of the
serious accidents, 672 major cases
were also investigated.

(¢) 276. This does not, however,
include minor cases of non-compli-
ance which were, as usual, dealt with
by the Inspectorate of the Mines De-
partment by wverbal instructions and
executive orders.

Shri Tushar Chatterjea: May 1
know what are the different natures
of the violation of the Mines Act?

Shri Abid All: Non-compliance of
the provisions of the Mines Act sn
far as arrangements for stowing are
concerned and also many other mat-
ters.

Shri C. R. Narasimhan: May I know
how many of these were prosecuted
and how many convicted as a re-
sult of enforcement measures?

Shri Abld All: We have not yet re-
celved conviction reports. Most of
the cases of 1954 are still pending.
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Shri Bhagwat Jha Azad: May I
know whether it is a fact that most
uf these are cases of non-inspection
at regular intervals as provided in the
Mines Act by the Government Inspec-
tors?

Shri Abid All: Most of these cases
were flled because the Inspectors
visited the mines and found defects
in the working.

Shri K. P, Tripathi: May I know if
it is a fact that recently mine acci-
dents have increased and if so, are
sovernment thinking of tightening up
the inspection so that accidents may
be prevented?

Shri Abid Ali: We are increasing
the strength of the Inspectorate De-
partment. It is not a fact that acci-
dents are increasing. Accidents have
been decreasing all these years. It
was only in 1954 due to one serious
accident in. Newton Chickli that the
number has gone up very slightly.
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Dr. P. 8. Deshmukh: Since the
actual exports fell very short of the
quota in 1853, it was placed on open
general licence and good ground-nut
erop in 1953 and derationing of fats
in the United Kingdom was responsi-
ble fev unprecedented exportr
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SUPERANNUATED PERSONNEL

*1844. Chaudhri Muhammed Shaffee:
Will the Minister of Food and Agri-
culture he pleasedq to state:

(a) the number of officers above
the age of fifty-five in the Ministry at
present; and

(b) the number of officers who were
forced to retire before attaining the
age of fifty-five in 19547

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) 57.

(b) Two Ministerial Government
servants have been invalidated from
service.

Pandit D. N. Tiwary: May I know
the reasons for the invalidation in
both the rases?

Dr. P. S. Deshmukh: Out of the 57,
six are displaced persons. Out of the
remaining 51, 33 are ministerial gov-
ernment servants und 18 are Garetted
officers. Most of the Gazetted officers
have been retained for special reasons
of administrative necessity.

Pandit D. N. Tiwary: My question
was about the last 2. Why were
those 2 invalidated?

Dr. P. §. Deshmukh: Because of
physical incapacity, probably.

Mvysore TELEPHONE SySTEM

*1847. Shri Thimmaiah: Will the
M'nister of Communications be pleased
to state:

(a) the number of Mysore State
officials who were equated as class II
officers after the integration of the
State Telephone system with the Cen-
tral Telephone system:
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(b) whether orders of absorption
have been issued regarding those offi-
cers; and

(c) if not, the reasons therefor?

‘The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Two.

(b) No.

{¢) Theie has been some difficulty
.n creating permanent posts in the
equated cadre in the Posts and Tele-
graphs Departments for the absorp-
tion of one cf the two officials, be-
cause he was only officiating in the
post held by him in the State tele-
phone system prior to integration. A
proposal to get over this difficulty
has been suggested by the Director-
General, Posts and Telegraphs, and the
matter is under consideration of Gov-
ernment, Subject to the proposal be-
ing accepted, the officials will be ab-
sorbed in these permanent posts
from 1st April, 1851,

Shri Thimmalah: In view of the
fact that these officers by being not
absorbed have lost their increment
and provident fund and senicrity, do
Government propose to absorb them
as early as possible?

Shri Raj Bahadur: We are trying
our level best. Our difficully was
that these cificers were not confirmed
even under the ex-State Government
against the posts that they held. Had
they been so confirmed when we took
them over, it would have been per-
haps easier for us to absorb them
against permanent posts, and until
that is done, they are of course liable
to lose somewhat.

Shri Thimmaiah: May I know how,
when they were not even confirmed,
the Central Government equated
them as Class II officers?

Shri Raj Bahsdur: That is on an
ad hoc basis,

WATER SUPPLY FOR AGARTALA

*1848. Shri Biren Dutt: Will the
Minister of Health be pleased to refer
to the reply given to starred question
No. 436 on the 30th November, 1853
and state:
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(a) whether cases of intestinal dis-
eases complained of by the citizens of
Agartala have increased since 1953 to
January, 1955; and

(b) if so, whether any arrangement
has been made for the supply of filter-
ed drinking water?

The Minister of Health (Rajkun.ari
Amrit Kaur): (a) Hospital Statistics
indicate that there is no increase in
the number of cases of intestinal dis-
eases in Agartala,

(b) Drinking water is supplied at
present from 78 public tube-wells
sunk and maintained by the Agartala
Municipality and the State P.W.D.,
a part from a certain number of tube-
wells in private houses. A Water
Supply and Drainage Scheme for
Agartala is under preparation by the

C.PW.D. in consultation with the
Central Water and Power Commis-
sion.

Shri Biren Dutt: May I know how
many of the tube-wells are found to
be giving contaminated water after
examination?

Rajkumari Amrit Kaur: We have
no information on this point, but I
may say for the information of the
hon. Member that cases of intestinal
disease.: in 1953 was 1,882; in 1954 it
came down to 1,542; in January 1954
there were 137 cases and in January,
1955 there were 72 cases, so that there
is all-round improvement.

STAFF QUARTERS AT DHAB AND
DHoRAKOLA

*1849. Shri  Nageshwar  Pjasad
Sinha: Will the Minister of Labour be
pleased to refer to the reply given to
starred question No. 817 on the Tth
December, 1954 and state:

(a) whether the construction of dis-
pensary buildings and staff quarters
at Dhab and Dhorakola in Kudarma
have since been completed; and

(b) if so, when?
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The Deputy Minister of Labour
(Shri Abid AL'): (a) and (b). The
work at Dhab was completed on the
20th April, 1954. In the case of
Dhorakola, it is expected to be com-
pleted by the end of this month.

Shri Nageshwar Prasad Sinha: Have
medica] practitioners been appointed
there?

Shri Abld Ali: I have no informa-
tion,

Shri Bhagwat Jha Azad: May I
know what the present position of
these staff quarters is compared to
the labourers employed for whom the
construction has not yet been com-
pleted?

Shri Abid Ali: There are some
medical facilities provided by the
mines management themselves.

Shri Bhagwat Jha Azad: 1 want
to know what the present position of
the staff quarters is compared to the
labourers employed there for whom
the construction has not yet been com-
pleted as stated by the hon. Minis-
ter?

Shri Abid Ali: For the hospital?

Mr. Speaker: For the hospital or
for labour?

Shri Bhagwat Jha Azad: For the
hospital as well as for labour.

Shri Abid All: This question per-
tains to construction of the hospital
buildings and where the hospitals
have not yet been completed, there
can be no question of staff quarters.

CoMMITTEE ON LEGAL WORK ON RAIL-
WAYS

*1851. Shri Bishwa Nath Roy: Will
the Minister of Rallways be pleased
to state:

(a) whether an officer on Special
Duty was appointed to conduct an in-
quiry regarding legal work on the
Indian Railways some years ago; and

(b) if so, whether he has submitted
his report?

The Deputy Minister of Rallways
and Tranwort (8hri Alagesan): (a)
and (b). Yes, Sir.
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.Shri Bishwa Nath Roy: May I
know whether any recommendation
of the report has been implemented
till now?

Shri Alagesan: Orders are
issue.

Shri Bishwa Nath Roy: May I know
when the report was submitted?

Shri Alagesan: It was submitted
long back, in 1852.

Shri Bishwa Nath Roy: May 1
know the number of railway employ-
ees employed for legal work?

Shri Alagesan: I do not have the
figure before me at present. If the
hon. Member puts a specific question,
I can answer it.

under

CENTRAL HEALTH COUNCIL

*1852. Shri Wodeyar: Will the Min-
ister of Health be pleased to state:

(a) whether it is a fact that the
Central Health Council has recom-
mended to the Mysore Government to
consider recruitment and employment
of health personnel in the community
project areas and to initiate the B.C.G.
and National Malaria Control pro-
grammes there; and

(b) if so, the steps taken by the
Mysore Government in the matter?

The Minister of Health (Rajkumari
Amrit Kaur): (a) In one of the reso-
lutions passed by the Central Health
Council at its meeting held in Jan-
uary, 1955, it recommended that all
State Governments should consider
the recruitment and employment of
health personnel in the Community
Project areas, in B. C. G. Vaccination
Programmes and in the National
Malaria Control Programmes on a
permanent basis in their Health Ser-
vices.

(b) A copy of the resolution has
been forwarded to all the State Gov-
ernments, including the Mysore Gov-
ernment, and the matter is under their
consideration.

FisHING BANKS

*1853. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
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starred question No. 322 on the 14th
November, 1852 and state:

(a) whether any thorough survey of
the fishing banks off the coast of
Ind.a has since been made; and

(b) if so, whether any further
hydrobiological data of such fishing
banks have been collected so far?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) Yes; this data mostly relates to
conditions within two or three miles
from the shore along the coast of
Madras, Andhra and Travancore-Co-
<hin.

Sardar Iqbal Singh: May 1 know
whether the Government will see that
after the collection of this data, deep
sea fishing vessels do not operate in
those areas at the cost of the local
fishermen.

Dr. P. S. Deshmukh: 1 think this
precaution is always taken, and in a
way it is unnecessary because the
fisherman does not go so deep into
the waters.

Khadi For UNIFORM

*1855. Pandit D. N. Tiwary:. Will
the Minister of Communications be
pleased to state:

(a) whether any Khadi is purches-
ed for the uniforms and liveries of
employees of the Posts and Tele-
graphs Department; and

(b) if so, the quantity and value of
Khadi purchased in 1853 and 19547

The Deputy Minister of communica-
tions (Shri Raj Bahadur): (a) Yes.

(b) (i) 1952-53 (up to 31.3-53)
Quantity purchased 7.740  yards
Value. Rs. 12,375/8/-

(i) 1953.54 (up 0
Quantity purchased
Value

a1-0-54
33,750 yards
Rs. 55,570/14/-
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st 2
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Mr. Speaker: Order, order. It does
not arise.

Shri Dabhi: May I know the value
of Khadi which would be purchased
during 1854-55

Shri Raj Bahadur: The value of
Khadi for which orders have been
placed in 1854-55—it is being supplied
these days and the supply will be
completed in the course of the next
two months—is Rs. 26,47.202.3.6 for
11,54,465 yards.
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ey
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The Deputy M!nister of Communica-
tions (Shri Raj Bahadur): (a) Post

OMces 129, Telegraph Offices (i) Com-
bined office 9.

(ii) Departmental Telegraph offices,
Nil.

(b) (i) Telephone exchanges were
opened at Theog, Mandi and Chamba.
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(ii) Public Call Offices were opened
at Salogra, Kotkhai and Joginder-
nagar,

e Ped am & ok ced @
g P, d'w Porardt St A &t @ & # @@,
T dat Pyrwrae Paeft @ P om aies a@

R F & alt guioe @ m T 7T
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e At O & ) AT oA w ot 7§

e
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f oW vy : gER @ Al @ @
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RURAL SANITATION SCHEMES

*1860. Shri K. C. Sodhia: Will the
Minister of Health be pleased to state:

(a) the nature of the equipment
for Rural Sanitation Schemes that is
being obtained under the Agreement
with the Technical Cooperation Mis-
sion;

(b) the salieny features of this

scheme and when it is likely to be
implemented; and

(¢) whether any special agency is
proposed to be employed for the pur-
pose and, if so, its naiure?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). A state-
ment is laid on the Table of the Sabha.
[See Appendix IX, annexure No. 3].

(c) No special agency will be emp-
loyed for carrying out the scheme.
The work is being executed through
the State Public Health Engineering
Departments, the strength of which
will be increased where necessary.

st o who wifwar : 72 o &ede fear

T # gEm IER W AN S AR
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DAMAGED SUGAR

*1862. Dr. Rama Rao; Will the Minis-
ter of Food and Agriculture be pleased:
to state:

(a) whether Government have re-
leased any damaged sugar for sale
since the 1st March, 1955;

(b) if so, the quantity released so
far;

(c) the quantity of damaged sugar
in stock;

(d) the nature of the damage;

(e) whether this has affected the-
sugar market: and

(f) whether Government have had
the sugar examined for fungus and
other infection?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a)- Presumably the
reference is to sugar imported by Gov-
ernment. If so, Government have sold
some quantities of damaged sugar to
highest bidders by public auction at
the Ports.

(b) 2.263 tons, approximately.
(¢) 800 tons, approximately.

(d) Damage by sweating during:
voyage and by sea water.

(e) No.
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(f) No, but the sweated sugar on
discharge was surveyed and a sampie
of the sugar mixed with sea water was
examined at the Indian Institute of
.Sugar Technology, Kanpur. The sur-
‘vey report and the report of the Insti-
tute did not disclose presence of fun-
gus or any other infection.

INpONESIAN MEeTHOD OF Fisu CuLTiva-
TION

*1863. Shri Kasliwal: Will the Min-
ister of Food and Agriculture be pleas-
.ed to state whether it is proposed to
Introduce the ‘Indonesian Method of
Fish Cultivation' in the country?

The Minister of Agriculture (Dr. P. S.
Deshmukh): Yes.

TosAcco

*1864. Shri S. V. L. Narasimham:
Will the Minister of Food and Agri-
«culture be pleased to state:

(a) the total production of tobacco,
«country and Virginia, during the cur-
rent season; and

(b) the eflorts proposed to be made
‘to find an internal market for tobacco?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Figures of pro-
.duction of tobacco, both country and
Virginia, during the current season
.are not yet available,

(b) An adequate internal market for
tobacco exists already. If any further
scope is disclosed in future, the mat-
ter will be pursued.

Shri S. V. L. Narasimbham: May I
‘know whether any representation has
‘been received for the purpose of
constructing a factory for manufactur-
ing cigarettes to relieve the situation
‘in the country?

Dr. P. S. Deshmukh; There have
been some suggestions made, but those
who propose to establish new factories
also know the competition they have
4o suffer at the hands of the estab-
lished factories.

ExPLORATORY TUBE-WELLS

*1866. Shri Sarangadhar Das: Will
‘the Minister of Food and Agriculture

4 APRIL 1955

Oral Answers 1790

be pleased to state the names of the
States where exploratory tube-wells
will be sunk during the year 1955-567

The Minister of Agriculture (Dz.
P. S. Deshmukh): Madhya Pradesh,
Bhopal, Bombay, Saurashtra and Kutch,

Shri Sarangadhar Das: May I know
whether it is the purpose to explore
the possibility of locating subterranean
water in the States where there are no
tube-wells under the present arrange-
ment?

Dr. P. 8. Deshmukh: Yes, that js
partly the purpose with which this

exploratory programme has been
undertaken.

Shri Sarangadhar Das: May I know
why such exploration is not being car-
ried on in Orissa, Bengal and some
other States that have not been men-
tioned by the hon. Minister?

Dr. P, S. Deshmukh: It is being pro-
posed to be carried on. I have replied
to the question as framed. Orissa is
included, and we are going to dig 20
tube-wells in the exploratory fashion,
but that will be part of the 1956-57
scheme,

VENDING CONTRACTS

*1867. Shri Bhagwat Jha Azad: Will
the Minister of Rallways be pleased to
state:

(a) whether Government have main-
tained a list of persons who had licen-
ces of vending contracts on Stations
which are now in Pakistan;

(b) whether Government have issu-
ed any instructions to issue vending
contracts licences to only such displac-
ed persons as had such licences before
the Partition;

(c¢) whether such licences to dis-
placed persons are being given at the
station of their residence or at any
other station; and

(d) whether there is any limitation
in issuing licences to such displaced
persons?

The Parliamentary Secretary to the
Minister of Raillways and Transport
(Shri Shahnawaz Khan): (a) No com-
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lete list of such persons is maintained
by Government.

(b) No, Sir. But instructions have
been issued that except at the larger
stations when giving contracts, other
things being equal, preference is to be
given to experienced refugee caterers
or vendors.

(c) At any station where they are
considered fit to render service of the
requisite standard.

(d) Unduly large holdings are not
encouraged.

Shri Bhagwat Jha Azad: Arising out
of the answer given to part (a) of the
question, may [ know how if there is
no such list Government discriminate
between a bogus refugee and a true
refugee?

Shri Shahnawaz Khan: Every refugee
who has come here from West Pakistan
or for that matter from East Pakistan
is duly registered here. He has the
refugee registration card.

Shri Bhagwat Jha Azad: Are Gov-
ernment aware that in the Allahabad,
Lucknow and Moradabad divisions,
there is a large number of cases where
these vending licences have been given
to such persons in the name of refu-
gees who are not actually refugees?
Will Government verify such things?

Shri Shahnawaz Khan: If the hon.
Member would give us the list of the
persons he has in mind, we shall cer-
tainly look into it.

Shri Bhagwat Jha Azad: This is
none of my business. In view of the
fact that the licences given to indivi-
dual persons are unduly large, do Gov-
ernment consider that it is proper to
give such a large number of licences
to one refugee as against others?

Shri Shahnawas Khan: I am surpri-
sed to hear the hon. Member say that
it is none of his business. If it is
none of his business, why did he raise
this question at all, I cannot under-
stand.
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Shri Bhagwat Jha Azad: I am for
dictating policy, not for CID work.

Mr. Speaker: If the hon. Member:
wants information, it follows that he-
should supply the information no.
necessarily as a CID. In public
interest, he must bring it to the notice
of Government.

Shri Bhagwat Jha Azad: What for
do we pay?

Shri Sarangadhar Das: Arising out
of the reply to part (d) of the ques-
tion, namely that the railways do not
encourage large holdings of vending
contracts, may I know whether the-
existing large holdings of certain big
firms are proposed to be broken up?

Shri Shahnawaz Khan: Yes. As the
hon. Member is probably aware, a
high-powered catering committee known
as the Alagesan Committec was ap-
pointed to go into this matter, and it
has laid down a deflnite policy by
which railways are going to break up-
the large holdings and monopolies of'
catering and vending contracts.

RAaiLwAYS IN SEcOND FIVE YEAR PLAN

*1868. Shri Radha Raman: Will the:
Minister of Rallways be pleased to
state:

(a) whether it is a fact that Govern-
ment propose to spend over Rs. 800+
crores on schemes of Railway expan-
sion during the Seccnd Five Year:
Plan period;

(b) if so, the names of the principal
projects to be undertaken; and

(c) whether any priorities of their
implementation are contemplated ands
if so, what they are?

The Deputy Minister of Railways-
and Transport (Shri Alagesan): (a)
The amount to be allotted to Railways
in the Second Five Year Plan period
has not yet been decided upon.

(b) and (c). The Plan is in the
formative stages, and it is premature
to state anything definite about the-
projects to be undertaken and priori-
ties of their implementation.
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Shri Radha Raman: May I know if
‘Government are aware of the growing
demand of Delhi for a circular rail-
way in Delhi, and is it the intention
of Government to incorporate it in
the Second Five Year Plan?

Shri Alagesan: Such a demand is
ithere, and it will be duly considered
‘when we take up projects under the
Plan.

Shri Radha Raman: May 1 know if
‘Government have already formulated
-some plans for Delhi and the neigh-
bouring States in the proposals under
rthe Second Five Year Plan?

Shri Alagesan: I do not think it
need wait until the Second Five Year
Plan. There are certain proposals,
though I am not able to specHy them
at present.

Shrimati Renu Chakravartty: Is it a
fact that statements have been made
regarding the inclusion of certain pro-
jects in the Second Five Year Plan by
the hon., Mimister of Railways at a
-conference recently held wunder the
auspices of the West Bengal Congress
*Committee?

Shri Alagesan: Yes, such statements
have been made. and they only fore-
wcast approximates.

Shrimati Tarkeshwari Sinha: Is it a
fact that ®mprovement of signalling
operations will be given top priority
in the Second Five Year Plan, and it
50, what would be the cost involved
‘therein?

Shri Alagesan: I cannot exactly state
-what we will be spending on signal-
ling arrangements, but certainly they
-will have an important place.

RAILWAY ACCIDENT

%1869, Shri M. L. Agrawal: Will the
Minister of Railways be pleased to
refer to the reply given to starred
-question No. 138 on the 23rd February,
.1955 and state:

(a) whether any further detailed
inquiry has been instituted into the
wcauses of and the damage to life and
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property by the derailment of the
450-Down  Lucknow-Kasganj Pass-
enger Train of the North Eastern
Railway which occurred on the T7th
February, 1955 at 7-15 a.m. near Bho-
geepura Junction: and

(b) if so, the final findings thereof?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
The final report of the Government
Inspector of Railways is awaited. The
enquiry held by the Government Ins-
pector of Railways was not only a sta-
tutcry enquiry but also a detailed one
and therefore there is no necessity for
further enquiry.

Shri M. L. Agrawal: What were the
damages caused to the railway by
the accident, and what is their break-
up?

Shri Shahnawaz Khan: The damages
caused to the railway were to the ex-
tent of Rs. 50,900. If the hon. Member
likes to have the break-up, I could
give that also.

Mr. Speaker: Yes.

Shr: Shahnawaz Khan: The break-
up i locomotive—Rs. 2,000: rolling
stock—Rs, 46,000; permanent way—
Rs. 2,941,

CenTRAL Rice ResearRcH  INsTITUTE,
CUTTACK

*1870. Shri Sanganmna: Will the Min-
ister of Food and Agriculture be
pleased to refer to the reply given to
starred question No. 70 on the 16th
November, 1954 regarding the Central
Rice Research Institute at Cuttack and
state:

(a) whether the Report of the Com-
mittee has since been examined; and

(b) if so, the decisions taken there-
on?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). The
report is being examined and will be
laid on the Table of the Sabha in due
course,
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Shri Sanganna: May I know whe-
ther the representatives of the agri-
<cultural public and those of the Gov-
ernment tendered any evidence before
‘the Committee? If so, what was the
evidence tendered?

Dr. P. S. Deshmukh: The main term
of reference of the Committee was to
make specific recommendations regard-
ing the work that should be done by
each of these Institutes and to find out
if there was any duplication. The
ordinary peasant has no place in such
an investigation.

Shri Sanganna: How many cross-
«combinations have been proposed, and
how many were completed during 1954-
557

Dr. P. S§. Deshmukh: 1 could not
give that information.

PosT OUFFICES IN RURAL AREAS

*1872. Shri Dabhi: Will the Minis-
ter of Communications be pleased to
state:

(a) the number of compact groups
of villages with a population of 2,000
and over, in each revenue distriet of
the Bombay Circle, where post offices
have still not been opened;

(b) whether post offices in all these
villages will be opened by the end of
the First Five Year Plan period; and

(c) whether any programme for
opening post offices in villages or
groups of villages having a populaticn
of 1,000 and over has been envisaged
for the Second Five Year Plan period?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) A
statement is placed on the Table of the
Sabha. [See appendix IX, annexure
No. 4]. It may ibe mentioned that
the numbers are susceptible to vari-
ation, as different ccmpact groups can
be formed by grouping of different
sets of contiguous villages.

(b) This will depend on whether the
loss of post offices in these groups will
be within Rs. 750/- per annum and
whether they would be at a distance
of more than three miles from an exis-
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ting post office. About 400 more offi-
ces are expected to be opened in the
Bombay Circle by the end of the First
Five Year Plan period.

(c) The general question is under
examination and the plans have not
yet been finalised.

Shri Dabhi: May I take it that if
guarantee above the permissible loss
is given, then post offices will be
opened in all these areas?

Shri Raj Bahadur: Yes, if a guaran-
tee as to non-returnable contribution
is given.

Shri Dabhi: May I know under what
circumstances guarantee for the loss
over the permissible limit is asked for,
and why a non-returnable contribu-
tion demanded?

Shri Raj Bahadur: According to exis-
ting rules, we open a post office for a
village with a population of 2,000 or
for a group of villages with a popula-
tion of 2000, if the opening of the
post office does not entail a loss more
than Rs. 750—per post office. In case
the loss goes beyond that and if the
people of the locality come forward
and guarantee to make a non-return-
able contribution, we open a post office
there.

Shri Dabhi: I wanted to ask about
the non-returnable contribution.........

Shri Raj Bahadur: I have replied to
that.
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INSTHUMENT LANDING SYSTEM AT

CaLcurTa

*18%78. Ch. Raghubir Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that (Gov-
crnment propose to instal a standard
Instrument Landing System at Cal-
cutta; and

(b) if so, the probable expenditure
on this system?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes,
Sir.

(b) Rs. 7.5 lakhs.

Ch. Raghubir Singh: How long will
it take Government to complete this?

Shri Raj Bahadur:

its own time.

That will take

Shrimati Renu Chakravartty: May I
know whether when this instrument
landing system is set up in Calcutta,
it will be possible for the aeroplanes
to land even in the worst fog?

Shri Raj Bahadur: This is an aid
for landing and it is for inclement
weather that this instrument is being
set up. It is installed exactly for that
purpose.
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Dr. P, 8. Deshmukh: I do not know
to which Committee the hon. Member
is referring. So far as the information
I have here is concerned, it is that
the Minister of Food and Agriculture
had decided in 1949 to constitute a
Committee under the chairmanship of
Shri P. C. Ghosh to know the effect
of vanaspati on ghee. As a result of
the Bill, the decision that was taken
by the Ministry was to give this over
to an officer in the Ministry.
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INDIAN ForesT AcT

*1882. Shri Biren Dutt: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given
to starred question No. 1875 on the
19th April, 1954 and state:

(a) whether any modifications have
since been made in the rules made
under the Indian Forest Act, 1952; and

(b) if so, the details thereof?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) No, Sir.

(b) Does not arise.

Shri Biren Duté: May I know whe-
ther any tepresentation has been re-
ceived by Government from Kisan
Sabhas?

Dr. P. 8. Deshmukh: Not to my
knowledge.t

“SerpasiL” Druc

*1883. Shri S. C. Samanta: Will
the Minister of Health be pleased to
refer to the reply given to unstarred
question No. 233 on the 12th August,
1953 and state:

(a) the result of the trials conducted
by Messrs. Ciba Pharma Ltd., on
“Serpasil” drug prepared from an
Indian herb, in the treatment of high
blood pressure; and

(b) whether it is a fact that che-
micals from wood pulp and soya-bean
may also be found to be effective for
high blood pressure?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). Govern-
ment have no information.

Shri 8. C. Samanta: Is it a fact that
‘Serpasil’ and ‘Apresoline’, both toge-
ther, are administered in India by
medical practitioners for blood pres-
sure?

Rajkumari Amrit Kaur: Yes; this
drug has been used for ages in India
for reduction of blood pressure.

Shri 8. C. Samanta: Is it not a fact
that ‘Serpasil’ is manufactured from

" “¥ihis wad later corrected. See Col —1809
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the root of a plant in India and may
I know whether Government have
taken any steps to utilise this and
other plants?

Rajkumari Amrit Eaur: Yes, Sir.
As a matter of fact, the export of
‘Raufila Serpentina’ plant has been
banned because we do not want that
the plant should die; and this drug is
belng manufactured in India also.

Sucar MriILLs

*1884. Shri K. C. Sodhia: Will the
Minister of Food and Agriculture be
pleased to lay a statement on the
Table of the House showing:

(a) the names of sugar mills whijch
claimed compensation for their ex-
ports of sugar during 1853-54;

(b) the amount paild to each of
them;

(¢) whether any dues are still out-
standing;

(d) the total quantity of sugar ex-
ported during 1953-54 and the rate of
compensation payable per maund; and

(e) the reasons that led Govern-
ment to encourage this export?

The Minister of Agriculiure (Dr.
P. 8. Deshmukh): (a) to (e). Export
of sugar from India was banned after
the 31st January, 1953, and no sugar
was, therefore, exported during 1953-
54. A statement giving the required
information in respect of exports prior
to the 31st January, 1853, is, however,
laid on the Table of the Lok Sabha.
[See Appendix IX, annexure No. 5].

st wo w0 wivar : wren 4 M ®
TN T AW A wg o, 3Ed e
daqr g g W, IEE ®@ T ETA
Pear mar ur a1 ot wt @ Pemn A Wt 2

wo o gwo fergw : Wy IH & &
ferar o wr, g www gL
wy ol

4 APRIL 1955

Oral Answers 1802

st €o wto witvwwr : &wr w1 W sw
& g T @ wE IR @ AW T W ?

Shri P, §, Deshmukh: I would like
to have notice,

wuter Pt wr omvw # Fww

#U559, ARt WRTEE T Ty ;AT HWR
it 7z woe ¥t gw w7 B

(®) w1 or 7w § Pw ov A weww #
gheaT o ag=w smidae @ gt wwler
frm 7 7 o awE @ e @
Ted a9Y wER T a e o,

(@) qiy gf, ot gwe 9 Tt ot =@
atr ot it Pt miw o |, A

@m) w gitrat w W s wie onfe
ot 2

#wm Iwiht (of o g ;%) T
e, gt Mot @ g @ sEw @
f a7 @ &, o F g @
™™g

@ T = g
@) T, sfturr
st wmTew W oM ;T 9 AR §

aaf & Pw gt Pt ® oow o ewww |
& abret wt wle cgdt W 7

Rt ow g : @y gt @ o wgen
% F FEW § A T I @ @ Pt
ot @t ot oiw g & 1 o o
W A THA ST LA W1 AR ¥ AR
g6t At # gy F R gF o Iw
gee & @ 9w 0w @ et wed wt
ST TET o1 a {lﬂlﬁh w1 “aileron’®
Parrbey oo & g’ ot

InpIAN TELEPHONE INDUSTRIES, LTD.

*1888. Shri Tushar Chatterjea: Will
the Minister ©f Communications be
pleased to state:

(a) the number of non-Indian OM-
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cers employed in the Indian Tele-
phone Industries Ltd., Bangalore, as
on the 31st March, 1851;

(b) the number of such stafl as un
the 28th February, 1955; and

(c) the number of cases in which
trained Indian officers have replaced
.he non-Indian Officers during the
above period?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Eight.

(b) Four,
(c) Fight.

Posmrr Crry Posr Orrice

*1889, Shri M. L. Agrawal: Will the
Minister of Communications be pleas-

ed to state:

(a) whether it is a fact that the
City Post Office, Pilibhit has refused
to accept letters and other articles for
registration since the 22nd  March,
1955;

(b) if so, the reagons therefor; and

(c) ihe steps Government propose to
take to remove the hardship caused to
the public on this account?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.
The Registration counter was closed
from ihe 22nd to the 26th  March,

1955,
(b) Due to acute shortage of staff
in that office.

(¢) The matter is being investigated
and steps have been taken to prevent
a recurrence of such incidents,

Shry M. L. Agrawal: Has the re-
gistration counter been opened now?

Shri Raj Bahadur: It was opened
right cn the 26th March, 1955.
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OccuraTroNAL Diseases AmMonNG  Biri
WORKERS

*1892. Shri D, C, Sharma: Will the
Minister of Labour be pleased to sta.e:

(a) whether any pilot survey re-
garding occupational diseases is being
carried out among the biri workers;

(b) if so, under whose auspices;

(¢) whether the survey has been
completed; and

(d) if so, what are the conclus.ons
arrived ai?

The Deputy Minister of Labour
(Shrl Abid Ali): (a) to (d). No such
survey is being conducted under the
auspices of the Government of India.
It may be mentioned that investiga-
tions into the health of children em.
ployed in biri factories were conduct-
ed by the State Governments some
time ago at the instance of this Min.
istry. A statement showing a sum-
mary of the replies received which
was laig on the Table of the Sabha
on the 21st November, 1853, is again
placed on the Table. [See Appendix
IX, annexure No. 8).
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Shri D. C. Sharma: From the report
supplied to me I find that the condi-
Jdons in the work places of these
workers are deplorable; they are ill-
ventilated, ill-lighted and congested.
Is the Government going to take any
action on that?

Shri Abid Ali: It is a malter pri-
marily concerning the State Govern-
ments. We have written to them and
they are domg the needful in the
matter.

Shri D. C. Sharma: Is it not a fact,
as given in the statement, that the
hours of work required of these biri
workers are too long and may I know
whether the Central Governmenl is
seeing to it that the hours of work
are reduced?

Shri Abid Ali: As I have already
submitted, the State Goverament
have to atiend to it and we have
their attention to this matter,

Shri Sarangadhar Das: May I know
if, in view of the fact tha. Govern-
ment want to establish a Welfare
State, they propose to enact any
legislation prohibi.ing chilg labour in
such f{actories?

Shri Abid Ali: At present also chil-
dren are prohibited from being em-
ployed in the factories.

Short Notice Questlon and Answer

ExnreiTioN oF NEWSREELS AND Docu-
MENTARIES

S.N.Q. No. 6. Shri §. V. Ramaswamy;
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether there is any contract
with the Film Industry 1o exhibit
newsreels and documentaries;

(b) whether in Madras the exhibi-
ion cf newsreels and doucumentaries
has been stopped ang if so, since
when;

{c) the reasons of the stoppage and
the agency which has stopped it; and

(d) whether representationg have
been reccived from the public of
Madras In this connection?
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) There
is no contract with the film industry
as such, but the Films Division enters
into a standard coniract on the basis
of rentals with individual cinema ex.
hibitors for the regular supply of
news‘reels and documentaries.

(b) Yes. After the Supreme Court's
decision on 1st October, 1954, the
majority of cinemas stopped exhibi-
tion, Qut of those who had stopped,
fil permanent cinemas and 20 touring
cinemas thereafter voluntarily resum-
ed exhibition. The present position is
that 75 permanent cinemas and 21
touring cinemas are exhibiting news-
reels and documentaries, out of a
total oL:iN permanent cinemas.

(¢) The stoppage arose out of the
Supreme Court's decision which held
invalig the rule framed by the Madras
Government under the old Cinemato-
graph Act of 1918, on the ground that
the rule did not indicate the charac-
ter, nor prescribed the length of foot-
age of films which were required to
be shown. Unlike most of the other
States, the State of Madras had not
enacted legislation as was required,
on the lines of Section 12(4) of the
Cinematograph Act of 1952, which
was not open to the same objection
as the one which prevailed in the
Supreme Court.

Taking advantage of that decision,
the South India Film Chamber of
Commerce passed a resolution for the
stoppage of the exhibition of such
films. Even so, a number of theatres
either continued or resumed the ex-
hibition of such films voluntarily. The
efforts and the desire of a large num-
ber of cinema houses to resume ex-
hibition could not succeed on account
of the oppositiom of some distributors
on whom thesé theatres depend for
the supply of their films,

(d) A large number of representa-
tions have been received in the Minis-
try from individuals and associations
protesting against the stoppage of do-
cumentariee and newsreels. Public
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protests have been voiced also in the
Press. It is hoped, the passing of the
required legislation which is at pre-
sent before the Madras Legislature,
on the lines of Section 12(4) of the
Cinematograph Act of 1952, will recti-
fy the present situation.

Shri S. V. Ramaswamy: Is it a fact
that there is a dispute between the
Ministry and the film industry regard-
ing the broadcasting of film sqngs and
that this refusal to exhibit approved
films is an offshoot of it?

Dr. Keskar: No, Sir. I do not think
so. As far as the dispute about film
songs is concerned, the matter has
been brought before the House many
times in the shape of questions and
quite detailed replies have been given.

Shri N. M., Lingam: May [ know if
it i1s a fact that one of the reasons
for the cinema exhibitors in Madras
refusing to exhibit newsreels and
documentaries is the absence of ade-
quate number of documentaries in the
regional languages? If so, what steps
do Government propose to take to
remedy this defect?

Dr., Keskar: I do not think that that
is the reason, In fact, the main reason
was this. The dispute was started In
the Madras High Court by the Madras
distributors a long time back, im-
mediately after the coming into force
of the Conslitution, that the Madras
rule is not putting reasonable restric-
tions, that it is putting unreasonable
restrictions, and that dispute has
been going on from Sessions Court to
High Court and from the High Court
to' ‘the Supreme Court. The reason
that it was declared ultra wvires was
that in the meantime the Madras
Government was not able to change
the old rule which was framed before
the new Constitution came into being.

Shri K, G. Deshmukh: May I know
whether the showing of the documert-
arles is partially or totally stopped
anywhere by this decision?
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Dr.  Keskar: No Sir, except in
Magdras,
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Dr. Keskar: I have not understood
the question.

Shri Joachim Alva: Is Government
aware that public opinion is entirely
in favour of Government producing
and controlling national document-
aries and features and not being
passed into private hands?

Dr. Keskar: Public opinion very
much appreciates and favours the
documentaries produced by Govern-
ment. I am not aware whether the
public i against it—I do not think so.
But probably, the trend in public
opinion might be due to thc “act that
private production of documentaries
is of a very poor character,

Shri S. V. Ramaswamy: What steps
the Ministry is taking to see that the
cltizens of Madras City are not denied
the beneflt of seeing these valuable
documentaries?

Dr. Keskar: The Madras Govern-
ment has been asked to pass the Act
as soon as possible, Before the Act is
passed, it is not possible to take up
this question.

CORRECTION OF ANSWER TO
STARRED QUESTION NO, 1882,

The Minister of Agriculture (Dr.
P. 8. Deshmukh): May I correct the
reply given by me this morning to one
of the Questions, viz., Starred Ques-
tion No, 18827 I had said there “not
to my knowledget” but I find that
representations were recelvegd by the
State Government and amendment of
the Tenancy Act is under considera-

tion.
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WRITTEN ANSWERS TO
QUESTIONS
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LocoMoTIvEs

*1837. Shrl T. B. Vittal Rao: Wil
the Minister of Rallways be pleased to
state:

(a) the mumber of classes of loco-
motives used on the rallways; and

~~§Xe¢ Col. 1860,
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(b) whether any steps are being
taken to reduce the number of classes?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a) 248 on
all gauges and including steam, elec-
tric and diesel.

(b) Yes, Sir,

IRRIGATION RATES

*1839. Dr. Ram Subhag Bingh: Will
the Minister of Food and Agriculture
be pleaseg to state;

(a) whether it ig a fact that the
conference of Central and State Gov-
ernment Officials held recently in
Delhi has recommended the pooling of
rates for canal and tube-well irriga-
tion.

(b) whether Government have con-
sidered the recommendation; and

(c) if so, the decision arrived 1t in
the matter?

The Minister of Agriculture (Dr.
P. §. Deshmukh): (a) Yes.

(b) and (c). The recommendation
has been commended to the State
Governments concerneg@ for their con-
sideration,

Svcar DEvELOPMENT BOARD

*1845. Thakur Jugal Kishore Sinha:
Will the Minister of Labour be pleased
to refer to the reply given to the sup-
plementary question arising out of
starred question No. 1405 on the 20th
December, 1954 and state:

(a) the manner in which C‘}ovem-
ment have ascertained the relative re-
presentative character of the various
Trade Unions of sugar industry before
making recommendation for the nomi-
mnation of labour representatiyes on
the Sugar Development Board; and

(b) whether it {s a fact that on a
referendum being taken in U.P., the
I.N.T . U.C. could not secure the majo-
rity of votes?
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The Deputy Minister of Labour
(Shri Abid Al): (a) The representa-
tive character of the various organis-
ations was enquireg into by the Chiet
Labour Commissioner who verified
the membership claims of the main
Central all India organisations of
workers,

(b) Government of India have 20
information about the referendum.

HeaLTH WORKERS

*1846. Shri Gidwani;: Will the Minis.
ter of Health be pleased to state:

(a) the names of the States which
have asked for Central Assistance to
finance their scheme of enhanced re-
muneration to health wnrkers in rural
areas;

(b) the amount askel for by these
States; and

(¢) the amount that has actually
been sanctioned to them upto the 28th
February, 1955,

The Minister of Health (Rajkumarl
Amrit Kaur): (a) No such request
has been made to the Government of
India by any State Government,

(b) and (c). Do not arise.

PostaL EMPLOYEES

*1850. Shri U. M. Trivedi: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that a spe-
cial officer was appointed to look into
the terms and conditions of service
and of the duties of staff in the
Accounts and other Branches of Post
Offices;

(b) whether any report has been
sumitted by him; and

(c) if so, the action taken thereon?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) A
Speclal Officer was appointed to
evolve a standard for fixing the
strength of the Accounts Branch of
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Head Pust Offices and Head Record
Offices of R.M.S.
(b) Yes,

(c) The report is being
by Government.

examined

PROMOTION OF RAILWAYS

¢1884, Shri Veeraswamy: Will the
Minister of Raiflways be pleased to
state:

(a) whether it is a fact that the
time limit for the promotion of Class
IV staff to Class III posts on the
Southern Railway has been revised
from flve to seven years: and

(b) 1f su, the reasong therefor?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shrl Shahnawaz Khan): (a) Yes, Sir.
The Southern Railway have revised
the time-limit for promotion of Class
IV staff to Class III posts from five
to seven years with effect from 1st
September, 1054,

(b) The main object in doing so
was to discourage the prevailing ten-
dency amongst the qualiied candi-
dates failing to get selected for Class
II1 service through the Railway Ser-
vice Commission, seeking service in
Class IV in the hope of working their
way up to Class II1 within a short
period. This places the ordinary
Class IV staff with longer service at
a disadvantage as the existing proce-,
dure for promotion is by szelection.

INTERNATIONAL FaArRMm YoUTn
ExCcHANGE PROGRAMME

Shri K, C. Jena:

*1856.  Shri N. Rachish:
Will the Minister of Food und
Agriculture be pleased to refer to

the reply glven to starred question
Wo. 56 on the 23rd February, 1935
and s=tate:

(a) the number of appileations re
celved from the apriculturists, State-
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wise for {raining under the Interna-
tional Farm Youth Mxchange Pro-
gramme; and

(b) the number of the applicants,
State-wise, who have been gelected? -

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). A
statement giving fhe required infor-
mation is placed on the Table of the
Sabha. [See Appendix IX annexure
No, 7].

ImpORT OF GHEE FroM U.S.A.

*1858. Shri T. S. A, Chettiar: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to starred question No, 937 on the
14th March, 1955 and state:

(a) 'whether Government have re-
ceived any representations against the
import of ghee from US.A.; and

(b) if so, the decision taken in the
matter?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes, Sir.

(b) The representations are under
consideration.

RarLway EMPLOYEES

*1861. Pandit M. B, Bhargava: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that the
Railway Board has laid down a uni-
form policy for transfer of Railway
employees on inter-railway basis on
reasonable grounds; and

(b) if so the steps being taken to
ensure its implementation?

The Yeputy Minister of Railways
and Transport (Shri Alagesan): (a)
No rules have been laid down for the
transfer of non-gazetted railway ser-
vants from one Railway to another
Ordinarily a railway servant shall be
employed throughout his service on
the Rallway to which he is posted on
first appnintment and shall have no
claim as ©of right for transfer to an-
~ther Railway.

(b) Does not arise.
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Bocus Ramway TICKETS

*1865. Shrimati Nla Palchoudhury:
Wil the Minister of Rallways be
pleaseq to lay a statement on the
Table of the House showing:

(a) the total amount involved in
the sale of bogus railway tickets by
inter-State gangs during the last three
years;

(b) whether any persons have been
arrested for selling bogus railway
tickeis during the same periods;

(c) if so, their total number and
the names of the States to which they
belong; and

(d) what special steps Goverament
have taken to prevent the sale of such
bogus railway tickets?

The Parllamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawar Khan): (a) The
amount is not known.

(b) Yes,
(¢) 22 of whom seven belong to

West Bengal, eight to Bihar, six to
Uttar Pradesh aand one to Punjab,

(d) Ticket-checking staff have been
alerted to exercise special vigilance
to detect such cases, Special railway
staff deputed for the purpose and the
police keep a watch on the activities
of the criminals suspected to be in-
volved in such frauds.

ForcEp RarLway TICKETS

*1871. Shri §. N. Das: Will the Mi-
nister of Railways be pleased to state:

(a) whether it is a fact that the
Calcutta Police raided a miniature
railway booking office in North Cal-
cutta on the 21st March, 1955; and

(b) if so, the nature of the tickets
and other material found there?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawar Khan): (a) Yes.
8ir.

(b) Bogus railway tickets together
with some genuine railway tickets
with printing and drting equipment,
ete., were recovéted’ 'ty the Police.
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COMMITTEE ON THE MANUFACTURE OF
Rorwane Srock
*1874. Shri T. B. Vitial Rao: Will
the Minister of Railways be pleased
to state:
(a) whether the Committee set up



1817 Written Answers

to advise on the manufacture of Nar-
row-gauge Locomotives and certain
types of wagons has submiiteg its
report; and

(b) if so, whether a copy thereof
will be laid on the Table of the
House?

The Deputy Minister of Raillways
and Transport (Shri Alagesan): (a)
No,

(b) Doces not arise,
Rannway RoLLING SToCK

*1875. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
refer to the reply given to starred
qQuestion No, 656 on the 10th March,
1955 and state the number of locomo-
tives to be supplied by the U.K. under
the Indo-U.S. Technical Co-operation
Aid Programme?

The Deputy Minister of Railways
and Transport (Shri Alagesan):
Twenty-five (25).

EMPLOYEES’ STATE INSURANCE ScCHEME

*1876. D1. Ram Subhag Singh: Will
the Ministe.' of Labour be pleased to
state:

(a) whetner the Employees' state
Insurance Scheme has been extended
to any new piaces since January, 1855;

(b) if so, the names of those places;
and

(¢c) how many employees will be
benefited in all these places?

The Deputy Minister of Labour (Shri
Abid All): (a) Yes.

(b) Coimbatore in Madras State

ang Indore, Gwalior, Ujjain and
Ratlam in Madhya Bharat.
(c) 89,000.
CancEn

*1877. Shri Raghunath Singh: Wil
the Minister of Health be pleased to

state:
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(a) whether it is a fact that a new
device known as the ‘Iscope Gun’' is
now being used in Britain for curing
cancer; and

(b) if so, whether Government pro-
pose to introduce it in the hospitals in
India?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes,

(b) The question is under examina-
tion at present.

MebicarL TEACHERS

*1880. Shri Gidwani: Will the Min-
ister of Health be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the re-
commendation of the Central Health
Council regarding the grant of a sub-
sidy to State Governments to enable
them to raise the pay scales of tea-
chers employed in Medical Insti-
tutions; and

(b) if so, the decision taken in the
matter?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). Yes. The
matter is under consideration.

TecHNICAL COMMITTEE OF INDIAN
AmRrLINES CORPORATION

*1881. Dr. Ram Subhag Singh: Will
the Minister for Communications be
pleased to state:

(a) whether the Technical Com-
mittee appointed by the Government
of India have submitted their report
to Government about the relative
merits of different types of aircrafts
for replacing the Dakotas which are
at present being used by the Indian
Airlines Corporation;

(b) the nature of the report;

(c) whether Government have ac-
cepted it; and

(d) if so, the type of aircrafts that
will replace the Dakotas?
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The Deputy Minister of Communi-
«<ations (Shri Raj Bahadur): (a) to
(b). The Technical Committee appo-
inted by the Government of India to
evaluate the characteristics and com-
parattve performance of the British
Viscount and the American Convair
type aircraft have submitted their
report, which is a detailed technical
appreciation of the comparative per-
formance and economic characteristics
of the two types of aircraft. After
examination of this report, the Com-
munications Ministry have come to
the conclus«a that Viscount aircraft
are better suited for operation over
the trunk routes of Indian Airlines
Corporation.
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Cannen Foop INDusTRY
*1886. Shrimati Ila Palchoudhury.

Will the Minister of Food and Agri-
calture be pleased to state:

(a) whether any protection is pro-
vided to the Indian canned food in-
dustry;
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(b) if so, to what extent,

(¢) the names of the countries, if
any, to which canned food is exported;
and

(d) the varieties that are exported?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes, so far as
fruit products industry is concerned.

(b) A statement is placed on the
Table of the Sabha. [See Appendix
IX, annexure No. 8],

(c) UK, Jeddah, Aden, Kuwait,
Bahrein and East Africa.

(d) Canned mangoes, pine-apples,
oranges, some canned vegetables and
canned fish.

OPENING OF A FLAG STATION

*1890. Shri 8.N. Das: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that the site
of the proposed flag station between
Laheriasarai and Haiya Ghat on the
Samastipur-Darbhanga Branch of the
North Eastern Railway which was de-
cided to be located near Ratanpura
level-crossing has been shifted to fur-
ther South; and

(b) if so, the reasons therefore?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawarz Khan): (a) A pro-
posal for a crossing station bet-
ween these stations, at a distance of
2.76 miles from Haiya Ghat and 3.98
miles from Laheriasarai, has been in-
cluded in the approved Works Prog-
ramme of 1955-58.

(b) The site of the proposed cros-
sing station has been selected on
grounds of operational convenience.
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NewToN-CHIKLI DISASTER INQUIRY
CoMMITTEE

*1894. Shri T.B. Vittal Rao: Wil
the Minister of Labour be pleased to
state:

(a) the total amount spent on the
Newton-Chikli Mine Disaster Inquiry
Committee upto February, 1955; and

(b) whether any time-limit has been
fixeq for the submission of their re-
port?

The Deputy Minister of Labour
(Shri Abid Al): (a) Rs. 1215/3/-.

(b) No.
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TransPORT HANDLING

*1896. Ch. Raghubir Singh: Will the
Minister of Railways be pleased to
state:

(a) the policy of the Railway Board
regarding the tenure of goods handl-
ing contracts at big transhipment and
ferry points on the North Eastern Rail-
way,

(b) whether it is a fact that the
goods handling contract at Manhari-
ghat is being extended from time to
time since 1941, because of the satis-
factory service; and

(c) the policy of the Rallway Board
towards the tenure of handling con.
tracts at other joint ferry service sta-
tions like Bhagalpur and Mokameh-
ghat?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (c). According to the present
policy, the normal tenure of such
handling contracts iz three years.

(b) The present contractor has
been holding the contract since 1841.
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AR ACCIDENTS

*1897. Shri Gidwani: Will the Minis-
ter of Communications be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the Press
statement made by the Chairman, Air
Transport Licensing Board, to the
effect that the majority of air crashes
were due to errors of the pilots, and
that they rcouire intensive training
and practice in emergency proce-
dures; and

(b) if so, the steps Government
have taken in that direction?

The Deputy Minister of Communi.
cations (Shri Raj Bahadur): (a) Yes,
Sir.

(b) The Indian Airlines and India
International who are major employers
of commercial pilots in the country
have introduced intensive programme
of periodic refresher training for
their pilots.

Instructions have also been issued
for the checking of each pilot opera-
ting Scheduled or non-Scheduled
Service: in regard to his proficiency
in instrument flying and emergency
procedures at least once in six months.
Checks for such proficiency are car-
ried out by the Check Pilots approved
by the Director General of Civil Avi-
ation and their check reports are
taken into account before the licence
is renewed. If a Pilot is found
deflcient in flying technique he is
required to undertake further training
before his licence is renewed. In
order to enforce uniform standards,
renewal of licences is now being done
in the office of the Director General
of Civil Aviation. Formerly such
rencwal was done by the Controllers
of Aerodromes at the various re-
gions,

e v wen, swlH

#RSES, Wo WROWR : a9 @rew HuE
gz a5 Fw s P

(%) ==fa mwon gan, sas F odd

4 APRIL 1855

Written Answers 1824

Prad et & o 2w @F tem v
sa &, Al

(@ afefew ww Fed @ fad IR
g oot P s & 2

arey aft (reEd Wl
(%) amr

(@) da = aeman A £ A tgw
grr & 1
FisH CANNING FACTORIES

*1899. Shrimati Ila Palchoudhury:
W:ll the Minister of Food and Agri-
culture be pleased to lay a statement
on the Table of the House showing:

(a) the number of fish canning
factories in India;

(b) the names of the States where
they are located; and

(c) whether canned fish is exported
to fereign countries?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) to (c¢). A state-
ment is laid on the Tabie of the
Sabha. [See Appendix IX, annexure
No. 11.]

ReservaTION FEES

538. Shri M. L. Agarwal: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
‘Reservation Fee' of annas eight |is
not .0 be levied in the case cf Mem-
bers of Parliament; and

(b) if so, the date from which this
decision wi:l be effective?

The Deputy Minister of Raillways
and Transport (Shri Alagesan): (a)
No.

(b) Does not arise.
Arr-INptA MeNTAL HEALTH INSTITUTE

539. Thakur Jugal K’shore Sinha:
Will the Minister of Health be pleased
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to state the advice, f any, tendered by
the All-India Mental Health Institute
for the Organisation of the Mental
Health Services?

The Minister of Health (Rajkumari
Amrit Kaur): The All-India Mental
Health Institute, which commenced
work only on 3rd January, 1955, has
not so far tendered any advice for the
organisation of Mental Health Ser-
vires,

InpiaAN CouNcIiL oF MEDICAL RESEARCH

540. Thakur Jugal Kishore Sinha:
Will the Minister of Health be pleased
to state how far the results of the re-
searches carried out by the Indian
Council of Medical Research have
benefited the public?

The Minister of Health (Rajkumari
Amrit Kaur): A statement is laid on
the Table of the Sabha. [See Appen-
dix IX, annexure No. 12].

Rannway EMPLOYEES

541. Chaudhri Muhammed Shaffee:
Will the Minister of Rallways be
pleased to state whether the Labour
Commissioner has held that withhold-
ing of increments of staff temporarily
or permanently is illegal and ultra-
vires, and if so, what action has been
taken in this regard?

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
hon. Member is presumably referring
to a letter issued by the Chief Labour
Commissioner (Central) to his Re.
gional Labour Commissioners op
2.11,1954. A copy of the same has
been obtained on receipt of this gues-
tion and the gquestion is under exami-
nation

PORTERS

542, Chaudhri Mubammed Shaffee:
Will the Minister of Rallways be
pleased to state:

{a) the number of unlicensed por-
ters working at the Delhi Main Rail-
way Station;
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(b) the number among them work-
ing in officers’ Bungalows; and

(c¢) the reasons therefor?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
There have been some complaints
about unlicensed porters working at
the Delhi Main Railway Station, but
the number of such porters is not
known,

(b) No porter, licensed or unlicens-
ed, works in officers’ bungalows.

(c) Does not arise,

Rarrway EMPLOYEES

543. Shri R. N. Singh: Will the Min-
ister of Rallways be pleased to state:

(a) the number of temporary and
permanent posts of Janitors sanctioned
for the wvarious  offices of the
Northern Railway on the 1st March,
1955 and the scale of pay prescribed
for those posts;

(b) the educational qualifications
and other standards prescribed for
appointment to these posts anq the
procedure for their appointment;

(c¢) whether the Janitors are propos-
ed to be placed under the Security
Police Department; and

(d) if so, whether the present in-
cumbents would also be sent up for
proper selection before they are per-
manently absorbed in the Security
Police?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
One permanent and one temporary
posts of Janitor in the prescribed
scale of Rs. 200-300 exist on the
Northern Railway.

(b) No educational qualification or
other standard have been prescribed
as these posts are filled only by pro-
motion of existing staff by selection
through selection boards. Preference
is given to staff with Engineering ex-
perience or knowledge of sanitation.

(c) No,
(d) Does not arise,
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RArLwAy PLATFORMS

545, Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the number of stations on the
Northern Railway which have not so
far been provided with raised plat-
forms;

(b) whether there are stations on
the Northern Railway which have got
their plinth much below the platform
level; ang

(¢) if so, their aumber?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
627,

(b) Yes, 8ir,
(e) 37.
JULLUNDUR RAILWAY STATION

546, Shri D, C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the improvements that have
been carried out sc far at the Jul-
lundur Station of the Northern Rail-
way after the 15th August 1947; and

(b) what other improvements for
passengers, staff amenities and safety
measures are proposed to be under-
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taken during the First Five Year Plan
.at the above station?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). A statement showing the im-
provements carried out at Jullundur
City Station afier 15th August, 1947,
and a statement showing further im-
provements proposed to be carried out
at this stalion in the First Five Year
Plan period are attached. [See Ap-
pendix IX, annexure No. 13],

P. AND T. Starr IN PunNJAB DISTRICTS

547. Shri D. C. Sharma: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of class IV staff of
the Posts and Telegraphs Department
in the Districts of Hoshiarpur, Kangra
and Gurdaspur; and

(b) the number of such perscns who
are enjoying the benefii of General
Provident Fund?

The Deputy Minister of Communi-
cations (Shrl Raj Bahadur): (a)

Hoshiarpur .. 92
Kangra .. 39
Gurdaspur .. 114
245
(b) 18,
Visrrors To KuLu VaLLey
548, Shri D, C, Sharma: Will the
Minister of Transport be pleased to
state the number of foreign {ourists

who visited the Kulu Valley during
1953 and 19547

The Deputy Minister of Railways
and Transport (Shri Alagesan): Ac-
curate figures are not available but
the number of foreign tourist ragister-
ed in Hotels and Rest Houses are as
follows:

1953 123

1954 150

ELECTRIFICATION oOF CALCUTTA SuB-

URBAN LiINEs

549, Shri S. C. Samanta: Will the
Minister of Rallways be pleased to
tale:

(a) whether it s proposed to

4 APRIL 1955

Written Answers 1830

electrify the various Railway stations
on the Howrah—Khargpur section;
and

(b) if so, when?

"‘I'he Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Yes Sir, Individual Railway
stations are already being electrified
as passenger amenity works, subject
to the availability of funds and elec.
tric power,

EXPENDITURE ON RAILWAYS

550. Shri D, C. Sharma: Will the
Minister of Rallways be pleased
state the amount spent upto the 1st
January, 1955 out of the total pro-
vision for Railways made in the First
Five Year Plan?

The Deputy Minister of Railways
and Transport (Shri Alagesan): Out
of the total amount of Rs. 400 crores
allotted for the First Five Year Plan,
an expenditure of Rs. 251.60 crores
has been incurred upto the 1st Jan-
uary, 1955.

EMPLOYMENT EXCHANGES

551, Shri D. C. Sharma: Will tihe
Minister of Labour be pleased to state:

(a) the total number of candidates
registered in the Employment Ex-
changes in Punjab during 1954;

(b) the number among them for
whom employment was secured;

(¢) the number of appoiniments of
technical-hands, clerical and others,
separately; and

(d) how the figures compare with
those of the previous two years?

The Deputy Minister of
(Shri Abid Ali): (a) 1.03,179.

~(b) and (¢). 15,882 persons from
the Live Registers were found em-
pleyed in 1954 as shown below:—

Labour

Technical hand 1,296
Clerical 496
Others 13,690
Totul 15,882
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(d) A statement is placed on the
Table of the Lok Sabha. |See Ap-
pendix IX, annexure No. 14.]

SUBURBAN RAILWAY SERVICE

552. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state the names of the stations be-
tween which the suburban train
service has been started on the
Northern Railway during the year
19547

The Deputy Minister of Rallways
and Transport (Shri Alagesan): No
suburban service was started on the
Northern Railway during 1954,

IMmpPORT OF TRACTORS

553, Shri Ibrahim: Will the Minister
of Food and Agriculture be pleased
to state the number and value of
small size, medium and heavy tractors
imported into India on Government
or on private account during 1954?

The Minister of Agriculture (Dr.
P. S. Deshmukh): 2 649 tractors of
the total value of Rs. 2,15,73,451 were
imported in the country during the
year 1854,

Information regarding small size
medium and heavy tractors, separa-
tely is not available.

TUBE-WELLS

554 Shri Gidwani:
* Shri Bhagwat Jha Azad:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total amount spent so far
on sinking tube-wells from 1951 to
1955; and

(b) the total area of agricultural
lang irrigated by these tube-wells?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) The total
amount of loans and grants sanctioned
to the State Governments for con-
struction of tube-wells under T.C.M.
and Grow More Food Programmes f{s
Rs. 15.23 crores.

45 LSD
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(b) The total area of agricultural
land estimated to have benefited by
these tubewells is eight lakh acres,
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CRIMES ON RaILWAYS

556. Chaudhri Muhammed Shaffee
Will the Minister of Rallways bhe
pleased to state:

€a) the number of crimes committeg
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on railway premises other than.thos.
on running trains during the years
1953 and 1954,

(b) the number of cases which fall
under the heads (i) murder (ii)
eriminal assault (iii) dacoity (iv) thett
and (v) the pick-porketing:

(c) the porcentage of crimes which
remained undctected; and

(d) the percentage of convictinns
secured?
The Deputy Minister of Railwavs

and Transport (Shri Alagesan): (a)

1953 1954
26,40.3% 21 5N8%
(b) (i) Murder 58 58
(ii) Criminal 287 244
assault

(iii) Dacoity 26 29
(iv) Theft 19,800 15,779
*(v) Pick-pocketing. 3,606 1143
(c) 542 518
() 275 264

*Cases of pick-pocketing in States
other than Bombay falling in the
jurisdiction of Central  Railway arce
not included, particulars thereof not
heing readily available.

NEw RAIL.wAY LINES

j Shri Bheekha Bhal:
IShrI Karni Singhji:

Will the Minister of Rallways be
pleased 1o state:

557.

(a) the names of railway links in
Rajasthan proposed to be considered
for inclusion in the Second Five Year
Plan: and

(b) the names of such railway links
as have been recommended by the
State Government?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Il iz not usual 1o place such
recommendations on the Table of the
House,

RAILWAY PASSENGER TRAFFIC

558. Thakur Jugal Kishore Sinha:
Will the Minister of Rallways be
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pleased to lay a statement on the Table
of the House showing the number of
passengers bookeg on each  station
between Darbhanga and Raxaul on
the North Eastern Railway in 1953
and 1954 and the revenue earned on
each station during that period?

"“The Depuly Minister of Raillways

and Transport (Shri Alagesan): A
statement showing the required in-
formation is attached. [Se¢ Appendix
IX, annexure No. 15.]

CATERING ON RArnwavs

559. Thakur Jugal Kishore Sinha:
Will the Minister of Railways be
pleased to state:

(a)  whether any quantity and
quality of dal and vegetables have
been prescribed for earh plate to be
supplieq at the rate of annas six by
refreshment rooms: and

(b)Y whether it is a faet that on
aceouni of the recent revision ip rates
and the cxisting Acts of the Uttar
Pradesh the refreshment rooms falling
under the jurisdiction of Uttar Pra-
desh have no other choice bul to use
Dalda?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Quantities of dal and vegetables per
plate have been vrescribed on the
Northern, Western and Eastern Ral:
ways only as shown below:

Riv. ~ Trem ~ Tariffrare  Quaniily

Rs. a. p.___ per plate

Norihern D;el_ o 3 6 3 chattak
Vegetables o 1 A 3 chattak

Western  Dal 0 4 0 [ Usually
Vegetakles o 6 o i about

6 Oz.

Fustern

Only at

Towrah

H:}:::h- Vegetableso 6 0 4 Oz

ment

Rooms].

Ex E. L Ranges from

po tion Vegetnbles 2 to g 4 Oz.

excluding annas.,

Howrah

Ex, B.N.] Vcgetables o 3 © « Oa.
portions
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No specifications, as such, in regard
to the yuality of the dal and vege-
tables have been prescribed, but gocd
quality, according to the general local
tastes. is required 1o be maintained,

(b) That the applleation  of  the
existing Acts of the UP. Government
has resulted in the use of Dalda in
Refreshment Rooms in U P., has not
come to the notice uf Railway Ad-
ministration,

The recent revision In  rates has
been based on the presumption that
there will be no changes in the present
cooking medium, which is generally
pure vegetable ghee, The revision does
not preclude, however the use of ghee
at the option of the contractor, pro-
videg the standard rates are not ex-
ceeded,
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Postal,. EXAMINATION

561, Shri Deogam: Will the Minister
of Communicatons be pleased to
state:

(a)  whether some candidales at the
Post Office and R.M.S. Accounts
cxamination held in Ranchi  (Bihar)
in May. 1954, for promation to clerical
cadres of the Deparilmental candidates
were alleged to have coopied  the
answers of another candidates.
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(b) the circumstances under which
it was possible for the candidates to
copy:

(¢) whether a chart of scating
arrangement in the examination hall
was maintained;

(d) the aclion taken against the
candidates who were alleged to have
copied;

(e) whether the candidate whose
answer buvok was copied, was also held
guilty; ang'

() whether the officers who were
in charge of the proper conduct of the
cxamination and/or in custody wof
answer books are also to be blamed?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes, A
case of copying wus reported from:
Ranchi last year in  the qualifying
examination for selection of clerks to
the Post Office and R.M.S. Account-
ants cadre,

(b) The candidales were enabled to
copy due to the slackness of the in-
vigilation,

(¢) No. In view of the very limited
number of candidates, the seats were
allolted by the Supervising Officer
with all possible care,

(d) Five of the candidates have
been debarred from appearing in &l
future departmental promotion ex-
aminations,

(e) No. There was no evidence to
shuw that he had connived in the
act,

(f) Yes. The official during whoee
period of invigilation the copying {ook
place appears blame-worthy,

IrricaTion FaciLiries IN TRIPURA .

562. Shri Biren Dutt: Will the
Minister of Food and AgricuMure be
pleased to refer to the reply given to
starred question No. 1767 on the 14th
April, 1954 and state:

(a) whether any further steps have
been taken to erect culverts and
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sluice-gates in Udaipur Division of
Tripura; and

(b) if so, the details thereof?

The Minister of Agriculture (Dr,
P. 8. Deshmukh): (a) Yes, Sir,

(b) The Central Water & Power
Commission have started a new Divi-
sion called the Investigation Division
at Agartala in Tripura in September
1954 and one ©of the items of work en-
trusted to this Division by the Central
Water & Power Commission is the

Suksagar Jala in Udaipur Sub-divi-
sion,
SUKSAGAR JALA
563, Shri Biren Dutt: Will the

Minister of Food and Agriculture be
pleased to refer to the reply given to
starred question No. 1784 on the 14th
April, 1954 ang state:

(a) whether the land reclamation
work in Suksagar Jala in Tripura has
since been undertaken; and

¢b) if so, how much land has been
raciaimed so far?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Not yet, Sir,

(b) Does not arise.
AGARTALA-SIMNA Roan

564. Shri Birem Dutt: Will the
Minister of Transport be pleased to
state:

(a) whether the road from Agartala
to Simma remains motorable through-
out the rainy season; and

oy if not. wher repairs are pro-
a2csed to be undertaken?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
It is a fair weather road at present.

(b) It is proposed to take up the
work of metalling the surface during
the current year.

Pay or RaiLway EMPLOYEES

585. Shri B. 8. Murthy: Will the
Minister of Rallways be pleased

4 APRIL 1955

Written Answers 1638

state the reasons for the disparity in
the scales of pay of Guards and
Station Masters when the former are
treated as Subordinate to the latler?

The Deputy Minister of Rallways
and  Transport (Shri  Alagesan):
Guards are posted only at the more
important stations which are in charge
of Station Masters in the higher scale
of pay. They are not treated as sub-
ordinate to Station Masters in the
lowest grade, although they have to
abide by their orders regarding the
movement of the train when a f{rain
is within station limit. The scales of
pay of the two categories have been
finalised after considering all the
relevant factors,
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Mortor DrIvERS

567. Pandit D. N. Tiwary: Will the
Minister of Transport be pleased to
state:

(a) whether any record is maintain-
ed by Government about the number
of traineg and lcensed drivers both
of light and heavy motor vehicles;
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(b) it so, their number; and

(c) the number of
among them?

The Deputy Minister of Rallways

and Transport (Shri Alagesan): (a)
Yes.

unemployed

(b) The number of professional
drivers holding licences during the
year 1953-54 was about 3,75,300.

(¢) The number of drivers seeking
employment on the Live Register of
Employment Exchanges was about
9,800 on the 28th February, 1955.

Co-OPERATIVE SOCIETIES IN ANDHRA

568. Shri Gadilingana Gowd: Will
the Minister of Food and Agriculture
be pleased to lay on the Table of the
House copies of the bye-laws and'
iatest Audit Report of the following

Co-operative Societies in Andhra
State:
(i) the Guntakal Co-operative

Spinning Mills Limited, Gun-
takal, Anantapore District;

(ii) the Yemmiganur Co-opera-
tive Weavers' Production and
Sale Sociely in Adoni Taluk
Kurnool District; and

(iii) the Yemmiganur Co-opera-
tive Town Bank Limited of
Adoni Taluk, Kurnool Dis-
trict?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (i) to (iii). Information
has been called for from the Govern-
ment of Andhra and will be laid on
the Table of the Sabha as soon as it is
received.

Co-OPERATIVE  SPINNING

MiLLS

569. Shri Gadilingana Gowd: will
the Minister of Food and Agriculture
5e pleased to state:

(a) whether any representation has
peen made to Government regarding
the misuse of funds of the Guntakal
Co-operative Spinning Mills, Guntakal;

(b) it so, who enquired into the
matter; and

GUNTAKAL
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(c¢) what are the findings of this
enquiry?

The Minister of Agriculture (Dr. P,
8. Deshmukh): (a) to (c). The infor-
mation has been called for from the
Government of Andhra and will be
laid on the Table of the Sabha as svon
as it is received.

ImpoORT oF Ghee

576. Dr. Ram Subhag Singh: Wil
the Minister of Food and Agriculture
be pleased to refer to the reply given
to starred question No. 937 on the 14th
March, 1855 regarding import of ghee
from U.S.A, and state:

(a) when the first consignment of
Ghee will arriver' in India;

(b) how it will be sold in India; and

(c) how the proceeds will be utiliz-
ed?

The Minister of Agriculture (Dr, P.
8. Deshmukh): (a) Negotiations are
going on still, but the first trial con-
signment of ghee from the United
States of America is expected to arrive
in India in June/July, 1955.

(b) The sale will be effected through
private dealers to whom the commo
dity will be auctioned in small lots at
Bombay, Calcutta and Madras.

(c) The manner of utilisation nf the
proceeds from the sale of the commo-
dity, is still under negotiation, but a

part of it will be for economic develop-
ment.

JAPANESE METHOD or Rice CULTIVATION

571, Shri K, C, Jena: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the average yield of Rice per
acre (in maunds) in Orissa under the
Japanese Method of Rice Cultivation
and the ordinary method of cultivation
respectively; and

(b) whether the Japanese method of
Rice cultivation can be successful in
flooded areas?

The Minister of Agriculture (Dr. P,
8. Deshmukh): (a) 39 maunds per acre
by the adoption of the Japanese
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Method ‘0! Paddy Cultivation and 22
maunds per acre by ordinary method
during 1953-54.

(b) This will largely depend on the
intensity of the floods and the time
when these occur in a locality.

SiLicosts AMoNG Mica MINERS

§72. Dr. Rama Rao: Will the Minis-
ter of Labour be pleased to s'ate:

(a) the rumber of workers (mnen
and women) employed in Mica min-
ing and surface work like spliting in
1953-54;

(b) the number of hospitals, dis-
pensaries and qualifled medical per-
sonnel looking after them;

(¢) the number of X-ray plants
available for their treatment;

(d) the number of cases of silicosis
which occurred in 1953-54:

(e) the total amount of compensi-
tion paid to sufferers during the above
period; and

(f) the steps taken lo prevent this
disease?

The Deputy Minister of Labour
(Shri Abid AY): (a) Average daily
number of person:. employed in 1953—

Mining work Surface work
Men Womcr. Men Woumen
25,082 1,400 5,621 2 168

(b) In addition to the medical insti-
tutions provided by the State (Guvern-
ments and the mine owners the
following medical institutions and
qualified medical personnel are pro-
videdq by the Mica Mines Labour
Welfare Fund for looking after micu
miners:

No. Qualified personncl

(Doctors)
Class 11 Class ITT
Hospital 2 2 2
Static i
Dispensarics 10 — 10
Mobile
Dispensaries 7 — 6

In addition, two obile medical
uaits have recently been sanctioned.
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(c) Ome (under Mica Mines Lab-
our Welfare Fund) at Central Hospi-
tal, Karma.

(d) Information is being collucted
and will be laid on the Table of the
House in due course.

(e) Silicosis is not yet included ia
the list of occupational diseases for
which compensation is payable under
the Workmen's Compensation Act.

(f) The Government of India have
issued orders to all mica mines where
mechanical or electrical dry drilling 1%
practised to adopt wet drilling or in
the alternative to use effective dust
traps. Silicosis generating dust is not
generated in large quantities in mites
where hand drilling is adopted.

MepicaL CoLLEGE AT RANCHI

573, Shri G. P. Sinha: Will {he mm.
ister of Health be pleased 1o state:

(a) whether there is any »ropusal to
open a Medical College at Ranchi; aad

(b) the number of existing Medica:
Colleges in Ranchi?

The Minister of Health (Rajkumari
Amrit Kaur): (a) It is understood ihat
there is such a proposal.

(b) Nil
STENOGRAPHERS

574. Pandit M. B. Bhargava: Will
the Minister of Rallways be pleascd to
state:

(a) the number of Stenographers in
all the prescribed scales of pay—
temporary, permanent and officiating
working on the Western Railway a:
on the 31st December, 1954, region-
wise;

(b) whether it is a fact that the
recommendations of the Joint Advisory
Committee for providing 16—20  per
cent. higher grades of Rs. 200—300 wnd
Rs. 260—350 have not been fully imple-
mented by the Western Railway;

(¢) whether it is a fact that a large
majority of Rs. 200--300 and almost
all the Rs. 260—-1350 graded posts for
Stenographers have been kept al Bom-
bay in the Headquarters Offices only:
ancd
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(d) if so, the reasons therefor?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (u)
A statement is attached. [See Appen-
dix IX, Annexure No. 16].

(b) The Joint Advisory Corcmitice
made recommendations only in  re-
gard 1o the number of posts in the
grades Rs. 80—200 and Rs. 200-—-30;
this has been fully implemented.

(¢) Yes.

(1) The General Manager and all
the Heads of Departments, as also
most of the other administrative offi-
cers are in the Head quarters oflice
from where the working of the Rail-
way is directed. It stands {0 reason,
therefore, that the concentration of
higher grade posts will be in this
ollice.

Ranmway EMPLOYFES

575. Chaudhri Muhammed Shaffee:
Will the Minister of Railways be
pleased 1o siate:

(a) whether it is a fact that
Travelling Ticket Examiners of the
ex-East Indian Railway who were in
the seale of Rs. 30—60 have been fitted
in the prescribod scale of Rs. 60-—150
and their seniority has been counted
from the date they were cunfirmed
either as tickel collectors or Travelling
Tickei Examiners in the old srale of
Rs. 30—60;

(b) whether it is a fact that the old
scale of Rs. 30—60 has been equated

w the prescribed scale of Rs. 53—=13()

«¢) whether it is a fact that Travel-
ling Ticket Examiners of the ex-East
Indian Railway who were in the scale
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of Rs. 65—85 have now been fitted in
the prescribed scale of Rs, 100—185;

(d) whether it is a fact that the
Travelling Ticket Examiners of the
ex-North Western Railway who were
in the scale of Rs. 65—85 have been
given the prescribed scale of Rs. 60--
150 instead of Rs. 100—185, as wus
done in the case of Travelling Ticket
Examiners of the ex-East Indian
Railway;

(e) whether it is also a fact that the
seniority of the er-North Western
Railway's Travelling Ticket Examiners
has been based from the date they
were confirmed as G.T.Es. in the scule
of Rs. 65--85 and not from the date
they were confirmed in scale of Ra.
30—60 as wag done in the case of East
Indian Railway Travelling Ticket
Examiners;

(f) it so, the reasons therefor; and

(g) the number of the versoas thus
aflected?

The Deputy Minisder of Rallways
and Transport (Shri Alagesan): (a)
Yes.

{(b) No.

(¢) Yes. .

(d) Yes.

(e) Yes.

(f) As both the exr- E. I. Railway
scale of pay of Rs. 30—60 and ex- N.
W. Railway scale of pay of Rs. §5—853
(the scale of Rs. 30—60 not being
existent on this Railway) hnave been
equated to C.P.C. scale of Rs. 60—130,
the date of contirmation in the corres-
ponding original scales has been taken
for the determination of seniority.

(g) The information- Is belng
~ollected.
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LOK SABHA
Monday, 4th April, 1955.

The Lok Sabha met at Eleven of the
Clock.

[MRg. SPEAKER in the Chair.]
QUESTIONS AND ANSWERS
(See Part I

12-05 p.M.
PAPERS LAID ON THE TABLE

STATEMENT re: PROGRESS OF FLOOD CON-
TROL MEASURES.

The Minister of Planning and Irri-
gation and Power (Shri Nanda): I beg
to lay on the Table a statemeat on the
progress of flood control measures.

[Placed in Library, See No. S$-107/55.]

NoOTIFICATION UNDER CENTRAL EXCISES
AND SaLT AcT,

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
I beg to lay on the Table a copy of
the Ministry of Finance Notification
No. 7, dated the 18th March, 1955,
under section 38 of the Central
Excises and salt Act 1944, [Placed in
Library, See No. 5-108/55.]

PRESIDENT'S ASSENT TO BILL

Secretary: Sir, 1 have to inform the
House that the Salaries and Allow-
ances of Members of Parliament
(Amendment) Bill, 1955, which was
passed by the Houses of Darliament
during the current Session, was
assented to by the President on the
31st March, 1855.

—_—

4158
BUSINESS OF THE HOUSE

The Minister of Parliamentary Affairs
(Shri Satya Narayan Sinha): With your
permission, Sir, 1 rise to acquaint the
House that Government propose to
bring forward the Constilution (Fourth
Amendment) Bill as amended by the
Joint Committee of Parliament for con-
sideration and passing by this House on
Monday, the 11th April, 1955, and that
the Demands for Grants for the Minis-
try of Finance will be submitted to the
vote of the House after the disposal of
the Constitution (Fourth Amendment)
BilL

*DEMANDS FOR GRANTS FOR
1955-56.—CONTD.

DEMANDS re: MINIST®€Y OF INFORMA-
TION AND BROADCASTING.

Mr. Speaker: The House will now
resume further discussion of the De-
mands for Grants relating to the
Ministry of Information and Broad-
casting. Out of 4 hours nllotted for
the Demands of this Ministry, 24 hours
were availed of on Saturday, the 2ad
April, 1955, and 1% hours now remain.
The House will thereafter take wup
the Demands of the Ministry of Pro-
duction.

The first thing I must know is what
time the hon. Minister would like to
have for his reply.

The Minister of Information and
Broadcasting (Dr. Keskar): In view
of the very large number of poinis
that have been raised. I shonld like to
have 50 to 55 minutes.

Mr. Speaker: If the hon. Minister
wants to take that much time to reply

*Moved with the recommendation of the President.

40 1LSD.—1
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[Mr. Speaker]

to all points, I do not think I can say
“No"” to him, because after all, this
debate is with a view to get informa-
tion or answers from him. So, I can-
not ask him to curtail his reply. He
hag provisionally said that he will
take 50 to 55 minutes and that practi-
cally comes to one hour. I will reserve
one hour for his reply, but I think he
will be as short as possible so tha:
the whole programme may =ot be
upset. That leaves about half an hour,
which means that I can allow only
two speakers at the rate of 15 min-
utes each.

Then there will be the Production
Ministry, wnich will come in for dis-
cussion, and 4 hours are allotted for
it. On the assumption that the present
business will be over as scheduled, we
shall require half an hour more. If
the Minister is going to reply tomor-
row , that also means that he will not
take more than thirty minutes.

The Minister of Production (Shri
E. C. Reddy): It depends wupon the
points that are raised.

Mr. Speaker: That means that he
will not necessarily reply tomorrow.
If he wants more time he will begin
today and continue the reply tomor-
row; that will be the arrangement.
Otherwise. our schedule is being upset
from time to time. We sit up to 5 p.M.
today.

Shri Gadgil (Poona Central): Sir, as
I listened to the speeches of some hon.
Members, I was reminded of the fact
that strong language is usually used
to defend weak causes and long
speeches are delivered to defend bad
causes. The Parliament is undoubted-
ly a forum for dicussion of policles
and only in exceptional cases where
there has been gross injustice—only
then Individual cases can be referred
to. I found that most of the time
allotted to individual Members was
exhausted in ventilating grievances of
certain individuals, As regards ques-

4 APRIL 1955

for 1955-56 4160

tions of policy unfortunately thkere
was not much. It is for the hon.
Members to consider whether this
practice of bringing to the notice of
the hon. Members supposed cases of
injustice and utilise the time which is
really meant for discussion of bigger
policies, should continue.

[Pandit Thakur Das Bhargava in the
Chair]

T am not suggesting that this House
has no authority or that the hon.
Members have no right. But, undoubt-
edly, it will be a guestion for the hon.
Members to consider whether this is
proper and fair. Questions zbout cer-
tain members of the staff not being
made permanent or about their promo-
tion or transfer, I feel, are questions
which ought to be left to the discretion
of the Government themselves. If we
were to interfere in the matter of
promotion or transfer or recruitment
apart from the policies underlying the
same, we will not be utilising this
forum in the way in which the Constl-
tution demands that it should be used.
So far as the matter of members of
the staff being made permanent, is
concerned, I can speak with some
experience and authority. I was =&
member of the Central Pay Commis-
sion and one of the recommendations
made therein was that after a period
of two years, the Government or any
particular Department ought to be in
a position to say whether certain ap-
pointments or certain posts are to be
permanent or they should be retrench-
ed. Later cn, when I joined the Gov-
ernment, I found that it was not
possible to give full effect to that
recommendation on account of finan-
cial considerations and other proce-
dural matters. Ag far as I know,
efforts are being made by the Gov-
ernment to give as much security of
tenure ag possible.

Hon. Shri Chattopadhyaya, who has
of course the poetic licence bur who
has not shown the responsibility ex-
pected of a parliamentarian, made
wild allegations. I do not mind what
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he said about other matters but he
said some thing about the husband of
a lady Member of Parliament. It dis-
tressed me and I made enquiries frum
the quarters concerned. I was told
that that appointment was made by
the Union Public Service Commission
after a written test. The gentleman
concerned was interviewed and
in the Interview DBoard were
two independent members—one of
them a leading journalist from
Delhi. In the circumstances what
the hon. Member has stated—he did
not mention the name, he was also
very careful not to mention the
U. P. 8. C—is, I think, a sad reflection
on his own responsibility and a very
bad reflection on the U. P, S. C. itself.

The other point that was very much
criticised was about the All India Ra-
dio affairs. I bave been in this House
for over & quarter of a century. I have
seen the radio coming into existence;
I have seen how the All India Radio
worked. If I were to describe in one
word how it worked before Independ-
ence, I would say that it was Borkar-
ism hundred per cent. Tha! sort of
mis-management, favouritism, nepot-
ism—all those adjectives which had
been used here in yesterday's debate,
could properly have been wused to
describe that situation. I fnd, parti
cularly in the last three vears that
efforts have been made to pu! the
administration on a sounder basis.
Favouritism has gone down. I am not
suggesting that it has been eliminated
bundred per cent because I do not
think anybody, least of all the Gov-
ermmment of India, claims perfection.
It is claimed by Gods above and some
of the communnists below. So far as
the rest of us are concerned, we all
do our best to reach perfection. In
that we may succeed; we may not
succeed to the satisfaction of all of us.
The point is that in the matter of
variety programmes. school program-
me, this, that and the other. consider-
able progress has been made. There
are, after all four varieties or ways
in which entertainment can be pro-
vided: music, drama, radio, and film.
In @)l these matters s substantial part
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has to be played by the Information
and Broadcasting Ministry and I am
sure they are quite alive to it.

Some criticism was made about the
news bulletin. An hon. Member said
that it was not impartial. Shri Sadhamn
Gupta said that Members from the
Opposition did not get more than a
minute or so. There at least, 1 am in
these ranks. I have myself a com-
plaint. The other day I made a speech
on the External Affairs Demand and
most of you will agree that I made a
useful contribution. I learnt that my
name was not even mentioned but I
aever took it amiss. 1 believe that
publicity is the life blood of politician;
it is also his death. It is much better
to have a sort of balance—sometimes
to be noticed and sometimes to be
neglected—so that it keeps your moral
being also in the right attitude. They
accused the Government of heing very
partial towards the Ministers. I think
what my sister, Shrimati Maniben
Patel, said is perfectly right. Govern-
ment's policy has got to be explained
and {o that extent a reasonable space
in the newspapers and a reasonable
time over the radio has to be given......

Shri Sadhan Gupta (Calcutta South
East): Opposition policies are to be
blacked out!

Shri Gadgil: I think there was a
complaint about Hindi being neglect-
ed. My grievance is that our regional
languages are being neglected.

An Hon, Member: I agree.

Shri Gadgil: Hindi, I do not want to
say, is being pampered because that
expression will not be liked by many
people, But what I find is that gra=
dually and progressively, Hindi is
coming into its own. A complaint was
made about the nature of Hindi: that
Hindi as accepted by ‘he Constitntion
is different from the Hindi of Jabal-
pur from which my esteemed friend,
Seth Govind Das comes......

Seth Govind Das (Mandla—Jabal-
pur South): No. In that way, Southern
Marathi is also different from the
Northern.

Shri Gadgil: Do not worry about
Marathi. The nature, structure, phrase
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[Shri Gadgil]

;nd idiom of Hindi contemplated in
the YN or the Constitution are
yet to be fixed. They are not stabilis-
ed. It is difficult to say which particu-
lar expression is correct 1ioday or
which is incorrect. I gradually find
the word is being replaced
by WUET ; the word EIf9T is being
replaced by J9ftagand so on and
so forth. Gradually, Hindi is being
introduced and to say +hat Hindi is
being neglected by the All India Radijo
is not correct. I also find so many
publications ar: looked after and
encouraged and, I should zay, helped
by the All India Radio so far as Hindi
publications are concerned. My griev-
ance is that my own language. Ma-
rathi, is being neglected. But this is
not the forum where I ought to com-
plain about that, because we stand on
our own legs and we shall take it up
with the Central Government and the
Government of Bombay. The point I
Was making is that Hindi is not neg-
lected.

Something was said about Bal-
krishna's name not being included
among those who participated. 1 do
not think Balkrishna needs any publi-
city hereafter. He is so much publi-
cised, and to pick out an example here
or there is not doing any particular
honour to the person whose tame is
referred to.

We all stand for certain causes, we
al]l stand for certain policies. Whether
the publicity through the All India
Radio is enough, is adequste, is
balanced or not in relation to the
causes, in relation to the volicies con-
cerned is another question, I am
therefore not making any point about
this and that. These are minor points.

The point is that the Al “ndia
Radio is a powerful instrument not
only of propaganda but of education
and entertainment. Some monarch in
Europe said “Give me the press and I
will mould the nation.” I would just
borrow that and say “Give me the
Radio and I shall produce the nation
of tomorrow”. Here is a powerful—I
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should say the most powerful —instru-
ment in the hands of the Government,
for the matter of propaganda, for the
matter of entertainment, for the
matter of education. It will take
some time undoubtedly, because dur-
ing the seven years great efforts have
been made; particularly, the speed
and measure of effort made in the
last three years are decidedly remark-
able.

1 think we ought to encourage ana
not discourage just because a certain
person has not been given encourage-
ment or a certain artist has not been
called. I can remember two years ago
artists used to come and say “we are
not given any programme, there is nuv
examination, there is no testing”. The
moment that came into existenre,
they all non-co-opera‘ed, because big
people did not like to appear before
the examination commitize or the
screening committee. I  remember
when this subject was raised in one
of the Poona meetings, I said “Look
here, even if the Railway Minister
wants to go on the platform he must
buy a ticket; that doeg not offend
against his dignity if he purchases a
ticket. Similarly, if you are a very
high talented musician, if you are
asked in a formal and dignified map-
ner to appear before the testing
committes there is mo harm. Other-
wise, how is anyone to know
whether a particular person is super-
jor or to be classed as A, B or C,
whatever the classification?” 1 there
fore submit that all this criticism 18
thoroughly irrelevant.

Then the last point was about film
censorship. I submit in this 1 have a
great grievance that the censorship
is not effective. People have said here
that there is so much censorship. I
find from the figures given that out of
2,707 films submitted to the Board of
Film Censors. only eight kave been
rejected. And so far as Indian flims
are concerned, out of 683 U and 8 A
films, only one film was rejected.
Those who visit the cinema theatre
know to their regret what sort of
songs are sung.
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Shrimati Suinma Sen
South): To their cost.

(Bhagaipur

Shri Gadgil: Little girls of eight or
nine singing TH ¥ 1T is not a
desirable thing. It is being broadcast.
Yesterday Shrimati Shivrajvati Nehru
said about certain songs in Awara.
Here is a great instrument, and that
instrument is worked in a deliberate
manner. If you waat to make a speech
you just utter a word, because on the
spur of the moment you may say
something. On the stage you might say
something without premeditation. But
so far as films are concerned. every-
thing is done designedly, deliberately;
the angles of the mouth and the cur-
ves of the ear and of the eyes are so
deliberately chosen that if it is not to
the liking of the producer it is dome
again and again and repeated till it is
‘okayed’. Therefore it cannot be predi-
cated that it was unintentionally done.
It is done with deliberation and with
a deliberate policy.

And since this business has become
a great industry—second, as somebody
has said, in the matter of capital for-
mation—I think all those considera-
tions which apply so far as the free-
dom of opress or freedom of
expression is concerned, are ir-
relevant here., This is altogether
on a different level. Therefore the
Government ought to be stricter. And
what these producers do is not so
much for entertainment in a rational
way or for building up of the morale
of society, but they are more or less
guided by one, and only one, conside-
ration, namely the box office coaside-
ration. In this connection I might
invite the attention of the House to a
remark made by Justice Rajamannar,
namely “K must not be overlooked
that the film industry today has
become one of the major industries in
this country, and consequently the
box office aspect is likely to over-
shadow its artistic aspect”. In fact
it has overshadowed it.

I therefore submit that the direc-
tions issued by the Government are
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entirely on the lines of the American
Code, but in America and in UK. it
is self-imposed. In America many
producers have stood out, and there-
fore there is mno implementation of
that Code. So far as UK. is concern-
ed, in the constitution of the Board,
Government co-operation is sought.
And in this country it is not the law
that is enforced; it is the cultural
sense that is enforced. Because, most
of the members of the Film Board are
non-officials representing  scholarship,
representing religion, representing
culture in this country. I there-
fore submit that the censorship
that is practised here in India is more
liberal than the circumstances justify.
We are just becoming a modem: na-
tion, and those habits, mental habits,
and discipline which are necessary to
give a stability to our conduct. to
give a sort of balance to our rommu-
nal life are not still developed. In
these circumstances it is the great
duty, I shall say it is an obligation on
the part of the Government, that only
such stuff, only such pictures ought ta
be released for the public which are
exactly in keeping with our traditions.
And even if we want fo change our
traditions. that must be done in a
gradual manner. And so far as this
Alm censorship business is concerned,
there is some sort of lobying every-
where. The newspapers won't utter a
word because they get advertisements.
Part of their revenue—the exact pro-
portion is given in the Press Commis-
sion’s Report—comes from the cinema
houses, and the potential danger is
very great. I am told there are three
fhousand cinema houses, apart from
the travelling cinemas. My calcuation
is that twenty-five per cent of the
audult population is affected by the
cinema. Can Government which is
anxious to build a socialist society,
which is anxious to build a society of
the type visualised in the Preamble of
our Constitution and visualised also in
those provisions which deal with the
Directive Principles, can it afford to
let go and not keep a tight control
over this? In all humility, not only In
tho interests of those of the present
generation but in the interests of the
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future generation 1 do beseech, now
that you have a clear picture of the
society to be tomorrow or day after
tomorrow, in keeping with that ideal
you must exercise the censorship in
such a way that mnothing will be
allowed to be put on the screen as
will affect the morals, ar will create
all sorts of imbalanced {endencies
about sex and crime and so on. This
is a great responsibility and I do
hope the Government will cousider
my definite proposal.

I have nothing further to say ex-
cept that the performance of this
Ministry is not meagre. And in regard
to those who have criticised it I
would like to say that there has been
much less criticism of policy and
more criticism of personalities econ-
cerned. This is not the forum for that.

Shri M. S. Gurupadasawamy (My-
sore): Since the hon. Member has
replied to most of the criticisms made
on this side, the hon. Minister may
pe allotted less time and more time
may be given to other Members.

Mr Chairman: ] de nat know
whether the hon. Member was here
when the Speaker said that the hon.
Minister wanted 50 minutes and that
be would not curtail the time I am
not disposed to curtail the time now.

Shri M. S. Guropadaswamy: He has
replied to most of the points

Mr. Chairman: I do not see how
any hon. Member can control the
comments of another hon. Member.

et g dew (o drr 7 P
g@f—qtgaw): TremTT i TEwET
w1 aevel 7 w=te @t fE e g
gt & 1 o /@ P A Al @
wEed ¥ 79 @ Tod T g & A
aet g Ps Mt aw @ ama Teaht
fora & ale ag oft d° st € o @
Pow doft & avast wom wwd € At
TWE SR A I B uWA agw @
At ot & 1 A 7 ot wret € P B
v 78 eat @ o W A A
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gt @ am Wt e g & P a,
aast oy TR, g AF St S
oEd @ IET TR TG B § | /T W
#* o & a3 #% € o 9t waet Poww &
I W & A gEht et & wgw
v ¥ | 9% d@ w1 Ay o a #
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g e memmdgrgmd s
afer a8 Fi7 wET & @ owdwA

TEv d R I wwmEEw § T oS
e oft s €, ot T oft s @2
F t dm A B g duw f dtew
o ag e & ot @t R e e
AT o T g9 & 0% 99Er aHaEr
& wowr AW w4 § ot 98 gEsl A5 H
Tt @ Ted & At oA qew B aw R
orAE g wed | A° o Wt € T
@ AT R NG ARG TS §
Pe gt 9w ot = S oman T Pww

& WY TEE .......

Mr. Chairman: May ] just bring to
the notice of the hon lady
Member speaking that Mr. Agarwal
is not here in the House.
He has no occasion to defend
himself and any such aspersion
against him will not be justified or
proper.

sfiweft v dgw : dqedw aww, W@
o F war 3w war & wn A et
gl Prarht & P A4 gwwt aeet Rt
T aia A o Yeww T
Yaems s T € Al 9 a5 7wy
@ ot 7r P’ dr wfe i Fwodiw @
FWOr F v @t

ar #* fir =n gEmr PP ar
g et €149 ot e gtewr et Wt
o agT @t w Fee ¢ taw ot aww T
g @ swor w=t @l o gwdt wR ot
dir an g & o wwe € A amw
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gt & T o=t welgw o9 &t ave ww AT G AEE B A AOET 9P
gt Pee darter wem ghew v &R &

av & qget o ¥ @ e WA T
bs do wtaaT &1 & Tuid & 99 W
ame Pear o | #F T & Pw oaw
e Sl @@ o 4R W A N
¢ 7+ e gt wfen 1 A g oft et
£ % s e o g & e ad grrEd
¥ dte mtaw st TnF T oF &
T # S U F9A1 W | Ghe wew
Pt #t cles @ o wed & 4 o v
g gt & ol www F & @ owEw &
et s & ) d At & Pw g s
Pramr gt ot & amm  ghew Hewl m
9 W@ aF mtaw o @ whyet &t
R e | A TAH e |

g dutar @ s # wigr @ wgW
aref & 1 st @ wwet o s @t
g Fear 41 At 3 Wwe ¢ P i of
ar g%t ahadt @ Paaw T g o 9w
P g owelt wiwdie aer @edt & 5o
dartey Ft wag@ FEA g | FTS
™ &= st W f wew wma &
7w P off daclew w1 g agw I A
&1 3t gw oo feew v @ E
TTT w=st & dter 7w Yoo o gareE-
f2oft @, T oo R o s T
=ifgn 1| A ag ot S & P S g
T T 9 T T g wgiae
TGS T W B dled & I
aifgn @is g AT Anew St @t T8 W
o 1w ger ¥ Pe e o
s @ g7 e it wed & el wwrd ©
aly o @it Wt g B AW F w5y of
T A ¥ ) rw A @z wEA & N5 A
™ o w5t Heat & @bT w5t TewE o
T # AR #* 77 s P dartew @i
= 3 Fan gl & A5 omw gHtEEe ot &
o dEgw I wEE @ f atww of )
o @ b o TRt ¥ F ah

Pareve T st wvw = e P
s 1 A wd & T g @ o o am
s 4 FHA Taore’ & at a=er & dAtew
gH THA A A T g 3 TEEEE @
afew @t P Paeeew 3 agwielst st
FTES g Al TR @ | 3w FHe
& o & A0 F T S T a g |
g7 3 Tt ot Toed o o 9 o
TSRIAe CEde @ 9 G4 HARST %
g ot aer wwA & | waiveE &1 B
Ta @ a&d & o fs &wn, e
Aty AHE AT B TAw IEA GO E 1§
1 &'e’ Wt 1 gr wiige | g Y
gt &1 ft g AR FTw RN

TG S T FT T IO @ FENE
P onr &1 anft gm wlew anf &1 &t
THA 97 qéT giwm & gESt  omuwt
HET TAFT & | ATHT G @ T91 a9 At
&M § 98 98 ¢ Tw Temr arest @t et
TehataT aim = o= am

Dr. Eeskar: I have been listening to
the debate that we have been having
the day before yesterday and also
today, and I might say that varied
expressions of opinion have been
given by hon. Members regarding the
working of this Ministry. I am grate-
ful for the appreciation that ha: been
shown by some of my friends. I have
very carefully noted the criticism,
vehement or otherwise. that has been
voiced by a number of Opposition
Members.

Before I take up the question of
replying to the criticism, I find, on
analysing the criticism that has been
levelled against the wvarioug sections
of this Ministry, that one most im-
portant catalogue or section is about
a long number of grievances of indi-
vidual officers. Side by side with that
there has been an attack on a number
of officers, presumably to justify
others who might have taken their
place in other conditions. I submit
that this is not a wvery desirable
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practice. It is not possible to turn
Parliament into a forum for further-
ing the causes, the promotions, the
transfers and such other amenities
of individual officers. I do not say
that there is anything inherently
wrong in it, but then, the implications
of it wili be that Members of Parlia-
ment will automatically and against
their will, become the targets and in
some cases the agents, of all sorts of
representations, and personal pres-
sure and other things will be
brought to bear on them that they
should take up the cause of this or
that person. Further, it is bound
to happen that those who are able to
get the ear of a Member of Parlia-
ment might probably get scme pro-
motion or make some progress while
others who are mot so fortunate will
be left out and wiil be cryiug in the
wilderness. Now. I think it iz not a
desirable practice for efficient admin-
istration and discipline to allow this
sort of thing to go on indefinitely.
The charges that have been levelled
against certain officers and also the
grievances, or supposed grievances. of
some are such things that if I begin
go into them and give the details, it
will take more than an bour or twec
to place all the documents before the
House. But, as I said, I consider it
wrong in principle that I or sany
other Member in the Opposition side
should carry on a debate about the
merits or demerits of an officer, or
whether he should have been promot-
ed or not, and I therefore regret that
I cannot allow this practice to conti-
nue.

Nevertheless, I would not like to go
further before referring to one or
two matters which came up here. One
is, a reference was made regarding
the selection of a certain officer in
which there is an indirect aspersion
on the Union Public Service Commis-
sion. The officer was selected as a
News Editor on the 22nd November
and 24th and 25th November in a
written test and interview by the
Union Public Service “ommission and
certain things were said which put in
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doubt the fairness and impartiality
of the Commission in doing that. I
think this is a very undesirable thing,
and it is very unfair to cast asper-
sions on the Union Public Service
Commission. 1 am forwarding and I
am drawing the attention of the
Union Public Service Commission to
this matter, and I am sure they will
themselves take wup this question
either with Parliament or with Gov-
ernment, and whatever happens, I
will put it before the House. I might
also say regarding this matter that no
cfficer’s cause benefits by this sort of
pleading or by the abuse of other
officers here simply because that
particular officer was not chosen and
this man who chosen in his place.
There are regular channels for these
officers who want to have their griev-
ances redressed, and if once we allow
that Parliament shall pe the place for
deciding the questions of the merits
or demerits or the promotions or
transfers of individual officers, then
there can be no end to it. And this
is not a practice which I would like
to eacourage here. I therefore cannot
allow this gquestion to be debated
here, as it is possible that in my say-
ing also, certain reflections might
have to be cast on other persons con-
cerned, which I do not think--because
it is again a vicious circle—is a right
practice for Parliament to follow.

You  yourself, Sir, were good
enough to mention this matter day
before yesterday and even today.
But in regard to this question, day
before yesterday, two of the impor-
tant Members of the Opposition rais-
ed a point which, though it might
have passed unnoticed by some, is of
sufficient importance, and 1 hope the
House will bear with me for a while
if I mention it at some length.

The Member from Vijayawada a
number of times, and the Member
who is mnow sitting opposite also,
mentioned that the Governmont's
actions, and the Ministry’s actions
interfere with the work of the offi-
cers of the All India Radio? 1 was
amazed to hear this repeated many
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times. I was thinking probably refer-
ence was being made to some great
war lords of Chinag or a dictator in
Europe or America, whose pleasure has
been disturbed by the orders of this
Ministry. Who are these people whose
work is being interfered with? Gov-
ernment’s orders regarding the work
of officers is that officers carry out
their duties according to the direc-
tives and orders issued by Govern-
ment from time to time.

Now, why is this question of inter-
ference being raised like this? First
of all, it is this Ministry which is
respoasible for the working of the All
India Radio; it is neither the Director
General nor the Deputy Director
General nor all the small officers who
are there. This Ministry is responsi-
ble to Parliament and it is this
Ministry which has to answer gues-
tions for that purpose. Whether it is
the All India Radio or any other de-
partment of Government, it is the
duty of ali officers from secretarv
downwards to the chaprasi that they
will carry out the policy and direc-
tives which are issued by Government
from time to time. Those who feel
that they are so great and they are
so high that their work is interfered
with have no place in the All India
Radio or any department of Govern-
ment. Let there be no misunderstand-
ing about it. Let it be very clear that
these kinds of airs. and these kinds
of presumptions that there are people
s0 high in Government, whatever
their low pay might be, thot they can-
not be interfered wnth and that they
must be left to carry on and do what
they like. are not things which any
Government can accept. And I might
tonvey to those who have probably
asked this thing to be put before
Parliament that this kind of presump-
tion is not only wrong, but it is
something which is against the disci-
pline not only of this Government but
of any Government. And it is not a
Question of All India Radio only: it is
a question of any Government depart-
ment. If we take up that matter
further I might say that even this
Ministry is not completely master cf
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itself in dictating or carrying out
policies. The Ministry is subject to
the overall control and guidance of
Government and Parliament, and it
has to carry out what Government as
a whole and Parliament direct it to
do from time to time.

Therefore, the utter presumption of
some people who pretend that they
are some people who cannot be inteir-
fered with and that their initiative
will be taken away really amazes me.
I might tell them that if in the Al
India Radio which is a department of
Government anybody has to work.
there will be interference, there
will be more and more interfer-
ence and still more interfaremce. If
they dc not like it, well, the All India
Radio is not the place for them. nor
is any department of Government a
place for them. They can certainly go
into what is known as the private
sector; I hope in the private sector
they will be able to get that liberty
which they want, though I am rather
doubtful of it. Of course, they can be
free lancers also. That is for them to
choose. This is a very important point
because last year also some reference
was made to this: and when this year
also I found again, three or four
times, some reference being made to
this that X or Y is being interfered
with, I felt it was time that the posi-
tion was made clear.

During the course of the discussion
again, regarding this matter, it was
stated that there is the Director
General, the great mandarin, who was
sitting and whose work was being
intérfered with. Who is he? He is an
officer of Government appointed by
Government to carry out certain
work according to Government policy,
like any other Director (jemeral ar
higher officer of Government. No such
Director General, or nobody, can pre-
tend that he has got an authority
which cannot be interfered with by
Government. I therefore want it to be
made very clear to those people who
have such ideas in their heads that
this kind of thing cannot be allowed
to continue.
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But there is something behind this.

I would like, if you bear with me for’

a few minutes, to tell the House the
background of this whole question. As
you know, the All India Radio was
started about a quarter of a century
back as a department, a small depart-
ment in the beginning; it was under
an Executive Councillor, or in the
beginning only a secretary to Govern-
ment, and it was given to a person—I
do not know what the original name
was, later on that name was changed
to Director General.

As you know, at that time there was
no parliamentary government in this
country. There wag a foreign Govern-
meat. There was a Governor-General
ruling India. And I think the secreta-
ries or the Executive Councillors were
executive Heads, and mnaturally the
Director General then was the execu-
tive head of a particular depart-
ment working under the Execu-
tive Councillor or the Secretzry to
that particular department. During
those days, it was a very =nall thing.
Probably it was in the crurse ¢f ce-
velopment, and nothing :uch happen-
ed.

Then suddenly came¢ the war, and
during the course of the war, this
department expanded considerably. In
the course of expansion, a lot of work
had to be done during the war, and
a great amount of authority had ‘v be
vested on the man on the
spot, because work had to be
quickly done and implemented. So
that is how grew up the present
All India Radio into a sufficiently big
organisation. Immediately afterwards,
you find there was Independence, and
there was the Partition. As you know
very well, during the Partition, some
of the staff went away to Pakistan;
and some stafl remained here.

After Independence, we had a spirit
of expansion of the All India Radio,
because many of the important sta-
tions went on the other side, and new
staff had to be recruited, and an ex-
pansion had to take place very quick-
ly. To state very briefly, what
happened was that the Director Gene-
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ral and the officers associated with
him had to do all that work gquickly,
and to give results as quickly as
possible.

During this transition period, ana
as 1 said during the old period, it
necessarily happened that the Direc-
tor General had a practically free
hand. Now that could not -continue
after a regular democratic Govern-
ment was set up, after there was =
Ministry, and after there was a Par-
liament which looked into and
controlled everything. Naturally it
happened that the habit of having
things uncontrolled is not so easy to
control, and it begets resistance, and
a number of things happened in that
era.

The most important era to which
Shri Gadgil referred—and it is true
in the All India Radio's life—is the
Bokhari era. During those days the
Thrector General and those associated
with him had practically a free hand.
You therefore find that during the
transitional period of three or four
years after Partition and after Inde-
pendence, nobody had any time to go
into the details of these things, and
therefore, necessarily things had to
be left to the man om the spot. Thea
things began to stabilise; the Consti-
tution was passed, and Parliament
came into being; and naturally rules
and regulations for the control and
Thecking of everything began to come
up.

1 v

Therefore, some people did not like
it—naturally, they woul! not like it.
This is not the case with All India
Radio alone. It is also the case with
one or two other departments of the
Government, like the railways, where
formerly things were being run
in a very different way. That is at
the bottom of this cry of non-inter-
ference,—the doctrine of non-iater-
ference. The doctrine of nan-interfer-
ence has no basis in a Governmeat
where there is a Parliament, where
there is a Ministry, where that
Parliament controls the Ministry and
the Ministry controls the various de-
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partments and sections. Therefore,
hon. Members will realise about all
this gnashing of teeth and all this
fury that certain people’s rights have
_been taken away. These are amazing
fundamental rights. The Government
appoiat a man, give him a high salary;
he says ‘No interference from Gov-
ernment; I must be left free to do
what I like.” Under the rules and regu-
lations of government service—and
Government know the rules and
regulations of Parliament which con-
trols the Government—it is mnot
possible to allow, even if you want it,
a kind of unchecked or =on-interfer-
ence policy. It is necessary, it is
essential, and more especially from
the financial point of view, that such
things are controlled, and they are
controlled for the benefit of so-
ciety, for the |benefit of the
country, and a check-up takes
place from time to time. I would.
therefore, say most respectfully that
these who claim non-interference cer-
tainly will have to seek some other
place. Even the highest officer of
Government cannot claim that posi-
tion. Therefore, I hope that those who
are concerned will understand that if
they feel that the discipline and the
regulations of government service are
100 much for them. of course, they are
always free to go.

I will take up now the other points
and the criticisms raised here. There
thas been a number of questions re-
garding recruitment by the Ministry.
Questions have been raised regarding
programme assistants, regarding the
News Services, regarding the engin-
eering staff, the question of quasi-
permanency and confirmation. It is
not possible to reply to all of them
Separately, but I might say that after
this transitional period was passed in
1950-51, we have taken up this ques-
tion with the Union Public Service
Commission for reorganisation of the
whole permament staff of All India
Radio. This has been going on for two
‘0_ three years now. Unfortunately, my
friends like to quote the Union Public
Service Commission when it suits
them or when it is in their favour, but
When it is a question of the Union

4 APRIL 1955

for 1953-56 4182

Public Service Commission taking a
decision which does mnot suit them
they are not ready to acknowledge it
or they brush it aside. Unfortunately,
during the transition period, and pro-
bably in the days of the old DG when
things could be done probably as they
liked for some time and it was a new
department coming up, a number of
people were recruited in various ways;
some were recruited ad hoc some
were recruited by small committees,
some by big committees, then
some wzre promoted from differ-
ent places without asking the Union
Public Scrvice Commission. It was
natural, therefore, that the Public
Service Commission asked this Minis-

- try that they must be allowed to sift

thoroughly all the cases before they
gave a decision. They have been
carrying on this work and they have
practically completed it. Last year, a
big hue and cry was raised regarding
certain programme assistants. Shri
Sadhan Gupta repeated the same
thing this time. I am =ot going to
repeat what I said last year. I remem-
ber I gave 25 minutes of my time to
the whole case with facts and figures
and the decision of the Public Service
Commission. T am told that I have
falsely represented that the Public
Service Commission said so. I main-
tain that it is untrue, but what I am
going to do now is this. I have noted
all the things where it was said that
we have not done it in consultation
with the Public Service Commission,
and I am going to refer all these cases
to the Public Service Commission, and
I will place their reply on the Table
of the House. But I might say one or
two things more regarding this ques-
tion of technical assistants, engineer-
ing staff and others. The question of
confirmation or quasi-permanency has
been raised. It is a question which
rightly engages the attention of this
Ministry. But probably Members are
not aware that regarding this matter,
this Ministry is in the same difficult
position as other Ministries of the
Government of India. In 1949, in
order to protect the interests of
refugees from West Pakistan, an
order was issued that no confirmation
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chall take place until further orders,
until all the refugee servants came,
and their claimg had been verified.
Then only this question could be
taken up. Now, this was a general
order of Government. It was issued to
this Ministry, as to other Ministries.
We have not been able to take up
this question because of this order;
we have not been able to take it up
before, because unless the regularisa-
tion of the staff had taken place, it
was not possible for us to put up the
case for confirmation or for quasi-
permanency. Now that most of the
work of regularisation has taken
place, I am very happy to inform the
House that this question of quasi-
permanency, confirmation and other
things has been taken up urgently
with the Home Ministry and the
Union Public Service Commission,
and I hope that regarding this matter
very soon we will be able to come to
a decision. But it is no use coming
and shouting at the All India Radio
for this because if the hon. Member
takes the trouble, he will find out
that all the other Ministries are in the
same position. Then why single out
All India Radio and abuse it for this
particular thing?

Shri U. M. Tirvedi (Chittor): Be-
cause you are a soft man.

Dr. Keskar: Probably that is possible.
I say the same position applies with
regard to other Ministries also. But
it is to the credit of this Ministry that
it has taken up the case of its staff
and is fighting that the confirmation
and other questions should be taken
up without delay. Therefore, the posi-
tion is quite contrary to what my
friends here have tried to paint it to
be. I can say, briefly, that the main
work, regularisation of staff, which, as
1 said, was very complicated, has beea
done. This was necessary in the
interest of the staff, because unless
this was done, the question of perma-
nency or quasi-permanency could not
have been decided. Now that it is over,
I am sure that the future stability
and prospects of the staff will be
settled satisfactorily and on this
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ground at least, there will be mno
trouble and no cause for complaint.

As regards the question about the
engineering staff and others, as I said,
I have noted all the points in which
it was said that the UPSC had not
beea consulted, and I am sending it to
the UPSC. The answer will be placed
on the Table of the House,

Now I come to complaints regarding
the policy or various policies of All
India Radio. The first thing to which
1 come is music. Regarding music,
there have been complaints. First of
all, last year we had complaints that
there is too much classical music.
Now, it is entirely untrue, I had said
last year, and I repeat it, that if you
looked at the percentage of music or
different types of music on All India
Radio, you would find that the per-
centages have been practically
the same. A diflerence of two
or three per cent does not make much.
Since the last eight to ten years,
there is little difference. But then
what has happened is that we have
t{ried to raise the gquality and stand-
ard of what was known as classical
music, because that is the basic music
in the country, because that is the
music from which will spring all other
types of music. The emphasis given
for the improvement of that has pro-
bably led some friends to think as if
we are in favour of classical music
and we are not doing anything for
other types of music. I might say that
we are trying as much for folk music,
which is probably one of the most
important forms of the cultural ex-
pression of our people, and All India
Radio has probably the greatest
collection of folk music records that
exist anywhere in the country; it is
growing every day and it is being sys-
tematised and we are trying to see that
some of our folk art, folk music
especially, which was dying should be
revived and expanded. The same thing
might apply to other forms of popular
music.

Now, in this coanection, I would
like to say—before I come to the other
question—that the same complaint
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was repeated, which was made last
year, that we are partial to a certain
school of music. I would very respect-
fully request my friends to delve a
little into music and see what it |is,
and then make such an allegation. The
shoe is on the other leg. What was
happening was that before I took
over, from the Bokhari regime on-
wards a certain coterie of musicians
had got control of All India Radio.
Even before I toock charge, I have been
a student of music all my life and I
knew most of the musicians .....

An Hon. Member: What type of
musicians?

Dr. Keskar: Any type that pleases
you.

I might say that I have known
musicians and I have had talks with
them many times. When I took charge
of this Ministry for the first time, the
musicians said that 80 per cent of the
musicians had no eatry into the All
India Radio and certain people alone
were allowed to go there., The Radio
people said that they had to look to
good music and they were bad and
they did not want them. When we
examined this gquestion, we tried to
see that the largest number of musi-
cians come to the Radio. Because, now
that there is no royal or other type of
patronage for music and all patronage
has devolved on Government, it is
necessary that we should give patron-
age to the largest number of people.
Therefore, if my friend really analyses
this, he will find that 95 ver cent or
more than 95 per cent of the people
who say they are mucicians are on the
rolls of the All India Radio.

Now, Mr. Gupta made a reference
to four or five musicians. I remember
2 question was put in this House last
Year and in reply to that question I
8ave in detail the reasoms why these
four or five musicians did not come.
They wanted higher fees than wera
offered to the top class musiciars. Tt
I8 not possible for us because the
lli:ther musicians will go away saying

Yy are you treating them in a
better way?” This kind of fees and
other allied troubles will always take
Place and it is not possible to satisfy
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everyone And for that matter,
do you think that it is physi-
cally possible that every musi-
cian or everybody that calls him:elf a
musician shall be oa the rolls cf the
All India Radio? It is physically
impossible, But, we have today =as
large a number of musicians as possi-
ble on the pay roll and we encourag?
them because, there might be people
who may not be cf top class, they may
be of lower class; but, if you encourage
them it is possible that thev will
become better and music will spread
by this experiment. And that is why
we are taking care to see that musi-
cians of all types are encouraged to
come to the Radio.

Reference to schools of music ani
gharanas has been made. If my friend
will go into music he will find that
there are only two or three schocls in
this country. They are geograpbical
schools and not personal schools
What is known as the so-called gha-
rana school is mothing but this: a
master musician existed at some time,
and his disciples and descen:iants
form gharana. You can call it a kind
of economic musical unit, It is not a
school of music. There are only two or
three schools 1n Hindustani music and
all the schools of music are there re-
presented. I might go further and say
that I have nothing to complain about
musiciang because most of thein have
whole-heartedly and enthusiastically
co-operated with wus because they
know that it is to their interest.

Last year or a year and a half aga,
a number of musicians fedared that
they will lose their programmes and
started a hue and cry about audition
ing. But, when the whole thing was
explained, they themselves came for-
ward and co-operated. ] have no cause
to complain about musician: or their
want of co-operation with us.

Reference bas been made to the
question of light music. Some people
are making fun of our light music.
They ask what is this waste of
money? I might say two things.

First of all, regarding the quality of
this music. A number of pecple made:
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fun of us when we began it. We began
it for two reasoms. You reruember at
that time some of the film people had
rescinded their contracts, withdrawn
their contracts saying that they wor't
give records. The Radio therefore,
started its own unit. The other fact is,
as I said at the time of th: last debate
-also, that the Radio was, as a matter
of fact, depending up to 30 per ccut
-or even more for its music which was
relayed, on film records. | do mnot
think that for the cultural develop-
ment of any crganisation it is ripbt
that it should depend on songs pro-
duced in films or anywhere else anq it
has no initiative of its own. IL dces
not happea in any country. In a coun-
try like the Tnited States where they
use such types of music, must of them
produce their own music and the per-
centage of film records or songs that
are played is very small. We started
this Unit knowing that it iz not easy
to establish such Urits. It is a difficult
thing to build up a new unit which
can produce music which is pleasing to
the ordinary man. But, at the same
time, it is not bound by ceriain stand-
ards or traditions. It should be
pleasing and good at the same time.
We tried it and I inight say that the
experiment has succeeded. I may give
you ohe example. A number of people
objected to our songs and so we put
the matter to test. Some of the people
who were most fond of film songs
were from our Armed Forces. So, we
put our songs on the Armed Forces
programme and we did not tell them
from where the songs came. We mix-
ed them up with film so.gs and you
will be surprised to kmow that they
called for a repetition of some songs
and most of them were fror: our Light
Music Unit. I must say I am grateful
to the Press which has shown great
appreciation of whatever has been
done by the Unit and they have
acknowledged that the TUnit's work
has at last reached a stage of maturity
and that a number of songs that are
in production are of good quality and
are pleasing {o the ordinary man. I
think in that we have achieved =a
£reat purpose and 1 do not think Mr.
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Gupta ig right when he says that it is
very costly.

When he talks of processing, he pro-
bably forgets what processig means.
By processing we are producing hund-
reds of records of one song and they
are distributed to our various statioms.
Here the question is that when a song
is produced &t a particular station, at
that very station it is played mnay
times, not once, but dozens of times.
But, unless it is processed, we cannot
get many coples. So, we are not able
to distribute 21l of them all over India.
If we take into account {the number of
somgs produced and the number of
times they are played ard relayed,
you will find that it compares favour-
ably with film records. Of course, it
costs a little more. But in course of
time it will come to nearly the same
thing as film records. So from the
economic point of view also, it is not
correct to say that it is costly and a
wasteful experiment. I think it is a
very good experiment and the Light
Musie Unit has come to stay. There is
a public demand for it and I am sure
that it will be betier and better work-
ed in the fuiire.

I may inform hon. Members that
the question ot orocessing of a large
number of records is being taken up.
At preseat, our processing Unit 1is
very small; it can process only a few
songs. That is the reason why a large
number of songs could not be process-
ed. The processing plant is very cost-
ly and we are coming belore Parlia-
ment and I am going to ask for sanc-
tion for the purchase of a bigger
processing plant like {those in other
broadcasting organisations. And, if
that comes into being, I am wvery sure
that you will find that most of the
songs would be distributeq to all the
stations and then it will become much
more economic. You might be pleased
to know also thet a number of record-
ing companies like the HMV and
others have asked us that they shculd
be allowed to process our songs and
distribute them to the public. The
matter is being negotiated and very
soon you will have some of these
successful songs, also being sold to the
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ordinary public, as the records that
are used in the AIR are not those
which can be played ordinarily by the
public outside. I hope you will be
satisfled that the work of the Light
Music Unit is of sufficiently good
quality. No doubt it spends a liltle
more. In the beginning— and 1 warned
the House last year that in establish-
ing such a Unit a little initial expendi-
ture will have to be incurred—it
could not be avoided. But, I am sure
.now, after some experience, this will
not be repeated again.

I come now to the question of Hindi.
It has been raised with a J4reat deal
of fervour in this House that we are
not trying to do anything for Hindi. I
am surprised that the AIR should be
asked to lay down standards of Hindi.
It is not the job of the AIR to lay
down standards of Hindi. Hindi has
been defined in the Constitution and
it is the work of the Government and
there are particular Ministries in the
Government who are charged with
this responsiblity and there are Minis-
tries in other States also. It is their
work to stabilise and lay down stand-
ards of Hindi. It is not the work of
the All India Radio.

May I also say this, that it is prema-
ture to think of establishing a standard
in Hindi? We are now taking up the
work of Hindi and it will take some
time for Hindi to formulate itself and
stabilise itself. Mr. Gadgil was quite
right when he said that Hindi as &
national language has to form itself.
It is too early to think of standardis-
ing it. But, I might say that if there is
any department which has tried its
best for helping the cause of the
spread of Hindi, it is the All Indie
Radio and the different sections of this
Ministry. We have tried to do our
best. Of course, at present in the news
bulletins and others, we have to use
Hindl and, as you know. in the ma-
Jority of the stations of the All India
Radio, excepting the southern statioms,
Hindi is beéing used for announce-
fents and other things. You have got
_Hindi news bulletins which are broad-
€ast from every ‘station of All India
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Radio and Hindi lessons are broadcast
from every station, whether Southera
or Northern, and there are many
other measures taken towards this
goal. Naturally, this is not a question
which can be solved in a day. I might
say that the State Governments tanem-
selves—where Hindi is the only offi-
cial language—are not yet in a
position to formulate finally as to how
they should carry on their work. They
are finding it extremely difficult and
it is not right for us to take upon our-
selves the finalisation of the standard
of Hindi, thereby coming into conflict
with others. Therefore, our work
might be set at nought by anything
which we may try to do prematurally.
I, therefore, feel that this kind of
allegation is unjustified. The All India
Radio is doing its work and it posses-
ses staff all over India having some
of the best known men in Hindi and
it proposes to have still more. I am
sure that the work of propagation of
Hindi will, in its due propcrtion, be
done by the Al' India Radio like other
sections of Government or like other
States. It cannot be asked to choulder
the responsibility for doing the work
of Hindi and that is not its job.

With your permissjon, I would like
to say a few words regarding the
general question of programmes. Last
time I said:

“There is always criticism that
programmes are bad, that this
programme is no good and so on
and it is difficult for me to answer
that question because that can be
a matter of opinion.”

But I would like to say a few things
now regarding the question of im-
provement of programmes. First of
all, improvement is a continuous pro-
cess. A thing goes on improving and
there is no finality to it and there is
no absolute standard of improvement
50 that you can say this is improve-
ment and that is a thing which is not
improvement. The work of improve-
ment or change has to be carried on -
continuously and, therefore, it is not
‘possible 1o pin duwnlﬂ:aethisandsmr
“Here is no lm.wqmant Inthil m#
good” If my hon.
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trouble of going into details, they will
find that continuous efforts are being
made to improve not only the quality
but the variety of the programmes. If
you look at the details which you find
in the Estimates Committee’s Report,
you will see that the items of pro-
grammes, that have been continuous-
l¥y increasing during the last five
years, are every day going up, and the
main object is to give to the publi: as
much of variety as it is possible to
give.

Shri K K. Baspy (Diamond Har-
bour): Sometimes meaningless be-

Dr. Keskar: I am afraid he is =o
mtelligent and our ordinary program-
mes are not for him, but they are
meant for the masses.

Shri K. K. Basu: Waste of public
money.

Dr. Keskar: That is a question of
judgment.

Shrimati Sushama Sem: The stand-
ard of programmes should be improvd
for the village uplift.

——

Dr. Keskar: I am prepared to listen
to all their suggestions but mow the
time at my disposal is short. The main
thing to remember is that our pro-
grammes are 90 per cent in Tndian
languages, our programmes are Very
little in English. Some hon. Members
have compared the All India Radio with
BBC. and N. B. C. and many other
foreign organisations, but I must say
that there cannot be a comparison.
The quality, outlook and structure
are different. If the All India Radio
had English programmes, we could
have compared them with the B.B.C.
or N.B.C. Suppose 1 take up a pro-

gramme in Assamese or Oriya, how.

can you say that this programme is
not good? In that case you. will have
to compare it with the things general-
Iy prevalent in Oriya culture or
Assamese culture or any other culture.
I quite agree that the hon. Member
@oes nol agree with me.
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Shri E K Basu: Nobody denies
that. As a Bengali, I know what we
should expect from a programme re-
presenting Bengali culture.

Dr Keskar: The hon. Member may
have his own opinion, but what I am
saying is that though the hon. Member
is not comparing ours with the BB.C.
or the N.B.C., there are other Mem-
bers who are doing it, and again the
hon. Member might be having his own
opinion about Bengali programmes,
but comparisons with the B.B.C. and
N.B.C. are not at all correct, the ana-
logy is wrong, and our programmes
must be judged on the basis of the
standards in the different languages.
As you know, the development of the
different languages is of a different
type; in fact , I might go still further
and say that it is the establishment
of radio stations in certain cultural
and linguistic areas that has given
the greatest fillip to those cultures and
I might present facts and figures
about it and also the opinion of the
people of those areas. Naturally, if
you say that the improvement should
be more, that is guite true and we
are trying our bes.. but to say that
there is no improvement and the pro-
grammes are all very bad is, I think,
rather being severe. To those who
compare us with the B.B.C. or N.B.C
—BB.C. has been quoted many times
—I would advise them to try and read
British papers, and by British papers
I do not mean the dajlies which come
here—because most of the British
opinions are not expressed in the
dajlies—but the weeklies and month-
lies which give their criticisms and
their opinions om ecultural matters.
You will find that the criticisms
against the B.B.C. are as severe as
those that you are making on the
ALR. but of course, the Englishman
does it in a very discreet and mild
manner, in his own way and not in
any vindictive way as somebody may
do here. In the matter of cultural
choice, whether it is a talk ar =
feature or any other thing, opinions
arg always different, and it Is very
difficult for anyome to sar “This s
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good or this is bad” and there will be
pecple who will differ and say “This
is not so good”. But I might inform
hon. Memberg that I am quite ready
to listen to any constructive suggest-
jons that might be made regarding
the improvement of programmes and
we will certainly try to implement
whetever good suggestions that come
from any quarter. Whatever hun.
Members' opinions might be, I am
also in touch with public opinion and
I can say......

Shri M. S. Gurupadaswamy: Public
opinion through All India Radio?

Dr. Keskar: I can say that definitely
the public does appreciate the im-
provements in the All India Radio.
That does not mean that I am sa*is-
fied with the improvement. I am not,
but that does not mean that there is
no improvement. It is all a relative
term. I feel it has done better and
better and I am sure that now that
the reorganisation of the personnel
and cadres has been practically settl-
ed, we will have even greater time to
devote tp the improvement of pro-
grammes and we will be doing better
in the coming future also.

I would lik2 to refer here to one or
two matters regarding . .

Skri P. N. Rajabhoj (Sholapur -
Reserved—Sch. Castes): Lord Buddha
and the Scheduled Castes.

Dr. Keskar; 1f hon. Members will
allow me to speak, I would like to -2y
a few words about other matters. The
rura] programmes form one of the
most important things in our oro-
gramme structure and we realise the
importance nf this medium which can
bring the rural public into contact
with the outside world, make knowa
to them the news, give them enter-
tainment snd many other things. Un-
fortunately, much could not be daone
regarding this matter because upto
about three years back, most of our
stations were pllot stations which bad
only a small range. Therefore, one of
the first things necessary for expand-
ing the rural programmes is to see
that the power of the stations in-
creases so that it covers a much larger
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area. That is what has been taken up
during the developmental plan of the
All India Radio. Side by side, we have
an ambitious plan for supplying com-
munity listening sets to & much larger
number of villages; during the course
of thig year and the next we propose
to give more than 25,000 community
listening sets distributed to States to
be placed in villages for the berefit of
the village community. We propose to
increase this number much more and
see that all important villages have
community listening sets where they
can collect and listen to mews and
other things .f interest.

There was a reference made 0
cheap radios. I gquite agree. I am one
of those who believe in 1t. and in fact
I have incurred the displeasure of tre
whole industry by advocating that
there must bhe cheap sets, otherwise
the public will mot buy them. The
pity is that cheap sets which have one
or two bands will not be cf use unless
you have more powerful coverage,
especially by medium wave. Shri
Sadhan Gupta said that we sheu'd
first evolve and produce these radio
sets and then have a medium wave
transmitter. The instaliation o1 =
transmitter will take a year or two.
If this is to be taken up later —first
radio sets and then transmitters—
people will become so annoyed that
they had spent money on the seis we
must first have powerful medium
wave transmitters so that the public
can easily listen to them when they
like and then we may ask the public
to buy cheap one or two band sets......

Shri Sadhan Gupta: I might have
been misunderstood. What I meant to
say was that there must be some plan
for the supply of cheap sets when the
medium wave transmitters are install-
ed. We find no such plan.

Dr. Eeskar: There is no plan te
produce such sets. Immediately the
transmitters sre being installed, scme-
thing will be done regarding this
matter also. I am saying that the
question of transmitters was impor-
tant and must come first even from the
point of view of those who have ordi-
nary sets. They were complaining that
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they were not able to listen to the
stations; sometimes they listen; gome-
times they get freak listening or ir-
regular listening. The questinn of
cheap radio sets is certainly one of
the important questions today and the
attention of the Government has been
drawn to it and we will certainly try
to whatever possible regarding this
matter.

In the next two or three miautes, I
might mention about two or three
salient things that had been done
after a review of the All India Radio.
As 1 said, re-organisation and regula-
risation of the permanent personnel
has been practically completed now.

Another thing that we have taken
up during the last year or two is this.
As I said, the AILR. has been in a
kind of confusion; there has been no
regular financial rules for the dis-
bursement of money, etc. We had ap-
pointed a Deputy Accountant-General
to go into the whole gquestion and all
these rules and regulations have now
been finalised so that each station
could function according to these
rules. It is a very important matter
from the point of view of spending
public money. 1 must here pay my
tribute to the officer who has been
deputed by the Auditor-General for
this purpose and who has helped us
#n this matter. This work also is
practically over.

Then there is this third phase. This
radio network which was only five or
six stations previously, has now more
than 22 stations and it has certainly
expanded; within 5-7 years it has be-
come very big. Division of work which
exists in all broadeasting organisa-
tions has also to take place here. Up-
till now, there has been no such
division; officers had {0 do all sorts of
work and were consjdered responsible
for everything—from production of
programmes to fillling up of contracta
and keeping of accounts. All these
things will be divided snd trere will
be specialists in music, or in literature
ainoﬂ!er subjecty who will help in
- e producton of programmes. This
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arrangement will help to raise the
quality of the programme. This 1s
done by all broadcasting organisations.
Unfortunately, we have had no time
to do this but this is being taken up
now.

I have not mentioned about the
Five Year Development Plan because
we had circulated a detailed printed
note to the hon. Members which gives
all the details of this. Therefore, I do
not mention that here. I might draw
the attention of the hon. Members to
the fact that the details regarding the
working of this All India Radio has
been examined by the Estimates Com-
mittee and they had submitted their
report. Hon. Members will find there
a lot of things.

I might mention one or two matters
regarding the Press Information
Bureau, which has come up for men-
tion here. One hon. Member said that
the regional languages are heing neg-
lected in the PIB. It is not a correct
statement. In fact during the last two
years, we had been continuously in-
creasing the linguistic centres for the
distribution of PIB material. We had
already covered a majority of the
languages and there are only two or
three left out—probably two—and
that also will be covered soon so that
no linguistic area can complain that
we are not trying to cater to the needs
of the linguistic newspapers in any
particular area,

There was some criticism about the
duties of the PIB officers. An hon.
Member said that the PIB officers are
running round, giving the speeches of
Ministers. Some hon. Members are
perhaps under some misapprehension
about the duties of the PIB. It is
meant for acquainting the Press with
the various pspects of the Government

whatever decision they may like It
in the course of that, they give the
speeches of Ministers, I do not think

they are doing &wﬂ?mu nut
warranted or which rUl'l:l'll:ll‘. &
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not think it is given to Press merely
for printing. A lot of information is
given by the PIB which is used as
material for study by the newspapers
and it is mot for simply printing them.
The duties of the PIB are to serve
as a kind of liaison and to give the
Press whatever material they require
regarding the activities of the Gov-
ernment.

I have little time at my disposal...

Mr. Chairman: He began at 12-47; I
think he wanted 50 minutes; he
ought to finish at 1-38......

Dr. Keskar: If you can give me a
few minutes more......

Mr. Chairman: I do not want to
stand in the way of his speech.

Dr. Keskar: It would not be correct
for me to finish without saying a few
words about films......

Shri P. N. Rajabhoj: About our cut
motjons and representations also.

Dr. Keskar: These will be taken up.
A number of friends had raised the
question whether we should have
stricter censorship. I may very briefly
say here that censorship is not a
moral or legalistic procedure. It is
being carried on not by the Govern-
ment but by an autonomous body
called the Centrtal Board of Film
Censors established by Parliamentary
statute, Its work is a social work, that
is to say, to see whether particular
films are such as can be considered
from the social point of view to be
desirable or undesirable.

Of course, there may be questions
of law and order which might crop up
but that is very rare. Therefore, the
Qquestion of moarlity or purity is quite
beside the point. I quite agree that
there is a very strong feeling in the
country that there should be stricter
Censorship but the question is one for
the Parliament to decide and not for
me, If Parliament which is the repre-
Sentative of people feels that there
thould be stricter censorship, it is for
it to say so. Government in this
Matter of censorship has been asking
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that Board to act according to the
trend of public opinion and the opin-

ion of society and nothing
more. Therefore, it is for the
Parliameat to decide whether it

thinks it fit that we should have in
the interest of society and welfare
State, stricter censorship. If it comes
to that conclusion, Government will
certainly carry out what the Parlia-
ment wants it to do.

The question of heavy duty om films
has been referred to. I may say that
it will be taken up with the Cem-
merce and Industry Minister. The
charge made here that we are
neglecting the regional languages is
not correct. We are trying to produce
a larger number of films in regional
languages but hon, Members must
remember that that expenditure, if
we produce all the films in all the
languages in large copies, will be
enormous. I am mnot sure whether
Parliament would sanction that ex-
penditure. If it is sanctioned, we will
certainly go ahead and produce fllms
in ag many languages and in as large
number of copies as possible.

The demand for the maaufacture
of films in India is certainly a right
one. We will certainly see that this
question is taken up and something
is done about it in the next Five Year
Plaa. It is necessary that this should
be done from the point of view of
cinema and also from the point of
view of photographic films which are
nearly the same things.

In view of the fact that I have not
had much time......

Shri P. N. Rajabho}: What is the
scheme on untouchability—regarding
abolition of untouchability?

Dr. Keskar: We have already plan-
ned one film regarding the production
of untouchability and we propose to
have a bigger and better cne about
this matter.

Shri M. 8. Gurupadaswamy: Is it
production of untouchability or abo-
lition of untouchability?
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Dr. Keskar: Prod-ction of a film on
the abolition of untouchability.

I am sorry I am not able to deal
with the question of Filmg at greater
length for want of time. But the in-
dustry is a private one. Naturally all
sorts of trends are there in the indus.
try. In fact, we have even received a
representation from some Cinema
actors that in the interest of actors,
the industry should be =nationalised.
Other sorts of representations also
keep on coming. Anyhow, this ques-
tion can be taken up at some other
time and can be discussed, if the
House so desires.

I am sorry that I have not been
able to deal with a mumber of other
points raised by hon. Members, but I
might inform my hon. friend from
Vindhya Pradesh that the question of
a radio station in Vindhya Pradesh
will be taken up actively.

Shri P. N. Rajabhoj: What about
my cut motion. I want to know
whether any film is going to be pro-
duced regarding Lord Buddha?

Mr. Chairman: The hon. Member
should stand up and put the question.
He should not continue sitting and
put the question.
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Mr. Chairman: I shall now put all
the cut motions to the vote of the
House,

The cut motions were negatived
Mr. Chairman: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the Presi-
dent, to complete the sum neces-
sary to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1956, in respect of the
following heads of Demands en-
tered in the second column there-
of:

Demands Nos. 62, 63, 84 and
126."

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below.—
Ed. of P.P.]

DemanNp No. 62—MINISTRY OF INFOR-
MATION AND BROADCASTING

“That a sum not exceeding
Rs. 37,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1956, in respeet
of ‘Ministry of Information and
Broadcasting’.” . i
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DeEmaND No. 63—BROADCASTING

“That a sum not exceeding
Rs. 2,87,24,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Broadcasting’.”

Demanp No. 64—MisceLLaNegous De-

PARTMENTS AND EXPENDITURE UNDER

THE MINISTRY OF INFORMATION AND
BROADCASTING

“That a sum not exceeding
Rs. 1,13,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry
of Information and Broadcasting’.”

Demanp No. 126—CAPITAL OUTLAY ON
BROADCASTING

“That a sum not exceeding
Rs. 3,86,42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Capital Outlay on Broadcast-
ing'.”

DEMANDS re: MINISTRY OF PRODUCTION

Mr. Chairman: The House will now
take up discussion of the Demands
for Grants Nos. 85, 86, 87, 88, and
131 relating to the Ministry of Pro-
duction. As the House is aware 4
hours have been allotted for the De-
mands of this Ministry.

There are a number of cut motions
to these various Demands. Hon.
Members may hand over the numbers
of the selected cut motions which
they propose to move at the Table,
within 15 minutes. I shall treat them
as moved if the members in whose
names those cut motions stand are pre-
sent in the House and the motions are
otherwise in order.
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The time limit for speeches will, as
usual, be 15 minutes for the Mem-
bers including movers of cut motions,
and 20 minutes if necessary, for
Leaders of Groups.

DemanD No. 85—MINISTRY OF PRODUC=
TION

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 9,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Ministry of Production’.”

DeEmManND No. 86—SaLt
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,21,35,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Salt’.”

Demanp No. 87—OTHER ORGANISATION
UNDER THE MINISTRY OF PRODUCTION

Mr. Chairman: Motion is:

“That a sum mnot exceeding
Rs. 1,02,41,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of '‘Other Organisations’ under the
‘Ministry of Production’.”

Demanp No. 88—GOVERNMENT
CoLLIERTES

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 3,80,01,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Government Collieries’.” i
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Demano No. 89—MisceLLaNeous De-
PARTMENTS AND EXPENDITURE UNDER
THE OF MINISTRY OF PRODUCTION
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 89,96,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Production’.”

Demanp No. 131—CAPITAL OUTLAY OF

THE MINISTRY OF PRODUCTION
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 8,9251,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Capital Outlay of the Ministry
of Production’.”

Dr. Rama Rao (Kakinada): While
speaking on the General Discussion
on the Budget I referred to the efforts
of the Ministry of Production regard-
ing the setting up of steel plants in
India. We had, first, a contract with
a German concern; later on we entered
into a contract with the Soviet
Union; now we are going to have an-
other contract with a British concern.
In this connection—I do not wish to
go into details—I would like to point
out the differences between the vari-
ous eantracts.

There are various vested interests,
Indian and foreign, who want to
sabotage the steel plant that is going to
be built by the Soviet authorities. Itis
for the Government to see whether
they want it or not. The Soviet steel
contract gives us a number of special
features which are certainly an im-
provement on the previous contracts
into which we have entered. For
instance, no foreigner owns any share
in the steel plant. I am drawing at-
tention to this because we are now on
the threshold of another contract
<with a huge British combine. Re-
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garding the German concern, though
there is scope for world-wide tenders,
it is only in name, because after all
they are our technical advisers; so the
scope for calling world tenders is
practically limited. However, my in-
tention now is to draw a lesson for the
next contract. I would first of all in-
sist that our technicians who are go-
ing to be trained must be associated
with the concern from the very be-
ginning fully. As in the case of the
Soviet steel plant, we must insist on
the purchase of all materials that are
available or can be manufactured in
India.

Now, I want to ask: is this concern
going to be a completely Government
State-owned concern, or is it going to
be a Government cum British inter-
ests, or is it going to be a Government
cum British cum Indian capitalist in-
terests? I have a fear of these Indian
investors and foreign investors hav-
ing a share in these concerns, because
ultimately these clever businessmen
will any day have an over-riding
voice, if not in law, certainly in prac-
tice. So, I warn our friends to be
wary. Sir Eric Coats, a former Sec-
retary of Finance here, is coming to
negotiate; I hope that some of our
officers who were subordinate to him
once, will realise that they are no
more his subordinates.

Shri K. C. Reddy: May I just point
out that the negotiations in respect
of the British steel plant are being
conducted by the Ministry of Com-
merce and Industry and it will be
more appropriate if this subject is
dealt with in the course of the dis-
cussions on the Demands for Grants
of that Ministry?

Dr. Rama Rao: In this connection I
would certainly request the hon. Minis-
ter to tell us plainly and directly why
this steel plant has been transplanted to
the Ministry of Commerce and Indus-
try. This House must be taken into
confidence. There are all sorts of
stories going about—that the Minister
of Commerce and Industry was angry
over something and went away to
Madras, but did not unload his lug
gage from his carriagel
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Mr. Chairman: How does the hon.
Member expect the Minister of Pro-
duction to reply to it?

Dr. Rama Rao: It is collective res-
ponsibility, Sir; as such Government
must tell us. We cannot just be al-
lowed to be carried away by the
stories that the Press people tell us.
Two steel plants are going to be set
up. Why a third? And why should
negotiations for this be carried on by
another Ministry? The Ministry ot
Production have the experience; they
know the drawbacks. I do not mean
to say that this particular Minister is
fit and the other is unfit. We want
to know why this transfer has been
made? Because it is a very signifi-
cant thing. If the press report is an
indication that the Minister of Com-
merce and Industry wanted the third
steel plant to go into the private sec-
tor and on that issue he resigned, or
threatened resignation, that is a very
significant factor. Later on the Minis-
ter has been brought back. The
story goes that this has been offered
as a price for it. If that has any truth
I raise very serious objection, because
it is something like what we in
Andhra say Brahmana Pelli Koduku.
That is to say, in Brahman marriages
in the old days there used to be a
function, mostly for entertainment,
where the bridegroom threatens to go
away to Banaras because nobody is
Prepared to give his daughter to him,
and he starts with a small packet of
rations over his shoulders and goes
north. And then somebody comes to
him, puts a bit of jaggery on his chin
and says “you are a very great man,
the society is ungrateful, I will give
my sister to you, please come back.”
I do not know whether this British
plant is the jaggery for the Minister.
It is for the Government to say that.
It is a very serious matter, not one
for laughter. (An Hon. Member:
What does the bridegroom do?) He
comes back, just as our Commerce
and Industry Minister has come back.
What I have related is only a farce
Which we do not see in practice—ex-
¢ept in regard to Ministers.
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In this connection I want to draw
the attention of the Government to
the Tungabhadra Dam. A huge re-
serveir was built, an excellent
achievement. It was started before
the Congress Government came. At
present the water is there, but there
are no canals, the land is not ready.
I want to bring this out, because I
do not want the Government to be in
the same plight as they are in so far
as steel is concerned. So the project is
a very welcome thing, but side by side
we must have channels for consump-
tion.

Coming to coal, I stand for national-
isation of all coalfields. There are
the government coalfields. I would
only request the hon. Minister to see
for himself the quarters of the work-
ers in these collieries. The quarters
are in a very unsatisfactory condition.
And here I must say about the Sindri
Factory also. There is what is called
casual labour there. A vast majority
of them have no quarters. The quar-
ters are not sufficient. The hon. Min-
ister must see that in all State con-
cerns the Govarament must provide
its own quarters with sanitary conven-
iences, even to the lowest staff.

I am told our reserves of coal, as
also of iron ore, are huge. So let us
exploit them to the maximum extent.
I would suggest that we can start
dry distillation and manufacture of
dyes from coal. There are so many
things we can manufacture out of
coal, and Prof. Haldane says in one of
his books that in course of time, us-
ing coal as fuel may be the worst
type of waste and that we can manu-
facture dyes, medicines and so many
things out of coal. I think the Produc-
tion Ministry must start one project
for that purpose, especially as our
stocks are plenty. The highest and
the best grade coal mines are in the
hands of foreigners. So, at least take
over those coalfields as a first step.

Talking of iron and coal I would
remind the hon. Minister of what Shri
Meghnad Saha said last year, namely
about the establishment of a bureau of
iron and steel technologiste. With
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Tata Iron and other things and with
the present schemes we must have a
bureau of iron and steel technolo-
gists. I would even suggest, if neces-
sary, having extra staff so that we
will have sufficient number of men
trained for expansion.

Coming to the Visakhapatnam
Shipyard it is a very pathetic thing
to see that we are behind schedule.
We are not producing enough ships
and we have been falling short of the
target. A ship whose keel was built
on 16th December 1853 has not yet
been completed, and a ship launched
on 16th August 1954 has not sailed so
far. I want to know why. I am told
that with the exception of the latest
arrival, the French technicians there
are not up to the mark. I won't use
stronger word. The Minister must
look into this and see that things im-
prove.

Then 1 want to bring to the notice
of the Minister the labour situation in
the Shipyard. There was a retrench-
ment. Eight hundred workers were
retrenched. Under the Justice Maha-
jani agreement some were re-employ-
ed. But the Shipyard authorities are
following a course which I may call,
to be brief, a fraud on the workers.
They are appointing apprentices so
that they can avoid re-employment of
discharged workers. An unskilled
worker gets Rs. 80 a month in the
form of Rs. 1-2-0 per day plus dear-
ness allowances. The apprentice gets
two rupees a day. It looks mnice, but
he gets only Rs. 52 a month. To avoid
the appointment of regular workers
and paying them eighty rupees, they
appoint apprentices at all levels. And
owing to the unemployment position
you get them as unskilled, skilled and
semi-skilled workers. I request the
Minister to look into this matter and
see that the retrenched workers who
deserve re-employment are re-em-
ployed properly.

Sir, I was stuck up in coal and iron
1 want to say something about Sindri.
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Sardar Hukam Singh (Kapurthala-
Bhatinda): You got stuck up in jag-
gery!

Dr. Rama Rao: Why do you allow
the A.C.C.? Why not have your own
factpry? 1 would suggest that for
the Nandikonda Project you should
have your own factory instead of al-
lowing private concerns.

Regarding salt, the Salt Cess Act
was passed, but the Rules have not
yvet been framed. And the amount to
be spent for labour welfare, co-opera-
tive stores and other develobment is
lying because no Rules have been
framed. Secondly, the Salt Cess Com-
mittee suggested a re-alignment
method. That has not been followed,
Regarding the sale of salt I will not
give details, but salt must be sold by
weight and not by measure. It looks
ticklish, but that is very important to
improve the quality.

Then as regards the D.D.T. factory
I am glad it has started production.
As regards the next factory, why
should the I.C.I. be given permission
to produce in India? I can wunder-
stand about Tatas. If Government
cannot do something by themselves,
why should the British octopus be
allowed to spread its tentacles in
lines in which we can produce?

Shri K. C. Reddy: So far as I know,
no such permission has been given.

Dr. Rama Rao: I have got this news
item from the Times of India of yes-
terday or day before yesterday, which
says: “The remaining 2,000 tons of
D.D.T. annually required is expected
to be produced by the Imperial Che-
mical Industries in Calcutta and by
the Tata Chemicals at their Mithapur
factory.” But I do not care for the
news item if that is not correct.

Shri K. C. Reddy: It is not correct.
Dr. Rama Rao: Then I stand cor-
rected.

Regarding fertilizer factories, I do
not know whether Mr, Mukerjee pro-
mised every State he visited, but we
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thought we could get one for V’ijay?-
wada. I hope the ban. Minister will
consider it favouraky.

2 p.M.

Since we are producing penicillin,
we must be able to produce other
antibiotics also. Because, once Wwe
produce one, we will have sufficient
men and it will be easy to produce
other antibiotics. I hope the hon.
Minister will take steps to produce
other antibiotics also so that we may
be able to supply these valuable medi-
cines cheaply and freely to the people.

Shri Bansal (Jhajjar-Rewari): If I
rise to speak on the Demands of this
particular Ministry, I do so because I
think well of the Ministry. In fact, I
think very well of the Ministry; but
not quite as well as the Ministry
thinks of itself.

I have been looking into the figures
of the total investments made in the
various enterprises under the control
of this Ministry and I find that if the
budgeted amounts are fully utilised
in the current year, even then, the
total investment will be less than 50
per cent of the amount given in the
Five Year Plan. I particularly re-
gret that this should be so, because
it is the Production Ministry which
has to bear the brunt of the industrial
development in the basic sector of the
industries. If the progress of invest-
ment continues at the rate at which it
has done, I am afraid we will not
progress as fast as all of us want to
do. I do not say this in a spirit of
carping criticism, but because I want
to bring to the fore the shortcomings
of this Ministry in a constructive man-
ner so that steps may be taken by the
Minister and his officers to step up
the rate of developmental investment
80 as to ensure that in the coming
years whatever is programmed may
be fulfilled. I do not want to go into
the break-up of the figures, because
that would take much of my time and
I will be left with little to say on the
various items which I want to do.

I will take up the various indus-
tries under this Ministry in the order
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in which they are mentioned in this
report. ‘Take the Hindustan Steel
Works. It was a fair agreement that
was arrived at by the Government of
India with the Germans. I find that
on 17th February, 1954, the site for
this plant was finally selected. Ac-
cording to the agreement, within four
years of this date, the factory is sup-
posed to go into production. More
than one year has passed May I know
what progress has been made in this
period of 13 months so that the hopes
that steel will begin to flow from the
furnaces by February, 1958 may be
realised. I am aware that the Minis-
ter will say that after the signing of
the agreement, we have increased the
size of the plant from five lakh tons
to one million tons, and that that may
lead to a certain delay. What I urge
upon him is that this change in the
capacity of the plant should not be
allowed to come in the way of our
achieving the target date. My con-
crete suggestion in that direction
would be that the staff of these works,
which is at present located in New
Delhi should at once be shifted to the
site so that greater urgency is impar-
ted to all the officers and the tech-
nical staff that can happen on the
site itself.

Then, I take the Russian steel plant.
I have nothing to say against the
agreement as such. But, I would like
to know why there is no provision for
global tenders in that agreement. All
that is said is that the matter of prices
will be settled by mutual agreement
between the Government and the
Soviet organisation. This will pre-
sumably be done after we have ac-
cepted the project report and spent
millions of rupees. May I know if it
will at all be possible for the Gov-
ernment of India to settle the price of
the steel plant to their advantage once
they have spent such a lot of money
an the project report and also on
yarious other things that would have
happened by then?

The second point that I would like
to be clear about is why in this agree-
ment there is nothing mentioned about
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performance by the Soviet organisa-
tion. I know that it is not going to
be a turn-key job. Even so, certain-
ly there could have been a certain
provision in this agreement so that the
target date within which this plant is
to go into operation could have been
ensured. I have gone through this
agreement very carefully. While I
find mention in a number of places as
to what the Government of India will
have to undergo if they do not do this
part of their job or that part, there is
no similar stipulation about what
would happen if the Russian organ-
isation fails to do any one of the vari-
ous things that are mentioned in the
agreement. There is only one stipu-
lation here, that if there is any delay
on the part of the Soviet organisation
in the commissioning of the entire
works by the date agreed upon for
such commissioning, the payments
due after such commissioning shall be
postponed by a corresponding period.
This is the only condition mentioned
here. What will happen to the inter-
est? 1 find that the interest is to be
repaid along with the capital from
the very next year. Only the instal-
ments are mentioned. In case the
plant is not commissioned and the
payment of instalment is postponed,
why should interest still be paid on
those instalments?

Then, on page 39 1 find—this may
be a small error of calculation only—
annual payment thereafter for four
years. The amount mentioned is
Rs. 12 million. I take it that this is at
the rate of Rs. 3 million per year and
not Rs. 12 million per year, because
the total is only Rs. 25 million.

Shri K. C. Reddy: Annual payment
for the whole period of four years.

Shri Bansal: Thank you.

I would also like to know what is
the position in regard to the-other
steel plant for which negetiations are
about to be carried on. Only yester-
day, the newspapers announced the
arrival of a mission from the UK.
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The Minister has just now announced
that the Commerce and Industry
Ministry are carrying on negotiations
with that mission. What happens if
another country wants to hold nego-
tiations? 1 am not putting a merely
hypothetical question. I understand
some people came from another
country and they are still in a great
deal of doubt as to with which Minis-
try they are going to negotiate. I am
not interested which Ministry handles
this. But, for God's sake, let there
be no uncertainty about it. Let the
people in those countries which are
interested in putting up a steel plant
here know definitely as to with whom
they are going to deal in this matter
of steel

Shri S. V. Ramaswamy
‘Who are the new-comers?

Shri Bansal: I think the Minister
knows them.

(Salem):

Shri K. C. Reddy: No.
Shri Bansal: Austrians.

I would also like to know what ia
the employment policy of the Gov-
ernment in regard to these various
undertakings. In yesterday’s papers
again, a huge advertisement has ap-
peared announcing that there are jobs
going for a large number of technical
positions in this Bilhai steel project.
And this advertisement is signed by
the Joint Secretary and Officer on
Special Duty incharge of Bilhai steel
project. Are these jobs going to be
Eiven purely on a departmental basis,
or is there going to be a Board of
Selection appointed for selecting these
highly important personnel? My sug-
gestion in this respect would be that
normally these things should go to the
Union Public Service Commission.

Dr. Lanka Sundaram (Visakhapat-
nam): Hear, hear.

Shri Bamnsal: I know the Minister
will reply that the Public Service
Commission will take perhaps six
months or ten months to make the se-
lections. So, if that is not
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possible, I think a Selection Board
should be appointed with some
high officer of the Ministry as
the Chairman and he shoul¢ ave
with him on the Foard people whe are
qualified, who have knowledge, who
have experience of the working of
steel plants and who are qualified to
make the selections. Otherwise, I am
afraid that with all the best inten-
tion on the part of the Government
and the Project Officer concerned, we
may find that proper selection has not
been made.

Shri K. C. Reddy: Such a Board
has already been appointed.

Shri Bansal: Well, thank you very
much. At least I did not know of it.

Dr. Lanka Sundaram: Nobody knew
about it.

Shri Bansal: Then also I understand
that an officer has been appointed as
the Project Officer. I have not the
pleasure of knowing that gentleman.
I wish him well. That is all I say
because this is a very important task
that is falling on his shoulders. Here
he will have to deal not only with
persons whom we know, whom we
have been knowing, but with a country
and with people whom we have not
known so far and in this very difficult
task he has my good wishes with him.

Now, I come to Sindri. I know that
the Minister will say that it is not
really his baby because it came into
being about ten years ago, and he is
just holding it.

Shri K. C. Reddy: Ten years ago?

Shri Bansal: Yes, 1944 or so. It was
conceived in 1943-44,

Dr. Lanka Sundaram: And deliver-
ed when and by whom?

Shri Bansal: Sindri is one of those
projects which is doing fairly well
It has begun to do fairly well now.
From the balance-sheet I find that
huge loans were taken from the Gov-
ernment of India. I do not know
whether they were against’stocks or
wgainst what. 4t the rate of interest
*f 4} per cent. Now that Sindri is a
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going concern and it has huge stock
of fertiliser at its disposal all the year
round, I think anv bank will be able
to advance loans to it at a rate of in-
terest much lower than 4} per cent.
and I think a recommendation may be
made by the Ministry to the Board of
Directors to take advantage of the
facilities offered by ordinary banks.

This question of frequent change of
the managing director has been raised
in this House again and again, and I
do not want to take up the time of
ihe House on that, but 1 would like
to say a word or two about the auto-
nomy of such Boards. Sindri and a
large number of other‘ undertakings
of this Ministry are being worked as
private limited compamies, and they
have Boards of Directors. What is
the amount of autonomy enjoyed by
these Boards of Directors? I was told
that in one or two cases even the tem-
porary vacancy of the managing direc-
tor was filled in straightaway by the
Ministry without the knowledge,
much less consultation, of the Board
of Directors. I do not think that is a
very healthy procedure. When the
Board of Directors are in charge of
the affairs, I think it behoves the Gov-
ernment of India to consult them be-
fore they fill in a temporary vacancy.

Mr. Chairman: Only two minutes
more,

Shri Bansal: Then I would come
straightaway to the shipyard and say
that the Hindustan Times report which
came three or four days back, and
which certainly the Ministry must
have seen, is not so complimentary as
the report of the Ministry. After
reading that report, 1 find
that Rs. 35000 per ship had
to be paid to a British
concern for not delivering the
boilers in time. I want to know why
we should pay to the British concern
because they are not able to fulfil
their contract in time, a penalty of
Rs. 35,000. I think this was a very
bad sort of thing that was allowed to
be done by the Vizag Shipyard.

Mr, Chairman; Does the hon, Mem- -
ber say that the other party did not' .
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fulfil the contract and yet we had to
pay damages? Is that the position?

Shri Bansal: This is exactly what I
mean. What happened was that the
British concern had to supply boilers
within a particular date, and then they
came forward with an excuse. They
said: “In England we cannot find the
steel plates which are wanted for
your boilers, and we will have to
import those steel plates from some
other country with the result that we
will have to spend Rs. 35,000 more”,
and our Shipyard agreed to pay Rs.
35,000 per ship more on that excuse.
I should have imagined that in such

Mr. Chairman: That is a different
point. It is not that we are paying
by way of damages for another party
not fulfilling its part of the contract.
This is an entirely different thing.

Dr. Lanka Sondaram: It is not a
penalty, but increased rate for non-
delivery.

Shri Bansal: Because my time was
so short I wanted to emphasise thid
point that way.

Then, in a number of places it is
mentioned here that although the
ships were launched on a particular
date, they were not delivered till four
or five months because the motive
power, that is the boiler, was not in-
stalled. I cannot understand how they
can be launched without the motive
power. I want to know in whose eyes
the Ministry or the draftsmen of this
report are trying to throw dust in this
way by saying that the ships were
launched although they were not deli-
vered to the users.

Dr. Lanka Sundaram: They were
just pushed into the creek.

Shri Bansal: I have only to say a
word about the refineries and that is
about the employment of Indian per-
sonnel. In the agreements it is defi-
nitely laid down that Indian personnel
will be trained and employed as far
as possible. I know the Minister has
given figures saving that a large num-
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ber of Indians are being employed,
but my information is that they are
being employed only on very lower
jobs. What is the pereentage of peo=
ple who have been taken in for train-
ing and for higher jobs? That is &
statement which I want the Minister
to make definitely.

Then, about this waste gas, I want
to know what steps are being taken to
utilise the waste gas from these re-
fineries. Are the Government of India
themselves thinking of putting up
some fertiliser factories at the site of
these plants, or are the Burmah-Shell
and other refineries doing it, or is this
work being given to some private
undertaking? Because every day the
refineries are working, we are wast-
ing so much waste gas which is ae-
tually a very valuable raw material.

As my time is up and I do not want
to tire your patience, I will stop al-
though I have quite a lot to say.

Shri Kasliwal (Kotah-Jhalawar):
I am most grateful to you for having
given me this opportunity of speaking
on the Demands of this Ministry.

While I would like to congratulate
the Ministry on the good work it has
done, 1 have to voice my complaint
regarding this Ministry in a particular
matter in which my State, the State of
Rajasthan, has not received fair treat-
ment. I refer to the question of the
establishment of a fertiliser factory in
Rajasthan. Rajasthan has not receiv-
ed fair treatment in this matter and 1
would like to say that Rajasthan has
been reduced to the position of a
hewer of wood and drawer of water
for the other fertiliser factories which
are already in the country or which
are going to be established now in the
country.

We nll know that the entire raw
material for this fertiliser factory in
Sindri comes from Rajasthan which
has almost 60 per cent of the raw
material which is being used
Sindri. and more than 100 wagons par
Aay—I am told the number of meter
gauge wagons is 175 and the number
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of broad gauge wagons is about 100—
carty a thousand tons of gypsum
every day from Bikaner to Sindri,
and when they come back from Sindri
to Bikaner they all come empty. The
Rajasthan Government appointed a
committee to enquire into the entire
question, and they said that Rajasthan
has all the material available for a
fertiliser factory or a fertiliser unit
which would produce something like
3,50,000 tons, as was suggested and
recommended by the technical mis-
sion. Not only the gypsum is avail-
able, but with the Bhakra-Nangal
project coming into operation, we are
going to have 20,000 k.w. of electrical
energy. At the same time, there is
water also available. Not only are
there water and electricity, but we
have got the lignite mines also from
which coal could be very easily uti-
lised.

In fact, the posi.tion of Rajasthan, so
far as the question of establishment
of a fertiliser factory is concerned, is
not only most favourable, but I will
say, unassailable. Therefore I must
say with deep regret that the Ministry
has not yet given a thought to this
position.

I need not go into the other ques-
tions, the question of the supply of
labour or the question of supply of
building material, which are all avail-
able near a site which the Rajasthan
Government had suggested at Hanu-
mapna.rh. If there is one site today
ufluch is the best site for the estab-
lishment of such & factory, it is at
H_anuman.qarh in Bikaner where every
kind of facility is available. I want
the Ministry to look into this mat-
ter. T want to assure the hon. Minis-
ter that so far as Rajasthan is con-
cerned, every person of Rajasthan will
fes:'l most grateful for this, if he takes
this into consideration.

You know that in the Five Year
Plan, Rajasthan was not allotted a
Single penny in the matter of other
[dustries; every other State was al-
mei‘butthhﬂtatemmtgivm.
dingle penny in the matter of
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Shri A. M. Thomas (Ernakulam):
Travancore-Cochin State also has not
been given.

Shri Kasliwal: The development of
Rajasthan is long overdue. I want
this Ministry therefore to take this
into consideration. I hope the Minis-
try will not only take this into consi-
deration, but not leave this matter
merely in the hands of a committee.
I am told that a committee has been
established, which goes by the name
of Fertiliser Production Committee, of
which as my hon. friend Dr. Rama
Rao said, Mr. Mukerji was the chair-
man. I do not want that the matter
should go entirely into the hands of
the committee. I want that the Min-
ister himself should 1loock into the
matter, and then sanction the estab-
lishment of such a factory.

I have no grouse so far as the estab-
lishment of a new factory at Nangal
is concerned. Let Nangal have it
But at the same time, so far as the
claim of Rajasthan is concerned, that
must not be overloocked.

There is another matter to which I
want to make a reference in this con-
nection. Today in Sindri and other
factories, what happens is this. The
ammonium sulphate which is being
manufactured is manufactured from
calcium sulphate, which is otherwise
known as gypsum. When calcium
sulphate is mixed with ammonia ard
carbon dioxide, the by-product is,
apart from ammonium sulphate which
is manufactured, calcium carbonate.
Calcium carbonate is being sold to the
A.CC. at Rs. 9 per ton. If instead of
using calcium sulphate in any ferti-
liser factory, sodium sulphate is used,
the by-product of that will be sodium.
carbonate. Sodium sulphate is avail-
able in large guantities in the bitterns
of Sambhar Lake. It is a perennial
source of supply so far as sodium sul-
phate is concerned. If sodium sul-
phate is used instead of calcium sul-
phate, as I said earlier, the by-product
would be sodium carbonate. Sodium
carbonate is sold at Rs. 310 to Rs. 320
per ton in this country. The country
imports to the wune of 60,000 to 80,00
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tons of sodium carbonate from out-
side every year.l# we have a unit,
‘which will utilise 30,000 tons of sodium
sulphate, established, we shall have
25,000 tons of ammonium sulphate,
and about 20,000 to 22,000 tons of
sodium carbonate, which will fetch a
price of nearly Rs. 60 lakhs. I want
the hon. Minister to go into this
whole question. I am told, and there
is reason to believe, that there is no
such plant not only in India, but pro-
bably in the whole world. So I want
the hon. Minister to go into this ques-
tion, because the Rajasthan Govern-
ment had called for a committee of
experts, they went into the whole
question, and they have said that if
sodium carbonate is to be produced in
this way, it would save a lot of foreign
exchange, quite apart from establish-
ing a very important factory in the
country. I would request the hon.
Minister to see that a pilot unit or a
pilot project is established for this,
and to enquire into the whole ques-
tion.

I had your permission to speak only
on these two particular points.

Mr. Chairman: The hon. Member
wnay continue speaking on other points
as well.

Shri Kasliwal: I am very grateful
1o you. I want to mention only two
or three other matters. One is relat-
ing to the Hindustan Shipyard to
which two or three of my hon. friends
who have spoken earlier have made a
Teference. I can never understand the
amount of delay which is there—I do
not know how far all those allega-
tions are true, that there is a lot of
delay in the supply of ships and so
on; there have been criticisms also as
Tegards the way they are being pro-
duced, the way orders are being sent
abroad, because this Shipyard is un-
able to supply the orders, etc. I am
told Rs. 12 crores worth of orders
have gone to German firms instead of
.going to this; they have gone not only
;720 Germam firms, but to some ‘other
ifirme also. Also I am told that the
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French technicians who are being em-
ployed there are not doing as good
work as they were expected to do. I
want the Minister to enquire into the
whole thing and let not only this
House but also the country know what
the exact position is.

There is one other matter to which
I would like to make a reference. In
the report of the Ministry, it has been
stated that under the circumstances
existing in the country, the further
export of coal is not possible. I can-
not understand what those circums-
tances are. The hon. Minister should
have explained, saying the circums-
tances are these. We are producing
more and more coal, but our export is
falling. This is a peculiar position. I
want that the hon. Minister should
enquire into this position as to why
our exports in the matter of coal are
falling.

Similarly, our exports of Sambhar
salt are also falling. My fear is that
if the exports of salt continue to fall
as they are falling today, the industry
is bound to suffer.

These are the matters to which I
wanted to draw the attention of the
hon. Minister. There is only one other
matter on which I would like to con-
gratulate him, and that is with re-
gard to the establishment of a heavy
electrical equipment project. I am
very glad that this has been taken in
hand. This was a matter which real-
ly should have been taken up long
ago, and it would have saved us a lot
of foreign exchange, but any way it is
not too late that now at least it has
been taken on hand.

Shri Meghnad Saha: (Calcutta—
North-West): The Ministry of Pro-
duction whose work and achievements
we are reviewing today is the latest
baby of the Government of India. But
to this has been assigned the very im-
portant task of controlling the indus-
trial undertakings in the public sec-
tor. The report of the Ministry shows
that it has got at present under it
about 14 undertakigs in various
stages. Six are in actual production,
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others are expected shortly to go into
production, and four or five are in the
project stage. In the next Five Year
Plan the public sector is expected to
expand enormously. Therefore, it is
very necessary that we take an objec-
tive review of the working of these
undertakings. It will be very useful
to the country,

This year the Ministry has given
us a balance-sheet......

Shri K. C. Reddy: Last year also.

Shri Meghnad Saha: ... of some
of undertakings, where it has been
possible to produce a balance-sheet.
From these we find that only the
Sindri Fertilizers and Chemicals Ltd.
shows a positive balance—I would not
say profit, but a positive balance. Most
of the other factories are just on the
margin or they are showing a conti-
nual loss, as for example, the Hindus-
tan Shipyard or the Housing Factory.
There is a widespread view amongst
the public here as also amongst Gov-
ernment officials that when there is an
industry in the public sector, it can go
on making a continuous loss. This is
not a correct view, even according to
the Communists. Because after all
the capital has been found either from
taxation or from loans, and therefore
every industry is expected to yield
something. If it goes on making a
continuous loss, then ultimately the
burden will be on the taxpayer be-
cause on all loans you will have to
pay interest. The interest on loans
which the Government of India have
floated comes to about Rs. 101 crores,
and this is covered by taxation. Taxa-
!‘.ion is already six times as much as
1t was in pre-war days; and how long
can taxation be increased? There-
fore, every undertaking must run on
what is known as an even Tfinancial
keel and it must make a surplus. This
is recognised as the cardinal principle
of all industrial undertakings in the
public sector. Mr. Herbert Morrison,
who might be called the father of na-
tionalisation of industries in Britain,
Says:

“The public corporation must
be no more a capitalist business,
40 LSD.—3
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the be-all and end-all of which is
profits and dividend, even though
it must be expected to pay its
way”.

We may have nationalisation, but we
cannot go on making a continuous
loss.

The second point which I wish to
make is about the board of directors,
because the success of an undertaking
depends upon the board of directors.
For appointing the board of directors,
a definite policy has been laid down in
England, which has got a lot of public
undertakings, both industrial and ser-
vices, under the nationalised sector.
The board of directors should not only
be a policy laying body but should
also be a functional body. I do not
know what policy is being followed
by the Ministry which has the power
of appointing all the directors; and as
far as I can see from the personnel of
the board of directors given here in
the case of Sindri Fertilizers, this
policy is not being followed. Of the
seven or eight directors of the Sindri
Fertilizer Factory, the Chairman is
the Secretary of the Ministry. The
Managing Director belonged at least
to the civil service. There are two
Finance men, employees of Govern-
ment of India. There is only one per-
son, Lala Shri Ram, a non-official, and
Shri Aiyangar—I do not know what
he is—and one labour member. We
find that this directorate is practical-
ly entirely composed of and dominat-
ed by the officials. This is a very un-
salutary feature of the public sector;
particularly in this industry, there
ought to have been a chemist, and an
engineer on the board of directors. It
is a fertilizer and chemicals industry
and a distinguished chemist of the
country would have brought very
much strength to this industry. In
the absence of a good directorate, we
find that it is being all managed de-
partmentally. If you scan the consti-
tution of the directorate of a national-
ised industry in every country, I think
nowhere is it the intention to make
it a part of the department. I hope
that in future the Ministries will tell
us what principles they follow in the
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nomination of directors, whether it is
against the company law or whether it
is against the charter of incorporation
of these undertakings.

I wish to say something now with
respect to the factories which are in
a half-finished stage. It is quite clear
that many of them have taken a rather
long time in construction. Take, for
example, the Hindustan Insecticides
Factory. D.D.T. is one of the simplest
of chemicals, one of my chemist
friends assured me. This ought not
to have taken three or four years to
be completed. Another example is
the Hindustan Antibiotics. During the
war, penicillin factories were com-
pleted in Europe and America, parti-
cularly in America, within a year of
the discovery. In this country, I think
the idea of having this factory started
in 1948 and even in six years the fac-
tory is not completed. This is an in-
dication of very bad efficiency on the
part of the Ministry. Something is
wrong there. In the meantime, the in-
ventor, Sir Alexander Fleming, has
died, and we might have some other
discovery which would supersede
penicillin. When it takes six years to
complete the factory, I am very
sorry for the Ministry. I find
that the Heavy Electrical Pro-
jects Limited is still in an em-
bryonic stage. I remember in
1948, the then Director of Industries
made a complete study and gave a
project report. I do not know what
has happened to that. I think all
these babies are taking too much time
#o come out of their mother's womb.
There are certain of them which are
in a project stage. There is the Rour-
kela iron and steel factory. We have
been told that since the signing of the
agreement in February last year, in
four years it will be in production
The Minister knows very well that
this cannot be done.

Bhri K. C. Redy: Why not?

Shri Meghnad Saha: I am coming
to that. The site was selected without
carefully going into the water réquire-
ments, transport facilities as well as
the requirements of power. After the
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site was selected, it has been found
that a dam has to be thrown over the
Brahmani river. How long will it take
to complete the dam, and who is res=-
ponsible for this dam? To bring the
ore, you have to go round—instead of
reaching the ear straight from the
nose, you have to go round and reach
it. In order to reach the ore, you have
to go a very long round about way,
about 150 miles of railway. There has
been talk of having a short line of 57
miles. When is this railway line go-
ing to be completed?

An Hon. Member: In 1972.

Shri Meghnad Saha: We have been
told that power will be supplied by
Hirakud. Probably many of the peo-
ple here do not know that from Hira-
kud to Rourkela the route goes over
a forest area, a very difficult area, and
I know that not even a survey has
been made of the power-route. So
unless we are living in a sort of
‘Alladin’s wonderful lamp’ world, I
do not see in four years any chance
of this factory being completed and
going into production. I may add a
further query, whether all these sites
were selected on political grounds or
on grounds of efficiency. Does the
onus of selection of the site, which is
a very important problem, rest with
the Government or with the foreign
experts? Did Krupps-Demag give
their opinion unequivocally in the
case of the Rourkela plant and did the
Russians give their opinion in the case
of the Bhilai plant? Also, T want to
know from the Minister what arrange-
ments have been made for the supply
of raw materials which will be neces-
sary for the running of these factories.
We have been told that they are going
to be in the public sector. But, I know
from certain information which has
come to us that we are making a lit-
tle prop of public sector round which
a_ll the private sectors are growing up
like mushrooms, people who will con-
trol all the raw materials. Already
one capitalistic concern is cornering
the supply of re-factories and they are
seeing that not a single gram of re-
fractories goes to these factories ex-
cepting through their medium.
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Dr. Lanka Sundaram: Monopoly.

Shri Meghnad Saha: So, the private
sector is simply an eye-wash as far
as my information goes. When the
material is produced, how is it going
to be processed? Will it remain in
the public sector or is it being given
to the private sector?

1 have got another remark to make.
We are having a large number of very
costly factories in the public sector.
On iron and steel alone, we are going
to spend something like 300 crores of
rupees. May I ask the Government
whether they have got any consult-
ing firm of engineers. Whenever any
businessman starts a business, he en-
gages his own consulting engineers
who carefully draw up the design and
plan for that and after that these con-
sulting engineers also look after the
erection which is given to contractors
and they also look after the mainten-
ance of the plant for some time till
the people are trained to look after
this work. As far as [ know, the Gov-
ernment have no consulting engineers
at all. They are asking for somebody
from the Tatas, somebody from
Messrs. Martin Burn and also some
other people to serve for them for
some time as consulting engineers.
Krupp Demag are their consultants,
their erectors and their suppliers and
they are everything. No private
business would proceed on these very
shaky foundations. If this Govern-
ment means business, they must ap-
point a body of consultants which has
got international reputation. It is no
good appointing ore man here and one
man there who has got only experi-
ence of maintaining a certain indus-
trial undertaking and saying that we
have fulfilled the task of having a firm
of consulting engineers.

Then, T come to the very important
portion of supply of coal. In spite of
everything else, coal is the most im-
bortant source of power and it will re-
main the most important source of
Power for a long time to come. What
Is your position with respect to coal?
We have got only 60 billion tons of
t0al, the United States has got 3000
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billion tons and China 1500 billion
tons. Still we are wasting coal like
anytiing. If you read the various re-
ports of Committees, the Coal Min-
ing Committee’s Report, the report on
coal washings, on Coal Reorganisa-
tion and other committees and so on
and so forth, you will find that no
country is wasting coal in the way
that we are doing. I want to know
from the hon. Minister of Production
what he is doing to stop the criminal
waste of this most important raw
material for power which this country
has got in such small quantities.

As I have not got much time, I will
not take this point now. But, I am
thinking of asking for a special de-
bate on the necessity of nationalisa-
tion of our coal mines and if I get an
opportunity, I will speak then.

I think this Ministry of Produc-
tion is pgoing to be expanded very
much and its activity is going to be
increased. It has got absolutely no
experience in this line and, there-
fore, I suggest that a Commission.
should be appointed to go into the
workings of the public undertakings
in this country and advise govern-
ment as to the best method of ad-
ministering these undertakings in the
interest of the nation after duly exa-
mining the experience of other na-
tions. As a matter of fact, most coun-
tries, even capitalist countries have
got many industries in the public sec-.
tor. In England the total amount of
capital invested is £200 million and
there is a clause there that after some
time they must make a 5 per cent
surplus, positive balance, on the
amount invested and very fine laws
have been evolved to find out how
these public corporations should be
conducted. It is time now that we
take into account the experience of
other nations and, in future, instead
of proceeding in the present chaotic
manner we proceed in a rational way
so that socialistic economy may be
realised. At the present time, the
position is, we are bringing out human
babies but asking the wolf mothers
to suckle them. When the wolf
mothers are there, they would either
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devour the babies or if they really
suckle babies like Romulus and
Remus, the babies will become
wolves. The concerns’ products will
not be human beings, socialistic bodies
meant to be socialized, but will be-
come wolves. That is what is becom-
ing, the result of this talk of social-
ism.

Shri Heda (Nizamabad): The objec-
tive of the Production Ministry, as
given in the introduction, is rapid in-
dustrialisation. What they mean by
rapid industrialisation is not very
much clear. But, in my opinion, it
should mean the decreasing to pres-
sure on the land so that we praduce
more in the industr#al sector and if
this is kept in mind the problem be-
fore the Production Ministry is a very
huge one. We have got a huge popu-
lation of 36 crores and according to
trends in the last few decades tre In-
crease in population is at the rate of
1} per cent. every year. That means
that about 45 lakhs more peoole are
to be given jobs every wear. I do
not know what portion of thiz would
be employed or taken over by this
Ministry. But, much i1s  expected
from this Ministry and though when
we compare what was happening a
few years before with what 1s hap-
pening now in this Ministry, the pro-
gress looks very rapld and satisfac-
tory, but when we look at the pro-
blem the progress so far made be-
comes very negligible.

Then, I come to a specific point,
namely, the development or induz-
trlal growth in the Hyderabad State.
You know Hyderabad State is onz of
the backward areas and therefor: it
needs industrial development. The
private sector was neither there in the
past nor Is it there now. Neither in
the present nor in the future will it
play the role that is expecied of it
so far as the Hyderabad State is cou-
cerned. In the past, many of the in-
dustries that appeared to be thriving
in the Hyderabad State, were either
started directly by the Government or
under theilr guldance or assistance.
In fact, the common people start feel-
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ing like that. We, who know the
Production Minister personally and
the public-minded people, most of
them, in Hyderabad know him wery
well, we cannot have any feelng like
that and even the masses may be jok-
ing, but they do say that in the old
regime—what we call the Razakar
regime—there was greater industrial
expansion than what we see after in-
dependence. In the last 8 years, n-.t
a single factory has come Into exis-
tence there while before, so many
factorie: were there like the Nizam
Sugar Factory, the Sirpur Paper Mills,
the Sir Silk Factory, the Allwyn
Metal Works and the Praga Tools and
so many textile mills and others. So,
my appeal to the Production Minister
is here is an area where the private
sector has never played a part and
neither is it playing a part now, and
so it should have special har.dling
and special care.

Apart from that, if you look at the
raw materials and the position of the
Hyderabad State, it does deserve a
greater portion of the industrial wun-
dertakings. Take the care of the
Fertilizer Factory. We, Members of
both Houses, from the Hyderabad
State had recently submitted a
memorandum on this  point. About
the Fertilizer Factory, we haa stated
that we were told that the Expert
Committee had favourably reported
on the possibilities of establishing a
Fertilizer Factory at or near Ram-
gundam. In fact, some of us had
occasion to see some of the Members

and one or two Members
were very happy that Ram-
gundam and Eothagodium  had

sites which would be one of the
best sites. A thermal st~‘ion with a
capacity of 38,000 k. w. is nearing
completion at Ramgundam. Low
grade coal Is available nearby.
Ramgundam is centrally situated and
is well served by railway connection
for the supply of fertiliser to areas
in Hyderabad, Andhra, Madhya Pra-
dezh and nearby States. [lyderabad
does deserve a  fertiliser factory.
There is a talk or wishper going on
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that the fate of Hyderabad has been
sealed and the hopes that were -reat-
ed there that these sites were one of
the best sites have receded because
the sites are no more to be considered
and some decision hag aiready been
taken. I do not know about it, but
I have seen some Press repcris here
and there and they too leau us lo be-
lieve this type of whisper. I would
request the Production Minister to
make categorical statement in this
connection and let us know where the
fate of Hyderabad hangs (Interrup-
tion). In fact, it will be more econo-
mically taken into consideration and
if the bottlenecks in transport in re-
gard to the State fertiliser plant are
removed, the area now oot catered
for can be easily catered for. As I
have already stated, all thg raw mate-
rials are available there There is
cheap coal and there are coal-bearing
areas al:o there; power is awvailable;
water is available and therefore,
ammonium sulphate can now be
manufactured. 1 may :ay that it is a
well known fact that India is an im.
porter of sulphur. Other processes
of manufacturing sulphur have to be
considered and in view of the avai'-
ability of gypsum in this country, to
which one of my hon. friends referr-
ed, alternate methods have been
suggested and a detailed scheme for
the establishment of a fertiliser fac-
tory with a production capacity of
50,000 tons may be easily undertaken.

Then, I come to the steel plant, Adi-
labad and Bastar are adjoining areas
Bastar is full of iron ore and there
is soft coke in Adilabad. On one
side of Godavari, ¢oal is available
and on the other side of Godavari it
is full of iron ore. In spite of the
fact that so much coal and so much
fron are lying so nser to each other,
no consideration is given, so far as
steel plant is concerned, for Hyder-
abad, I hope that the new teams that
are coming to Investigate the Adiffe-

rent sites will consider this aspect
also and they will certainly give

5ome priority to Hyderabad. In this
connection, I may state also that gene-
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rally it is supposed that the percent.
age of iron ore in Hyderabad is not
as high as it is in some other places.
It may look as a handicap, but at the
same time if we look at the iron ores
in other countries, pariicular in the
European countries, we find that a
much lower percentage is found there
and yet they are more economical
because the process does not take a
long time, and with little effort the
iron can be got out of it.

I have one more submission to
make. We have got two great engi-
neering projects—Allwyn  Metal
Works and Praga Tools Corporation.
Both of them have got very good ex-
perience and they can serve the
country very efficiently, but both of
them are lacking from good manage-
ment and resources, Both the facto-
ries are in the same city, that is one
reason. If Government can evolve a
scheme to combine both these facto.
ries, or if they are kept separate, to
co-ordinate their efforts and produc-
tion by taking over the management,
so that under the Production Minis-
try these two factories will work,
then the two factories will serve our
country better.

In view of the fact that more and
more electricity is coming to Hyder-
abad and all raw materials are avail-
able there—labour is quite cheap and
abundant and in fact, if we expect
anything from Hyderabad, particu-
larly from the well known districts
of Nalgonda and Karimnagar it is
labour—I am quite confident that it
would be economical and beneficial
to have an industrial project started
in Hyderabad. I urge the Production
Ministry to take into consideration the
special conditions of Hyderabad State
and the feelings that have been creat-
ed, the misgivings that the people
there may have, and create confidence
ir. the minds of those people and do
that much justice which Hyderabad
deserves.

Mr. Chairman: The foliowing are
selected cut motions relating to vari-
ous Demands under the Ministry of
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Production which the Members have
intimated to be mowved:

Demand No. No. of cut
motions

85 173, 176, 530, 531, 532
533, 534, 535, 536, 537,
815, 816, B17.

86 819

87 692, B21.

88 823

89 825,

Entrusting preduction of refined oil
entirely to foreign interests

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Ministry of Production’' be
reduced by Rs. 100.”

Failure to set up a steel plant in West
Bengal

Shri Sadhan Gupta: I beg to move

“That the demand under the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

Exploitation of labour by contractors
of Hindusthan Steel Ltd., Rourkela

Shri B. N. 8. Deo (Kalahandi—
Bolangir): I beg to move.

“That the demand under the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

Inadequate employment of local people
in Hindusthan Steel Ltd., Rourkela

Shri R. N. 8. Deo: I beg to :nove:

“That the demand under the
head ‘Ministry of Production’ be
reduced by Rs, 100"
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Non-Payment of compensation and for-
cible occupation of lands in connec-
tion with works of Hindusthan
Steel Ltd., Rourkela

Shri R. N. S. Deo: I beg to move:

“That the demand under the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

Inadequate arrangements for drinking
water at the site of Hindusthan Steel
Ltd,, Rourkela

Shri R. N. S. Deo: I beg to move:

“That the demand wunder the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

Lack of arrangement for technical
training of adequate number of
local people for Hindusthan Steel

Ltd., Reurkela

Shri R. N. 8. Deo: I beg to move

“That the demand wunder the
head ‘Ministry of Production' be
reduced by Rs. 100.”

Inadequate steps to safeguard interests
of Orissa and of people of Orissa in
Hindusthan Steel Ltd.

“Shri R. N. S. Deo: I beg to move:

“That the demand wunder the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

N-eed to erect a Steel Plant at Virdha-
chalam to make use of Iron Ore
available there

Shri Boovaraghasamy (Peramba-
lur): I beg to move:

“That the demand wunder the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

Need to erect o fertiliser and a cement
factory at Perambalur to make wuse
of gypsum available there

Shri Boovaraghasamy: 1 beg to
move: '

“That the demand under the
head ‘Ministry of Production® be
reduced by Re. 100.”
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Failure to set up a State-owned
Cement factory for Nandikonda
Project

Dr. Kama Rao: I beg to move:
“That the demand under the
head ‘Ministry of Production' be
reduced by Rs. 100.”
Policy in respect of Oil refineries
Pr. Rama Rao: I beg to move:
“That the demand under the
head ‘Miniztry of Production’ be
reduced by Rs. 100.”

Failure to produce vital antibiotics
other than Penicillin

Dr. Rama Rao: I beg to move:

“That the demand wunder the
head ‘Ministry of Production’ be
reduced my Rs. 100.”

Failure to provide scientific facilities
for production of salt by manufacturers

Dr. Rama Rao: I beg to move:

“That the demand under the
heag ‘Salt! be reduced by
Rs. 100.”

Non-fulfilment of comstruction targets
in Visakhapatnam Shipyard under
remodelling plan of the French

firm of Naval Experts

Dr. Lanka Sundaram: I
move;

“That the demand under the
head ‘Other Organisations under
the Ministry of Production’ be re-
duced by Rs. 100.”

Inefficiency and delay in building new
ships in the' Hindusthan Shipyard
Limited, Visakhapatnam

Dr. Rama Rao: I beg to move:
“That the demand under the
head- ‘Other Organisations under
the Ministry of Production’ be
réduced by Rs. 1007
Failure to nattonalise Coal Mines
Dr. Rama Rav: T beg to mioves
“That the demand uride# “he'
head- ‘Governmient Colliertes® be-
reduced by Re. 100.”

beg to
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Permission to Imperial Chemical Indus-
tries to set up a D.D.T. factory

Dr. Rama Rao: I beg toc move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis.
try of Production' be reduced by
Rs. 100.” '

Mr. Chairman: All these cut mo-
tions are before the House,
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dagm @ ww s gu o | @ G A
aw & Pw 7w Pl A 5w ol ot o
At wdd F @
it & oF T atew A AT e
o o o otk ot @ @ 9 ard oF o
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den wgw | g qgt @ e
wed 3 gt ol o qw e ¢
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[NDIAN CATTLE PRESERVATION
BILL
CORRECTION OF FIGURES OF DIVISION

Mr. Chairman: [ have to in-
form the House that there was an
error in the announcement of the
figures* of division on 2nd April
1955, on the motion for consideration
pf the Indian Cattle Preservation Bill
by Seth Govind Das. The correct
figures for the “Ayes” were 13 where-
as it was incorrectly given as 12.

DEMANDS FOR GRANTS FOR
1955-56.
DEMANDS re;: MINISTRY OF PRODUCTION

shri U. M. Trivedi: The introduc-
tion of the Production Ministry's Re-
port says:

“The principal responsibility
of the Ministry of Production re-
lates to Government industrial
undertakings.”

1 welcome this proposition inas-
much as if properly handled it will
not only open out a new vista for
greater activity on our part but also
improve means of employment for
many of our unemployed people. But
the way in which things are done ap-
pears to be rather haphazard and
half-hearted, There are several oc-
casions when opportunities offered
themselves, but the Production Minis-
try kept quiet about it. We made a
good deal of noise about the taking
over the Sholapur Mills and made it
a ground for the amendment of our
constitution. But  the Produciion
Ministry was not the Ministry which
took over the management of this
concern.

I would like to give twop more in-
stances where our money is locked
up and the Production Ministry is
not doing anything. 1 do not olame
the Production Ministry, but blame
the Government as a whole, because
probably the Production Ministry is
pot in the know of it, and not being
in the know of it, does not do any
thing about it We have got a big
factory at Ambernath which was
formerly in the hands of Ahmed
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Abdul Karim Brothers. That was a
factory which was producing a large
quantity of silk and woollen goods
and was the only factory of its kiad
in the whole of India which produe-
ed rexin. The quality of its pro-
ducts was universally acknowledged
to be of a superior type, so much so
that that wag the factory which used
to supply all the wool that was neces-
sary for making the serge coals acd
the serge uniforms of the railway
officials. Yet, since 1948 this factory
is lying idle and not only is it
lying idle, it has cost us a good deal
of waste—to the tune of Rs. 3
crores, Why is the management of
this factory not being taken over by
the Production Ministry passes my
comprehension. I have in this con-
nection carried on a good deal of
correspondence with the Commerce
Minister and with the Labour Minis-
ter and with the Minister of Re-
habilitation, but everyone wants to
shirk it and throw the blame on the
other and find some excuse or the
other to get out of the position. One
of the responsibilities of the Produc-
tion Ministry, as this Report says, is
to take up Government industrial
undertakings. Here is a big indus-
trial undertaking, which I suggest, the
Production Ministry should take up
immediately and make its articles
available to India; it would at the
same time provide employment for
about 3,000 labourers who have been
thrown out of their jobs on account
of the closing down of this factory.

The other important factory to
which I would like to draw attention
is the Sodepore Glass Works. We
have been going on investing large
sums of money in this Sodepore
Glassworks and today it appears that
apart from the investment of the
party concerned, our investment
comes to about a crore of rupees.
The factory has not yet gone mto
production, or may not be in work-
ing order.

Dr. Lanka Sundaram: They want a
purchaser now.

*See Part II of Debates dated 2-4- 1950 cols. 4153-54.
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Shri U. M. Trivedi: Government is
there. Not only that we will secure
ourselves the amount that we have
invested in it. It will be a very
good national undertaking. After all
superior glass is y for ind
trial purposes.

These are the only two instances I
should think of at the moment: there
may be others where the Production
Ministry should keep itself awake
and look ahead to see that such in-
dustries where no question of depriv-
ing anybody of his stake or depriv-
ing anybody of his private property
is involved are taken over in the
public sector.

shri K. C. Reddy: Is it the idea of
the hon. Member that the Production
Ministry should take over private in-
dustries which have not worked
satisfactorily, which have come to
grief and which are lame ducks?

Dr. Lanka Sundaram: You have
done it in the case of the Shipyard.

Shri U. M. Trivedi: The question
put by the hon. Minister is not easy
of reply.

Mr. Chairman: That shows greater
confidence in the Ministry.

Shri U. M. Trivedi: When we go to
the extent of amending the Con-
stitution for taking away private
undertakings and in the words of our
Prime Minister those industries
which are not being run profitably
and to the betterment and where
the management has been bad,
what is there wrong in taking over
those industries which are lying idle
and which are not being worked and
where our money is involved? So I
say that without even utilising the
powers that may be vested in us by
virtue of this amendment of the
Constitution, when we are able to do
& particular thing, why should we
refrain from it. That is the proposi-
tion which I put before the hon.
Minister.

The second point to which I wish
to draw the pertinent attention of the
Minister is this. There are the oil
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refineries, the two oil refineries and
the third which is being built at
Visakhapatnam by the Britishers and
the Americans. The controlling
authorities are already the foreigners.
They will have complete control over
the working of these three refineries.
These, we know, are key industries.
While keeping that in view, we must
at least see that the people who are
employed there are loyal to our
country. I do not wish to point out
that a particular community in India
is not likely to be very loyal to us.
But at the same time the hon. Minis-
ter must look into it that if these
companies are practising a sort of
diserimination against the majority
community of India and putting only
such people there whose loyalty may
be in question, if these Britishers and
Americans have got some such ul-
terior motives behind their move not
to employ people from the majority
community and to put only people of
a particular community into key
positions, we must be very watchful
of the activities of these people.

With these words I will draw the
hon. Minister’s attention......
Shri D. C. Sharma (Hoshiarpur):

I think you have raised a very im-
portant point. Please be more ex-
plicit.

Shri U, M. Trivedi: That is quite
explicit. You can understand it.
The Minister understands it.

Shri K. C. Reddy: I have not been
able to understand the cryptic langu-
age.

Shri U. M. Trivedi: Very well, I
say that Muslims are preferred over
Hindus in employment in all the
three refineries. Please look up.

Now I will draw the attention of
the hon. Minister to the position about
salt production. Our salt production
has gone down, and our export in
salt has also gone down. All of a
sudden, from the peak production of
1953 our production has gone down.
And it has gone down so much that
while we produced 860 lakhs
of maunds in the wyear 1953,
we have produced only
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741 lakhs of maunds in the year
1954. What are the reasons for this?
We are planning and we want to pro-
duce more, not only to meet our re-
quirements, but we want to be sup-
pliers to others who are able to buy
from wus. There are so many who
want to buy from us.

Then we have not paid attention
to this factor that it is only on the
western coast that all the production
goes on and on the long eastern
coast the production is very small.
511 lakh maunds are produced on the
western coast, whereas only 208 lakh
maunds are produced on the eaStern
coast. Why is it that production on
the eastern coast is not greater?

Then, last year also, at the time of
the discussion of the Production
Ministry’s Demands, I had drawn the
attention of the hon. Minister to this
position of nominee system in the
various States of India. This year
also I find the remark: “The Com-
modity Controls Committee’s sug-
gestion in connection with the aboli-
tion of nominee  system"—this was
done in 1951-52—“was examined in
consultation with the State Govern-
ments and in compliance with their
recommendation the nominee system
has been abolished in full in Delhi"—
I say it has not been abolished but
something worse has happened—
“Ajmer, Bihar and Punjab, while in
Rajasthan, Himachal Pradesh, PEPSU,
Madhya Pradesh etc., it has been re-
laxed partially.” The complaint
about this nominee system is this.
Apart from the legality and illegality
under various provisions of the Con-
trol Order, I say this nominee system
is being practised as a form of graft,
as a corruption. It should stop forth-
with, because it is by this nominee
system that some people higher up
make money; some people belonging
to a particular party which is in
power make money for their own
private purposes and for their party
purposes. That cannot be the object
of a Government’s concern. The dis-
tribution of salt must not be made a
‘basis for raising funds for the Con-
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gress Party. This is what is going
on in Rajasthan and this is what I
have been complaining about in
Rajasthan. It has taken such strong-
hold and such roots there that it is
very difficult to get rid of this no-
minee system in Rajasthan. Over
and over again this has been brought
to the notice of Government and an
independent body like the Commeodi-
ty Controls Committee  has recom-
mended its abolition. This grafting
system must come to an end.

Then, here on page 32 of the re-
port the Government have said that
“refined salt continued to be as popu-
lar as before as a substitute for rock
salt from Pakistan.” But at the same
time it is said “No new Control Order
was issued....excepting a few notifi-
cations under the Essential Supplies
Act, 1946 by the (Governments of
Delhi, West Bengal and Hyderabad
banning manufacture, transport and
salc of fused ‘block’ salt.” 1 cannot
understand this. Why should this
manufacture of block salt be in any
manner controlled or banned? Block
salt is generally utilised for being
given to animals, to our cattle, to just
lick it. The purpose of rock salt was
also that in most of the small villages
a block of salt will be placed before
the animal. The animals would just
lick it; they cannot be fed on salt.
That is why block salt is manufac-
tured. And this block salt was also
preventing the smuggling of Pakistan
rock salt. This block salt was serv-
ing two purposes, giving a shape of
rock salt to the farmers and prevent-
ing the smuggling of the rock salt
from Pakistan. I therefore say that
this banning of the manufacture of
this block salt Is something which
passes the comprehension of a ra-
tional man. At one end you go
on and try to encourage by say-
ing that the refined salt conti-
nued to be as popular as before as a
substitute for rock salt, and at the
other end you go round and say that
its manufacture was banned by somes
orders. I say that these contradic-
tory statements must be looked Into
and remedied.
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Shri S. V. Ramaswamy: “Unwanted
babies”, said the Minister when he
took over the Ministry, referring to
the wvarious industries which have
been placed under his charge. But
he has been a very good nurse, and
he has brought up these unwanted
babies .very nicely indeed.

Dr, Lanka Sundaram: I thought the
babies were too much wanted.

Shri S. V. Ramaswamy: Not mere-
ly has he brought them up, but the
Ministry is bringing forth newer ba-
bies and bigger babies too.

Acharya Kripalani (Bhagalpur cum
Purnea): He should exercise birth
control !

Shri S. V. Ramaswamy: And I
hope in course of time they shall
also grow to full strength.

I have a few comments to make on
several of the items which have been
referred to in the report.

Let me first refer to Sindri. In
Sindri the price of fertilisers has not
been reduced considerably. It is true
!.hat on page 48 it is said that start-
ing initially with Rs, 350 per ton; we
have now reduced the price to the
pool to Rs. 275. Some time ago it
was Rs, 285. I am not satisfied with
the reduction. I understand that it
has now further been reduced to
Rs. 270. Even then I am not satisfi-
ed. Because the prices of agricul-
tufal_ commodities are falling and
this important commodity which goes
to make up the price of agricultural
commodities has not fallen in price
to the extent to which we expected,
5o that it may be of benefit to the
agriculturists. I would expect the
Prices to come down to somewhere
near Rs. 200. That would enable the
agriculturists to make Ssome profits
for themselves.

Bhri Bogawat: (Ahmednagar South):
Thirty per cent. reduction.

Shri 8. V. Ramaswamy: Fi
cent, Why not? d Wy per

I hope the hon. Minister will pay
Particular attention and see that the
Prices are brought down considerably.
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The second point with regard to.
Sindri that I would urge is the shor-
tage noted on page 49 of the report.
Why there should be such a shortage
to the extent of Rs. 14 lakhs, passes
my understanding. There must be
something wrong with the Accounts
Department. 1 hope that such shor-
tages not noted elsewhere. Why in
Sindri alone there should be such a
shortage in accounting is a matter of
concern. I do hope that the Minis-
ter will pay attention to this.

The second industry is the Hindus-
tan Shipyard. Already other hon.
Members have said about the delay
in the manufacture of ships. The re-
cord on page 10 of the report shows
the way in which things are going
on. ltems 15, 16, 17, 18 and 19 given
on page 10 show that even though
keels were laid as early as 13-9-1953,
not much has been done. On the
whole, after a visit to the Shipyard,
one feels Somewhat depressed that
this great and national industry is
not taking bigger strides and greater
strides. I wish somebody gingered
up the Hindustan Shipyard to see that
there is not this delay. As has al-
ready been Said, this delay is respon-
sible for orders going to foreign
firms. If you are going to spend
crores of rupees on this Shipyard and
you are not going to get orders, it
does not augur well. I know it is a

new industry. But, I hope that the
hon. Minister will pay particular
attention to this and see that it.

comes up to our expectations.

There is also the price factor. It
is true that we depend largely upon
imports from abroad. But, that
should not be an  excuse for our
charging higher prices than those-
charged by foreign firms. As far as
possible, we should see that the ships
manufactured in this country, if not
sold at lesser prices, are sold at the:
prices at which they are obtainable-
from foreign firms.

The next point touched upon is:
with regard to the French firm. My
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enquiry, when I was at Visakha- reasons for this delay in not reach-

Ppatnam, showed thal all was not satis-
factory with this firm. After the
wontract with this French firm noth-
ing much substantial seems to have
‘been done in the shipyard. No ship
Seems to have been completed for the
past 2 or 3 years. It is a matter of
«<oncern to every one of us whether
we should continue this contract with
the firm or terminate it or try to im-
prove upon it. I hope, here, again,
the hon. Minister will pay particular
attention.

Coming to salt, exports of salt are
Hfalling. We have not paid sufficient
:attention to the quality aspect so far
-as foreign markets are concerned.
‘Some time when I was in Turkey, 1
found that Turkey was exporting salt
to Pakistan, a place 3,000 miles away,
whereas we are not able to sell salt
to Pakistan which is only at a dis-
tance of about 200 miles from Saura-
:shtra. I do not know why this is
‘mot possible. It is a matter for en-
wquiry. I also found that Japan was
‘importing salt from Turkey and not
0 much from wus. The reason I
dfound was that the sodium chloride
content of the Turkish salt was 98-5.
1 do not know why we could not
manufacture salt of that quality.

Next, I come to the lignite pilot
-project at Neiveli. I am sorry, six
years have rolled by and nothing
:substantial seems to have been
achieved. So much has been said
about the pilot project; but we are
mot in sight of reaching the
deposit even after seven years
-of striving. The Minister
"knows, everybody here knows,
the country outside knows, that the
recovery of lignite from Neiveli
mines is going to change the entire
‘face of South India. It is going to
«change also the pace of industrialisa-
tion in the south, which is certainly
‘backward as compared to other parts
wof the country. Yet, I cannot under-
«stand the slowness with which the
matter is being tackled. It is true
#that the Centre has taken it up only
wecently. Yet, I do not see proper

ing the lignite yet. There is no gques-

tion of water pressure, etc. The
matter is insoluble. I find that the
technicians who are really fully

equipped in this matter seem to be
the Germans and Italians, I do not
know whether it is worth while con-
tinuing the American experts there
who do not seem to be well posted, and
who are responsible for this delay of
four years in getting at the lignite.
It is a matter of concern whether the
experts should not be changed so
that we can expedite and get at it as
quickly as possible,

In this connection, I would em-
phasise that the recovery of lignite is
intimately connected with the pros-
pect of establishing a steel factory in
the south. Much has been said about
a steel factory to be set up in other
parts of the country. I urge the
claims of the Madras State for the
consideration of the hon. Minister for
this reason. There has been a re-
port about the extent and quality of
the iron ore that is found in the dis-
trict of Salem. I have got here the re-
port of 1944 by Dr. M. S, Krishnan
of the Geological Survey of India and
Shri N. K. N. Aiyengar, on the iron
deposits in parts of Salem and
Trichinopoly districts. They have
given a very elaborate report con-
taining every conceivable detail and
all data. They have found that even
at a depth of 100 feet, there is an
estimated deposit of 300 million
tons. They say that the deposits are
so deep that it is possible that 3 to 4
times this amount of ore, that is to
say, over 1,000 omillion tons are
available in these districts. They also
say that the fluxes necessary for con-
verting this iron ore into iron, like
limestone and dolemite, are available
in plenty in this district. They fur-
ther add that the quality of the iron
ore is fairly high and concentration
up to 60 feet is well nigh possible by
easy methods. Recently, I had oe-
casion to refer this report to a great
German expert who was formerly
connected with the Krupps. He had
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forwarded his considered opinion on
this matter in the following words:

“Further to my letter dated
28th February, 1955, 1 am giving
helow my views on the Report of
the Geological Survey of India
on ‘Iron ore deposits of parts of
Salem and Trichinopoly districts'’.

On the whole, the pusiiion appears
to me to be a very happy one for

Madras as may be seen from the
fullowing findings:
1. The deposits of iron ore are

sufficient quantity to form
the basis for an iron and
steel industry.

2. The mining of the ores should
not give rise to any parti-
cular difficulties.

3. Transporting the ores is re-

latively simple, as the area in
question is served by roads
and railways. '

4. The quality of the ores is suffi-
ciently good. As it is large-
ly Mangnetite—Quartztite, the
ores must be prepared be-
fore they can be smelted. It
would be suitable to crush
them and to run them
through a magnetic separa-
tor, by means of which the
iron content is concentrated
to about 680 per cent. and,
what is very important, the
8i02 and phosphorus coatents
are reduced considerably.
The concentrated ore must
then be made lumpy, say by
a sintering or briquetting
process.

5. The most important question
is without doubt that of the
fuel and that of the reduc-
tion furnace governed by .it.
The usual coke blast furnace

is out of question as metallur- -

gical coke is not available in
South India. The charcoal
blast furnace is eliminated
by the high cost and inade-
quate quantity of charcoal
available. The electric blast

40 LSD.—¢
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furnace 1s also
question for

out of the
economic rea-
sons. However 1n recent
years the low shaft blast
furnace was developed, which
does not call for firm metal-
lurgical coke on  account of
the small height through
which the burden has to be
dropped. Further, processes
have, been developed in re-
cent years (such as that of
Messrs. Lurgi in Germany)
for making coke suitable for
use in.the low shaft furnace

from lignite. I believe that
this' cq in, conjunction
with the plans for opening up

mines for the South Arcot
lignite deposits—be the best
and the most economical
solution.

t. The pig:iron which is produc-
ed in this way can be con-
verted thraugh _.one of the
wellknown steel: making: pro-
cesses into steel :of any de-
sired - quality, even the
highest™ ;

Therefore, when.the hon, Minister
said some time ago that he was hav-
ing a fourth steel plant in contem-
plation, I was filled with joy, because
the fourth steel ‘plant, evenion a re-
gional basis, has to be placed in the
South, and I &4m ¥lad to sap that Iam
able to get this expert opinion and
place it before this House, so that the
hon. Minister may. be plefised to con-
sider the case of Salem when the
question of setting wp the fourth steel
plant vomes up, which may not be far
distani, and by that time I hope,
owing to his drive, the lignite pro-
ject al:n will come to fruitionssand ‘we
shall be having plerty of Ngnite, so
that it would be poasi'ble to set up
this steel plant. '

Shri K. P. Tripathi marrnnz) We
were feeling a Jittle d;strassed last
year when we heard that.the Produc-
tion Ministry . was Iikel:} to play a
minor role under, the Industries Minis-
try. Now, the .country iee.'ls,g. little
relieved that this has not tganspired.
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Owing to what happened with regard
to steel, we were very much appre-
hensive indeed, but things did not
materialise in that way, and the Pro-
ductiun Ministry has regained its sta-
ture, and we are happy that it will
march forward. After the decision
that the country is going to have a
socialistic pattern of society, it is very
important that this Ministry have a
very important place in our schemes,
because it is through this that the
small man looks forward to the esta-
blishment of a socialistic pattern of
society. We are very happy there-
fore that it has been able to finalise
contracts on steel with regard to four
firms.

I was very much interested to find
an interesting note by a foreign
industrialist saying that it would
not be possible for India to absorb
so much steel within the next five or
six years. He tried to prove by past
data that it is not possible to expand
the consumption of steel in India
within the next four years. I think
the Ministry should not be dissuaded
from this task of expanding steel pro-
duction in the country by such com-
ments, because, after all, such com-
ments are inspired. The require-
ments of steel in India are going to
expand at a very fast rate. Even to-
day the industrialists themselves have
said that they cannot build houses for
their workers because there is not
steel available. Therefore, the re-
quirement of steel is going to be enor-
mous. Shri Vyas was quoting the ex-
ample of ships and railways. I am
giving the example of housing. There
are so many other things for which
steel would be necessary, so that the
consumption of steel in India will
expand like anything. Therefore it
is not necessary for us to be dis-
couraged by such comments. The tar-
get which has been fixed for steel is
just the minimum that India would
require in the course of the next five
or six years and therefore steel pro-
duction target has been fixed in a
very right way so far as our country
18 concerned. But I feel that in

4 APRIL 1955

.they are based not

for 1955-56 4256

drawing up the plans for our country,
it is very necessary for this Ministry
which we now obviously look forward
to as the instrument of establishing
a socialistic pattern of society, to pay
some attention to........

Shri M. S. Gurupadaswamy: It
will be a steel pattern of society.

Shri K. P. Tripathi: That is for
the doubting Thomases. But after all
there are so many difficulties and by
suddenly saying it the socialistic pat-
tern of society cannot arise.

For instance, the worker's sense of
responsibility is necessary for a socia-
listic pattern to develop. I am a la-
bour leader but I have to confess with
regret that today that sense of res-
ponsibility we have not been able to
develop. We are trying to develop it.
Until we develop that sense of res-
ponsibility by which the worker works
not because he iz paid, but because
he thinks it is a national asset, the
socialistic pattern of society cannot be
evolved. Today I am sorry to say
that even in the highest managements
we find that they have not that sense
of responsibility. It is for this reason
that there is so much corruption and
wastage I think there will come a
day when this slur will go out of our
country and we will also be regarded
as real makers of the destiny of In.
dia.

Shri Radhelal Vyas was just telling
us that the Indian worker produces
half of what a French worker produ-
ces. I think these figures are quoted
without realising what they mean.
Whenever such comparisons are made,
on the physical
efficiency and technical skill, but on
the technical equipment. Take the
case of coal. A worker in Poland
works with machine. A  worker in
India works with hand. Obviously,
there will be a difference and this
difference is reflected in the output
and that is what is meant by the
difference that a worker in that
country produces thre= times or four
times.
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Dr. Lanka Sundaram: What about
the wages?

Shri K. P. Tripathi: Yes, that is an-
other point. If you compare the
wages in India and in England, they
are ten times. Obviously, wyou will
realise that these factors go to increase
or decrease the potential capacity of
a worker. Worker’'s capacity does not
suddenly rise. It rises due to the con-
ditions in which he is placed. Hous~
ing, wages, food, surroundings, all
these things are necessary. Today,
the increase in efficiency is not by
chance, and it is not by chance that a
worker in a country becomes more
producing or less producing. Effi-
ciency has to be built. Anybody who
has gone out of India knows, and
fully knows, that the efficiency today
in a particular country is the result
of slow growth, due to the change In
the economic and other environmental
conditions. Teoday, in our country
there is a feeling that our Indian
worker is bad. It is very wrong. I
saw a report of the International
Labour Organisation in which it was
said that the Indian worker produces
as much as 75 per cent. of that in
other countries, man to man, and this
figure was regarded as very good
because the conditions of workers and
the wages as compared to that of the
other countries was very low. There-
fore, he was not uneconomie, but more
economic. These things have to be
realised, and who should realise them?
I think we have to begin with this
Ministry, because this Ministry is
pledged to produce a socialistic pat-
tern of society. .And in a socialistic
pattern of society, we have to increase
the efficiency, and for Increasing the
efficiency, we have to give all these
conditions. So I hope the Ministry
will draw up a real blueprint for the
development of the productive capa-
city of our workers, which can be
done only by this method. The other
day there was a meeting of the comn-
sultative committee of the Planning
Commission, and it has divided itself
into three parts; and one of them is
concerned with increase in produe-
tivity, efficiency and discipline. I
hope this small committee will not
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interpret discipline or production in
the narrow sense of the term. They
are much wider concepts.

Today by mere planning I can 1D~
crease the productivity and effi-
ciency of an individual ten times if
| an. given a certain period of time.
1t is in this way that the Ministry
has to look at this problem. There-
fore, 1 would very much like that
the Ministry while drawing up its
programme draws up a programme
alsu with regard to labour. The
fashion in this country was that an
industry grows suddenly; the only
thing which is meant by growing is
the growing of machines. With re-
gard to labour housing and other
conditions, nothing was conceived at
all. Even today there is a feeling
that labour housing and labour com-
ditions are out of place, to start with,
and that they should grow gradually,
after the industry has grown up, out
of the profits. That is a wrong step.
It should not be planned to grow out
profits. It should be planned to
grow out of the plan itself, so that
money is invested inmitially for labour
welfare, housing and other things,
whereby the efficiency of the worker
might grow and be higher than what
it is today. From this point of view,
I have no doubt that this Ministry
will apply special consideration to
this matter, paricularly after that re-
solution has been passed and acvept-
ed as an ideal for the country.

The other day I was looking into
the report of the Coal Committee of
Eastern Europe. It was a very m-
teresting report. It is sald there that
the price of petrol in Eastern Europe
might be less but for this monaopoly
which is there in the worll today.
This attempt to calculate the price of
petrol from Gulf of Mexico Is really
the reason why it is so. In that
committee, there were the represen-
tatives of the US.A, the UK. and
also the USSR, So, there Is an
attempt now tn see that that report
might not be  published. But that
report should be published The
reason 1s this.
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In our country also We are pro-
aucing petrol, for instance, 1 Assam.
The production price of that petrol 1s
far less than that which can be cal-
culated from the Gulf of Mexico.

What is the logic in charging that
price which is charged for petrol
when il arrives from the Gulf of

Mexico, in the case of petrol which
1s produced in Assam, for the man
whno consumes five miles away from
there?

Dr. Lanka Sondaram: Simple. In-
ternational cartel.

shri K. P. Tripathi: There was a
:aw agamnst cartels in the United
States. But most unfortunately that
law stands almost abrogated. There
was a case filed, and that case had to
pe withdrawn. Later on a civil case
was filed, and in civil case, as you
know, there is always a compromise.
In spite of the law relating to cartels,
iz does not work there. And in the
world today, the laws of cartel de not
wurk, and the petrol cartel has be-
coine so powerful that great nations
ung governments have to wait on it.
So, unless the countries of the world
put their heads together and try to
find out a way by which this cartel
has to be met, I do not think any
solution can be had.

The other aay. in Parllament &
guestion was put, and the reply was
given that petrol prices cannot be
scaled down although there have been
refineries here, because the produc-
tion cost will not be less. I think
these  statema2nts have been made
without examining the position care-
fully. Some attempt should be made
to examine the position carefully as
to what actually is the cost price at
which the crude oil comes, what is
the refining cost, and how much
should be the final price. Some con-
certed attempt should be made by
the countries of the world to break
through this monopoly.

1 was interssted to find that during
the Mossadeq days Burma was clever.
It s0 manipulated that it has
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got now a share in the petrol com-
pany of Burma—I] think it is about
one-third. But unfortunately in this
country we wete all sleeping.

We never tried to do the same thing,
and therefore though the petrol com-
pany is there in Assam, no attempt
whatsoever was made by Government
or anybody to get a share in it. Un-
til we get a share in this petrol com-
pany and try to get into its workings,

it will never be possible for us to
know anything about 1t.
Even today in spile of the great

circular which was sent out by the
Commerce and Industry Ministry to
find out the proportion of Indian em-
ployezs in these concerns, I do not
think there has been any change.
The employment which is being
offered to the Indians is of a nom-
technical type. The employment
which should be offered is of the
technical type. So, the situation is
not quite the same in regard to tech-
nical jobs. Recently two Indians who
were employed there on the techni-
cal side had to resign and go away
berause they were not treated on a
par with the White man. This is
happening in India in the year 1855.

I think Governmment should have a
long-term policy in regard to petrol,
and there should be an attempt as in
the case of Burma to go and buy
equal shares. After all in a socialis-
tic pattern of society, it would not
do for us to be always out and leave
the industries to be managed by
somebody else.

With regard to coal, for Instance,
it has been said already that there is
s0 much of wastage. At the time we
had a review of the 1948 industrial
policy we had not passed this
resolution about socjalistic pattern of
soclety. After this resolution which
we have taken 1 think there Is a case
for revising that policy, nameiv the
industrial policy of 1948. Until that
is reconsidered in this new setting,
it will not be possible for us to find
out what should be the State sphere,
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what should be the State's responsi-
bility, what should be its exclusive
responsibility, what should be the
joint responsibility, and what should
be left to the private sector.

Even if you want really to have a
regional development, you will have
to go into certain States and develop
those industries which are in the
private sector, because the private
sector 15 not going to develop thetre.

Take the case, for 1nstance, of
newsprint. One of the best places In
India today where you can have the
neswsprint industry is  Assam. But
no industrialist is coming forward
because of the difficulty of transport
and other reasons. Who is to do it?
Obviously the  State should do it.
And it is this Ministry alone which
can unaertake 1t as itg exclusive res-
ponsibility, 1t is only that way that
we can develop that industry, and in
no other way can it be undertaken.

I think therefore that there is a
real case for revision of the indus-
trial policy declaration of 1948 in the
light of the declarations we have
made recently. I  hope the hoa.
Minister will give special considera-
tion to this fact, and try to develop
those industries either in the private
sector or in the State sector where
it is possible. I think if that is done
there will be a development of the
entire country and mot only some
places. At present, wherever an in-
dustry grows, the State where it is
located thinks that that industry be-
longs to it, and that the employment
must go to its own personnel. But
the money that is sunk is the money
of the entire country. If thls pro-
vincisl way of looking at these indus-
tries develops, then every State will
demand that they also must be with-
in the framework of Government so
that industries might be developed in
their sector as well.

So it Is very necessary that in the
=ase of blg industries, the employ-
ment may be from the all-India print
of view; some employment is bound
to be there from the local pelnt of
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view, but the bigger employments
must be from the all-India view.
Ana some attempt should be made
by Goverament to develop all the
regions equally in the country. Only
if that is done 1 think we shall be
able to discharge our duty in the
new orientation of the policy which
has been declared.

Dr. Lanka Sundaram: I would resit
the temptation to  emulate the zim-
tude displayed here during the uvourse
of the debate by most of my hon. vul-
leagues to press forward any regionat
claims on behalf of the State trom
which I come, because 1 cunswler
that with reference to the publi: sec-
tor there is incessant wrangling go-
ing on in this country more on politi-
cal considerations, on the basis ol the
attitudes adopted by pressure groups,
i other words, a sort of an incessant
system of lobbying on the political
plane which is responsible for the
manner in which mdustrial expansion
1s taking place these cdays. One
typlcal example is that of the guota-
tion given by my hon. friend Shri S.V.
Ramaswamy, who  unfortunately 1s
not here at the moment. Quoting ex-
perts whether they belong to Krupps
or any other firm of engineers In any
part of the world is not to be done,
I believe in this forum.

4 P.M.

Recently I had the good for-
tune to  wisit not only the
Vemag and Krupps in Essen but also
the *“Red October” Metallurgical
plant of Stalingrad. But that does
not mean that I should advance hera
the opinions of individual engineers
or others who  style themselves as
experts, for 1t is clear to me, If ymu
permit me to say so., that this partl-
cular attempt—I do not impute any
motives to my hon. friend, Shri S. V.
Ramaswamy—is intended to torpedo
the decision supposed to have been
taken by the Government of I[ndia
with respect to the lignite plant in
the south, the comtract for which i=
possibly gone, or is going, to Britain.
I deprecate this attitude, and I feel
that if we in this country are goine
t> develop the public sector on e
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basis of the pressure which anybody
in this House or any Chief Minister
of a particular State could bring for-
wara or could put forth upon the
Government of India, it will be a sad
ady TOor us.

My hon. friend, Shri Meghnad Saha
a little while ago referred to certain
technical reports regarding Bhilai.
Every one in this country knows that
only political pressure was responsi-
ble for the manner in which Rourkela
and Bhilai were settled upon by the
Government of India.

Sardar A. S. Saigal (Bilaspur): No
political pressure.

Dr. Lanka Sundaram: Who does mnot
know the battle of files, the battle ot
Ministers, a battle which was ulti-
mately decided by the Prime Minister
in December of the previous year?
But that is not the point I would like
to stress. I would like to congratu-
late my hon. friend, Shri K. C. Reddy,
on the seeming success he has achlev-
ed in the great battle of the sectors
in the country’s industries.....

Shri A. M. Thomas: Why seeming
success?

Dr. Lanka Sundaram:......because
on the rebound, one of his colleagues
may possibly steal the thunder from
him: already he is attempting to steel
it little by little.

1 congratulate the Minister on the
growing industrial empire which is
belng vested in his Ministry but I
would ask him to remember that 100
much concentration of the public sec-
tor In one particular place, even as
my hon. friend, Shri Radhelal Vyas,
hinted at, is not to the good of this
country. 1 regret to say that this
Production Ministry, structurally
gpeaking, is being managed as so
many office files, that is, files travel-
ling to and fro between the industrial
undertakings concerned and the sec-
retariat here. This is, again, not fo
the good of the country. The House
would remember that as early as
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twenty months ago, I raised a debate
on parliamentary control of public
corporations. I got an assurance In
the debate from the Finance Minjster
that he would either bring in special
legislation to make this House seized
of the developments and the finances
and un audit of performance of the
varous industrial  undertakings, or
put In a special provision in the Com-
pany Law (Amendment) Bill. The
Company Law (Admendment) Bill is
now before the Select Committee and
I do not propose to go into it. But 1
would ask my hon. friend, the Minis-
ter, now to tell us what are the inten-
tions of the Government of lndia m
respect of the control and manage-
ment of these growing industrial
units which are vested with the Pro-
duction Ministry. Here it is perti-
nent for me to say that even the
working results of the railways, tele-
phones and telegraphs are avallable
to this House for debate and disposal,
but not so with respect to these in-
dustria]l undertakings with which the
Production Ministry is vested. The
short point is this: the balance sheets
are not made available to wus.....

Shri E. C. Reddy: They are there.

Dr, Lanka Sundaram: Not one cum-
taining commercial accounting Mr.
bon. friend will have a few jolts from
me now as to the manner in whicn
accounting is completely distorted and
does not give the correct picture. ([t
is not an account by the management
of the company, but it is commerciat
accounting and accountability to this
House, which 1s  responsible, that I
am referring to. Taking all this
growing industrial empire, I would
ask him to remember that like in the
private sector where especially fur-
elgn firms which are obliged to Gov-
emment here for certain concesslons
are gving the higher cadres of em-
ployment to their own men, here the
convenanted service—the senior em-
ployment—goes to the sons and rela-
tives of those in power. The same thing
us 18 happening in the private sector
is happening in the public sector, and
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1 asked him to be warned against this
dauger because, apart from the vested
interests of the civil service which 13
aow holding this public sector withim
its grip—you remember the series of
instances that I mentioned, name by
name, of members of the civil serviee
being transferred from place to place
ay a matter of seniority, from food to
shipbuilding, from the Damodar Val-
ley to steel production and so on and
so forth; I do not wish to cover all
that ground again—apart from the
vested interests created in the
secretariat as regards the control and
management of these public undertak-
ings, a similar vested interest is being
created especially in the establish-
ments where foreign firms are given
the contracts. This is a great danges,
to my mind, to this country.

My hon. friend cavilled when I said
there was no proper accountability to
this House as regards the management
of these things.

Shri K, C. Reddy: He referred to
balance-sheets. I said, balance sheets
were there in the report.

Dr. Lanka Sundaram: There are
balance sheets and balance sheets; my
hon. friend should know it. I am
sure he does realise the implications
of what I am saying. There is no
commercial accountability.

Shri E. C. Reddy: That is a differ-
ent matter.

Dr. Lanka Sundaram: Without com-
merclal accountability, it cannos be an
industrial undertaking. Take, for in-
stance, the profit and loss accounts,
the way in which so many subsidies
are written off. I will give a straight
example. I would like him to give
me an answer. This is from the Ex-
planatory Memorandum for 1953-54
of the Production Ministry, ot which
my hon. friend is in charge:

“This subsidy is expected to
diminish <ppreciably as fhe Yard
gets fully developed and s used
to its fu.! capacity.”

4 APRIL 1955

for 1955-56 4266

Here are the figures. From 1952-53
to 1955-56, the figures are HRs. 954
lakhs, Rs. 60 lakhs, Rs. 57 lakhs and
Rs. 60 lakhs. There is a wvariation,
but that is a small point. I come 1@
the real point I am making. Accord-
ing to the Ministry of Production
Summary of 1954-55, the capital lssue
as regards the Shipyard is shown at
Rs. 372-75 lakhs. But if you go into
the working and the way funds are
placed at their disposal, you will find
the accounting is not clear—I would
not suggest it is completely suppress-
ed. But I come to the figure in the
1954-55 Memorandum. The Govern-
ment of India held Rs. 268-50 lakhs
worth of shares and Scindias held
Rs, 10425 lakhs. The total comes to
Rs. 372'75 lakhs. The Shipyard was
taken over at a cost of Rs. 272 lakhs.
Advances as working capital by Govern-
ment were Rs. 39,60,000 and also by
the Scindia company Rs. 30,000. The
total adds up to Rs. 311-90 lakhs. The
shares were Issued in the following
manner: President of India Rs. 208- 50
lakhs, Scindia company Rs. 10425
lakhs, advances given in  1952-53,
Rs, 30 lakhs and advances given in 1953-
54, Rs. 30 lakhs. Therefore, the capital
held is not as given here, Rs. 37275
lakhs but actually it works out to
the figure of Rs. 45275 lakhs. I had
to go through all the annual reports
of this particular Shipyard alone
with the greatest amount of care to
pinpoint the issue I am raising,
namely, that it s not commercial
accounting, it is not a blance sheet;
it is a statement of accounts based on
what you call an ad hoc basis. How-
ever, that is a small point; I wish
I had the time to go into the working
of the other industrial undertakings
in this way.

I would make a short statement
about the remodelling plan and I am
confining myself to my cut motion
which you were pleased to admit,
In the Explanatory Memorandum for
1953-54, the following is stated:

“A plan has been drawn up to
develop the Yard with a view to
make ft an economic wunit
Among other things, the plan pre-
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vides for the manufacture of “en-
gines and boilers in the work-
shop at the Yard and also for
expansion of berths for build-
tng up ships™. :

In the next year's - Explanatory
Memorandum, it is stated:

“Government approved the de-
velopment programme .of the
Shipyard at an estimated cost of
Rs. 1:08 crores.” -

The current Explanatory - Memo-
randum says:

“Government approved the de-
velopment programme of the
Shipyard at an estimated cost of
Rs. 196 crores.”

And yet what is the result, the
actual performance?: It comes to this.
Two ships, Bharat Ratna and Jala
Putra—I would crave the indulgence
of the House when I speak about the
Shipyard; the House knows my asso-
ciation with activities inside the Ship-
yvard in a certain capacity till recent-
ly but this is a very important issue
and I am not here just to make a de-
bating point out of it, but the country
is entitled to know the fact—two
ships, Bharat Ratna and Jale Putra
were constructed by the Yard on its
own account. They were completed
in the latter half of 1954 and were sold
to the Bharat and the Scindia Lines
respectively. Then the Shipyard re-
ceived orders for the construction of
five ships of 7,000 d.w.t, from the
Scindia company, two ships of
8,000 d.w.t. from the Eastern Shipping
Corporation and also one passen-
ger ship for the Andaman Line from
the Eastern Shipping Corporation.
The total works out to eight ships.
And thén, what is the performance?
Keels for three ships, Jala Vihar, Jala
Vijay and Jala Vishnu—these are all
matters which I am only willing to
bring together so that the picture is
completely clear and without any
equivocation—were laid on the 1st
August, 1st October and 16th Decem-
per 1953 respectively. And yet, none of
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these ships is delivered to the com-
panies till today. What does it mean?
It is understood that these ships are
likely to be delivered in the latter
half of this year. How many months
are there from 1st August 1953 to pos-
sibly August 19557 This means that
these ships would take nearly two
years for construction and delivery
from the time of the laying of the
keels. And, Government have taken
over the Shipyard exactly three
vears and one month ago.

Shri K. C. Reddy: I am surry to
interrupt. I hope the hon. Member
is aware of the type of ships which
the Shipyard is making now and the

" type of ships which the Shipyard was

building before and....

Dr, Lanka Sundaram: I am not go-
ing to be unfair to my hon. friend the
Minister. I know all about the remo-
delling of the shipyard. It is a thing
which, unfortunately, does not make
any sense to me. The summary of
this particular memorandum circulated
to this House says:—

“The Shipyard has in hand
order sufficient to keep it busy till
1957.”

And, 1 might here freely quote the
statement made by the Shipyard
people before Justice Mahajan. They
claimed at one time the capacity to
build 12 ships in one year, then they
claimed 8 ships, then six, then four
and finally 2}, I am  sure the hon,
Minister will not deny this point.
Yet, since the French Company came
into the field, since the Government
took over, the total number of ships
delivered is three in three years but
one of these +was completed at the
time the Hindusthan Shipyard took
over from the Scindias. This is the
record. 1 agree that my friend talks
about what is called the method of
construction and I am coming to that.

There were three slips or berths in
the Shipyvard before Government took
over and my friend, during the course
of three years of his management, has
he increased it by one additional
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herth? [ would like a  straight an-
swer. He has not. In fact, one berth
is under condemnation. The berth on
which the Jal Usha our first ship was
launched was considered to be the
best or one of the best in the world
by Sir Alexander Gibb and partners.
Tt is sought to be dismantled to enable
my friend to go through the reorga-
nisation scheme so that we may have
prefabrication and so on come into
being.

Unifortunately, I am not an expert
on production. Rather what is the
purpose of production? What hap-
pens? I would like to put a couple of
questions to my friend on the issue
because the House is entitled to krow,
the country is entitled to know these
and other matters.

In the memorandum of three years
ago he has stated that he proposes to
build the boilers. I have quoted the
memorandum. They are not able to
iit: this even today. One of my hon.
iriends~I think it was Mr. Bansal—
wade a reference to the boilers. I
believe they have made none at all
and are still buying from ontside,

The tiird point is this. I am here
to declare with a sense of responsi-
bility that the present French firm is
incompetent to develop the yard., I
have heard the report, and I want my
friend to contradict it, that Govern-
ment are going to terminate the con-
tract, that they are going to enforce
the penalty clause. This Company
gets 4 per cent. of the gross value of
the construction of the yard as you
remember. The House knows that it
works out to anything between 15 to
20 lakhs a year plus expenses and so
on and so forth. For this I want an
answer from my friend. He talks
about the standardisation of ships. I
want him to answer this question in
the interests of the country. Ships
are required in India by the Indian
companies for a  variety of trades.
For examp'e, the coastal trade, for
adjacent trade to Burma, Mzlaya and
g0 on and so forth, for the overseas
trade, for the Eastern trade far ras-
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senger trade as contrasted from cargo-
trade, the Persian Gulf trade and so
on and so forth. Each ship, placed as
an order by these companies, has to
be constructed in a certain way. And,
my friend is going to mass-produce,
he says. And I ask him to say how
he is going to do this with only three
ships of which one is under con-
demnation if he depends upon these
two slips and he is going to standar-

. dise the production of ships re-

quired for different types of trades
and so on and so forth. Does
not my friend know that the Sein-
dias, the India Steam and the Eastern
Shipping Companies placed orders re-
cently in Germany—one for a ship of
10,000 tons—and one Member, my hon.
friend Mr. Kasliwal, I think, has re-
ferred to it—that since last year 13
crores worth of orders have been plac-
ed with West German Shipyards, and
yet you are pouring down money into
our shipyard? This is the production
record and I think the House is entitl-
ed to know about it.

One small point and I crave the in-
dulgence of the House. I declare that
the labour policy of the shipyard
borders on sweated labour conditions.
It is a very sharp point and I would
ask the hon. Minister to contradict it.
The House knows that nearly twenty
months ago 800 people were retrench-
ed, and what is the position today?
Out of the 800 persons retrenched on
what might be called voluntary re-
tirement, superannuation, medical
grounds, ete., some 400 were re-em-
ployed. But I may tell here my hon.
friend that within the past one year
the policy of last-come-first-to-go has
started, and out of the 360 people re-
trenched almost the total number of
them have been re-employed. But
here comes the point. Each man re-
employed is not given the task or the
duties which he had been doing for
5 6 or 7 years before he was re-
trenched and his wages have been
reduced by 40 to 50 per cent. I want
my hon, friend to tell me and this
House why this has been done. A
man was forcibly thrown out into the
streets and he was given the option
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to come back and why was not that
man when he was re-employed put on
the same job? I should like to pay
& tribute that the Award is sought to
‘be implemented, and 90 per cent. or
more of the men have been actually
re-employed but their wages are cut
‘by nearly 50 per cent. Why is it?
Is it a fair policy, is it the way in
which the country should be guided
by the public sector? Do you think
that the work is going to be properly
.done, do you think that the worker
is going to do his duty properly?

Another point is that the other peo-
ple who have gone out, the remaining
400 or so, who have gone out volun-
tarily or otherwise because retrench-
ment was facing, are mnot given a
chance of re-employment under medi-
cal and other disabilities. Recruit-
ment is going on all over the country
under the plea that apprentices are
being taken. I would tell you the
sweated labour conditions under
which they work. All the re-em-
ployed 350 or so have been asked to
sign a paper which says that the
employment is only for six months.
In the past 8, 9 or 10 months, there
have been a number of people who
have signed this paper twice over.
These are the conditions for which
ten lakhs of the tax-payers’ money
was awarded to be paid out to them.
These are the wage conditions under
which they get work for six months.
I think that is not a fair way of deal-
ing with the public sector. I am not
accusing him. If this is the conduct
which the public sector iz aiming at
setting up, if this is the standard of
conduct for labour management, if
these are to be the labour conditions
it is bad for the country, and
I hope my hon friend the
Minister would answer this also.

Shri A. M. Thomas; Considerable
interest has been evinced in the course
of the debate with regard to the work-
ing of the Hindusthan Shipyard and the
last speaker forcibly focussed the atten-
tion of the Rouse on it. But, all the
same, 1 would crave the indulgence of
the House to put forward certain as-
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perts which we have to bear in mind
when we assess the working of the Hin-
dusthan Shipyard at Vizag. It has been,
I understand, the Board’s view that the
technical personnel of the French firm
working in the Hindusthan Shipyard
was not of the requisite standard,
calibre and experience. And, I also
understand that representations have
been made to the French firm to re-
place or substitute this personnel and
the French firm has agreed to that
and we are having another tearh of
experts who would undertake the task
satisfactorily.

We have also to bear in mind that
the Shipyard practically lost one
year from October 1952 to September
1953. The Shipyard could not work
properly due to the non-availability
of steel and the requisite machinery
during this period. I may also bring
forward another point that when the
Administrative = Report was drafted,
the one which has been read by my
friend Dr. Lanka Sundaram, we were
having optimistic schedules which we
could not fulfil having regard to the
nature of the wundertaking that we
had. The hon. Minister intervened
when Dr, Lanka Sundaram himself
was speaking and said that we are
now undertaking the building of ships
of modern and complicated design
which is very different from the design
of the 12 ships which we have built
so far.

Dr. Lanka Sundaram: My hon.
friend made a reference to me, and
let me tell him that the transition is
from riveting to welding, but today
unfortunately it is only half-riveting
and half-welding,

Shri K. C. Reddy: I will give him
details.

Shri A. M. Thomas: We are now
constructing ships of modern design
which will take more time than was
originally scheduled. I would have
desired the hon, Members who ecritl-
cised the working of the shipyard to
have gone through the speech of Shri
N. R. Pillai, the Chairman of the



4273 Demands for Grants

Board of Directors, which has been
appended to the administration report.
He has detailed the various reasons
why the Hindusthan Shipyard could
not keep to the scheduled orginally
anticipated. He has said that the un-
foreseen delay in the receipt of boilers
upset our production programme dur-
ing the year to no small extent.

[Sart BARMAN in the Chair]

Then he has said that an important
fact that we have to bear in mind is
that shipbuilding is In essence an
“assembly industry” and most of the
ancillary industries that are necessary
for shipbuilding have not been de-
veloped to any extent in our country,
s0 much so when other countries have
an advantage in the matter of ship-
building—because  their shipyards
usually confine themselvez to the
business of hull construction, the work
of fitting out and supply including the
installation of propelling machinery
being entrusted to specialist agen-
cies on sub-contracts—we are not
in a position to do any of these things
in our country. We should be more
charitable when we criticise.

Shri Sarangadhar Das (Dhenkanal-
West Cuttack): May I know the
necessity of shipbuilding yard without
having these ancillaries here?

Shri A. M. Thomas: We must bear
in mind that Rome was not built in
a day. The hon. Member, Dr. Rama
Rao, who initiated the discussion,
rightly emphasised on the steel pro-
jects under the Production Ministry.
He said that we have considerable
advantages in the agreement that we
have entered into with the U.S.SR.
whereas my friend, Shri Bansal,
entertain certain doubts with regard
to some of the provisions ip the
agreement which we have entered into
with U.S.SR. There has been an arti-
cle in the Commerce magazine under
the heading “The Peril of the Russian
Steel Plant”. I would submit that
in these matters we must take a dis-
passionate view of things and we
should not approach any country with
any suspicion. With regard to the
point that has been raised by Dr.
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Rama Rao that we are in an advan-
tageous position with regard to the
agreement entered into with the
U.S.SR., I might state that the agree-
ment we have entered into with the
German firm and the agreement
entered into with the U.S.S.R. are of
different patterns and we cannot
judge the comparative advantages or
disadvantages at this stage at all.
Whereas in the agreement with the
German firm we have a clause to the
effect that we are entitled to invite
global tenders for the requisite ma-
chinery and plant, in the agreement
with the U.S.SR. that clause is ab-
sent. But all the same, in the agree-
ment with the USSR, we are
in an advantageous position with
regard to another aspect because
we need pay back the amount
that will be necessary for plant and
machinery only in instalments and
that at a very low rate of interest.
Shri Bansal invited the attention of
the House to the absence of a provi-
sion for global tenders #n the agree-
ment with the US.SR. But I would
invite the attention of the House on
this aspect to article IV of the agree-
ment that we have entered into with
the U.S.S.R. and it bas also been stat-
ed in the administration report itself
at page 3 towards the bottom:

“The Government of India have
reserved the option regarding the
acceptance or otherwise of the
scheme outlined in the final pro-
ject report.”

It is stated at page
heading article IV:

“The Indian authorities will
consider the detailed Project Re-
port prepared by the Soviet orga-
nisations and the prices quoted
therein within three months of the
submission of the aforesaid re-
mrt-)!

And later on:

“The continuance of this Agree-
ment thereafter shall depend upon
the acceptance of the detailed
Project Report by the Indian
authorities without any modifica-
tions or with such modifications

36 under the



4275 Demands for Grants

[Shri A. M. Thomas]

as are agreed upon between the
Indian authorities and the Soviet
organisations and upon the settle-
ment by mutual agreement of
prices and other conditions.”

I do not think any anxiety need be
expressed on the score that there is
no provision in the agreement with
the U.S.S.R. for inviting global ten-
ders. I am glad to note that, although
fears were expressed, and this House
and the public were considerably dis-
turbed by the fact that the steel pro-
jects that we had in mind when we
framed the First Five Year Plan were
not started, we are not at all
in a helpless position now. Although
before 1953 our team had to go from
country te country, now great coun-
tries of the world are wooing us for
starting steel projects. That 1is a
state of affairs which speaks volumes
for the international position that we
occupy and also the internal stability
that this country has achieved. With
the German firm we have entered into
agreement; with the U.S.S.R. we have
entered into another agreement and
now the U. K. is attempting to
put forward an offer which she did
to a private concern and now to the
Government itself; so that the Pro-
duction Ministry deserves to be con-
gratulated for the position that we
have achieved in this respect.

I would desire to mention one or
two more points. The Ministry de-
serves the gratitude of the House for
supplying to us as full information as
possible in the administration report,
It is necessary that we must build up
sound conventions and procedures
with regard to the administration of
this Ministry. The Ministry would
bear in mind that criticism has been
advanced—more often by my friend,
Dr. Lanka Sundaram—that there is
no Parliamentary control over these
industrial undertakings. -

Dr. Lanka Sundaram: Do you
demur to it?

Shri A. M. Thomas: That aspect
has been well answered on more than
onc occasion and I do not want to take
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up the time of the House by answer-
ing the point that has been agam
raised by my friend. All the same,
we have to hear in mind that the
limited companies that we have form-
ed, with a view te have more flexibi-
lity in the administration and at the
same time not to take away the con-
trol that this House can exercise, are
working satisfactorily  although the
Government is not committed to any
set pattern. I would like the Produc-
tion Ministry, in its next report at
least, to devote a chapter to give us
a consolidated picture with regard to
the progress that has been achieved
in the various schemes that are taken
up by that Ministry wvis-a-vis the tar-
gets fixed by the Plan. I would also
like the Production Ministry to give
us an idea of the employment situa-
tion in these various concerns and
also the employment potential. The
public are very much anxious about
these two aspacts, especially the em-
ployment aspect.

The setting up of two oil refi-
neries ahead of the scheduled time is.
1 matter on which the Ministry can
take Jegitimate pride. At the same
time I would submit that setting up
of these two oil refineries well ahead
of schedule—one year in advance of
the time has thrown out a challenge
to the Production Ministry itself. I
wish to emphasise the aspect that has
been mentioned in passing by Dr.
Meghnad Saha when we are lagging
behind in many of the industrial un-
dertakings and those wundertakings
could not be carried on according to
the schedule that we had in view.
Dr, Rama Rao mentioned the question
of manufacture of penicillin. I would
invite the attention of the House to
the report of the Pharmaceutical En-
quiry Committee. It has recommend-
ed that “the manufacture of other
antibiotics, particularly streptomycin
should also be undertaken in the pro-
posed factory. If it is not possible
for the Government to produce the
entire demand of the country, 10,000
k.gm. of streptomycin in this factory,
the private sector should be encourag-
ed to produce the balance”. I would
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invite the attention of the House to
this and suggest that the Government
should consider the proposal to manu-
facture insulin, and other antebio-
ties in Poona so that we may be self-
sufficient with regard to these impor-
tant products.

1 would mention one other point.
‘Dr. Lanka Sundaram deprecated the
idea of bringing forward the regional
«claims in a debate like this. I empha-
tically differ from him, In the First
Five Year Plan, at page 443, it is
mentioned that “there are large poten-
tialities of industrial development in
several other States and it is desir-
able in order to secure balanced re-
gional development in the country to
give increasing preference to such
areas in the matter of location of new

industrial undertakings”.

In this connection, I would bring
forward the fact that the Ministry of
Production was not bestowing its
attention properly with regard to re-
gional development. The energy re-
sources of a full fledged Ministry are
now mobilised for the creation of
more production units and when such
a Ministry is formed we must give
more emphasis to balanced regional
development of the country. I under-
stand taat for setting up of certamn in-
dustries, the availability of raw mate-
rials, power, etc., has to be consider-
ed. But, all the same some other
considerations such as, avoidance of
over-concentration of industries in the
same area and dispersal of industries
with a view to see regional develop-
ment of under-developed areas—these
considerations are well worth to be
borne in mind when fresh industrial
undertakings are 'aunched. Consider-
ed from this aspect with regard to
the regional balancing, I should say
in spite of the fact that that aspect has
been  deprecated by Dr. Lanka
Sundaram, that the South has been
completely neglected or rather ignored
in the matter of setting up of indus-
trial undertakings. To cite a small
instance, even with regard to the
setting up a D.D.T, factory for which
the claims of the State of Travancore-
Cochin had been advanced. I am told
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the Ministry has not been able to make
up its mind up till now with regard
to its location. It is not a good state
of affairs.

Sardar A. S. BSaigal: Could we
have it in Madhya Pradesh?

Shri A. M. Thomas: Several in-
dustries which are possible of being
developed are not given due con-
sideration. Ship-building is an in-
dustry which we might develop round
about the Port of Cochin. From the
15th century when tae Portuguese
came to India until about the middle
of the 19th century, Cochin was an
important  ship-building centre. It
possesses great natural advantages
and an extensive system of back
waters, lagoons, canals, and raw mate-
rials and cheap and skilled labour. 1
would ask whether the possibility of
opening a ship-building yard at Co-
chin Port has been investigated and
I can say that if such a venture is
taken up in Cochin, it will not cer-
tainly have a history like the Visa-
khapatnam ship-building yard.

Shri H. N. Mukerjee (Calcut'a
North-East): I hope but I am not
very sure, that the House is conscious
of the importance of the Production
Ministry which represents, so to
speak, the idea of a welfare economy
with the public sector as its shield
and sword. What is wanted, therefore,
is a sense of high endeavour, earnest-
ly pursued. But, from a perusal of the
report of the Ministry supplied to us
I feel it smells like the dead wood of
bureauracy’s desk and there is com-
placency in almost every syllable of
it.  But, 1 am sure the debate has
drawn the attenton to certain aspects
of the Production Ministry’s work
which will break through this armour
of complacency which the Ministry
has put on.

It is good that we have an agree-
ment with the Soviets whose terms
are such that even the sworn enemies
of the Soviets have applauded. Let
us start the job not only of setting up
steel plants with the assistance of this
or that country but let us start the
work of having a  heavy industry
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which would give us the wherewithal
to set up and equip factories of our
own. That is the job to which we
want our Production Ministry to turn
its attention.

I shall refer to the agreement
which has been entered into with
Krupp-Demag; because it was also
referred to by my hon, friend, Shri
A. M. Thomas, when he tried to point
out certain of its good features. I do
not say that this agreement should be
scrapped, but there are in this agree-
ment so many features which perpe-
tuate our dependence on foreign com-
bines and that dependence has got to
be put an end to once and for all. Ac-
cording to the terms of the agreement
with this German combine, it is to
contribute its share capital in propor-
tion to payments received in Germany
for order placed with the combine.
Any talk of global tenders which was
indulged in by Shri A. M. Thomas
or of competitive prices has been
practically rendered meaningless by
the term in the agreement that “the
shares of the German Comhine to the
share capital of the Hindustan Stee!
Factory will be in proportion to the
payments received in Germany for
orders placed with the company.
There are so many other factors:
the inordinately high fees which they
are going to get. They are our share-
holders, they are the suppliers of our
materials; they are also our examiners
of other tenders and they are also our
consultants. This kind of position is
something which we should not like to
tolerate for any length of time,

In regard to the British steel experts
I would like only to warn the Produc-
tion Ministry and to remind them that
in 1948 Sir Stafford Cripps who was
then the Chancellor of the Exchequer
in Great Britain appointed a Produc-
tivity team to go into an examination
of the British steel industry and their
report was such that it revealed the
backwardness and the weakness of the
British steel industry. Compared to
us of course, they are in the high
heavens but let us be sure that these
people are not planning to palm off

4 APRIL 1955

for 1955-56 4280

some antiquated equipment and still
more antiquated technigues In ex-
change for our hard earned cash.

Something hag been said about the
Hindustan Shipyard and so much more
could be said about it. Dr. Lanka
Sundaram has made a very remark-
able contribution to the debate 1n com-
nection with the Hindustan Shipyard.
We are all proud of this shipyard.
But it is very disgusting when we
find our dependence on the ¥rench
firm is producing deleterfous resurns.
I think the only qualification which
this firm has got is its euphonious
name: Societe Anonyme des Ate-
liers at Chantiers de la Loire, Parts.
It sounds sweet but its fruits are
sour. I wisa the hon. Minister toaay
to tell the House something about its
work. I say here and now that two
of the top-most French experts are no
good at all. One of them knows nei-
ther ship-building nor has any idea
of planning. Wealso know that they
are not giving us adequate facilities
for the training of Indian staff so that
they cannot take up higher responsi-
bilities. They are getting four per
cent. on the turnover and other per-
quisites. They are taking their pound
of flesh all right. We know that we
are purchasing stores....

Shri Lanka Sundaram: May I inter-
rupt my hon, friend? Not only are
they taking four per cent. on the
turnover but they are taking enor-
mous expenses and other incidental
charges.

Shri H. N. Mukerjee: I see also that
we are purchasing stores from abroad,
so that in 1853 eighty-eight per cent.
of the stores was of foreign make and
in 1954 ninety-one per cent, was of
foreign make.

This Shipyard was not very busy
till April 1953, and the real rush of
work started from about September
1953 when, as Dr. Lanka Sundaram
referred to, a little before September
1953, eight hundred people were
thrown out of work. And out of this
number only one hundred and thirtees
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have so far been reinstated. I do not
understand the reason. The Ministry
realises very well that in a place like
Visakhapatnam  there is no floating
labour population which could be
drawn upon for certain kinds of jobs.
And the Ministry realises also very
well that it is necessary to have some
side-line activity, so that wagon con-
struction, for example, could be un-
dertaken. It is not being done. What
is this planning worth if the Minister
cannot sit down with his colleague, the
Railway and Transport Minister and
do something about the imporvement
of rail communication from Kharag-
pur, Raipur and Jamshedpur to Visa-
khapatnam? Why can they not take
the job conjointly with the Railway
Ministry for construction of wagons?
This is something which the public
sector should proceed to do. But that
is not being done, as far as we can
make out.

I shall refer then to the Hindusthan
Machine Tools Factory. There again
we have a wonderful agreement with
Oerlikons of Switzerland. Actually,
better terms had been offered in 1948
by Czechoslovakia which were reject-
ed for what I consider to be primarily
political reasons. Now, these people
have been paid more than Rs. 5 lakhs
as technicians and they have had so
many other advantages—five per cent.
of the share free, royalty on all sales
of products, ten per cent. on shares,
five per cent. guaranteed dividend for
the first five years, and so on and so
forth. They are not doing their work
properly. Otherwise it would not
have taken so long for this Machine
Tools Factory to get into operation.
Even today we do not get milling
machines and drilling machines which
had been promised by these foreign
consultants, the foreign bosses, so to
speak, of the Hindusthan Machine
Tools Factory.

Then, with regard to the Production
Ministry’s operation of D, D. T., Peni-
cillin and other factories, I want to
draw the attention of the Minister to
the Pharmaceutical Enquiry Commit-
tee’s recommendation. It was a radi-
cal recommendation, may be, but Gov-
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ernment has to do something about it.
The Pharmaceutical Committee re-
commended that we go on to abro-
gate international patents registration
because we are being hindered by
having to pay heavy royalties under
such regulations. We have got to
make a start about it.

In regard to heavy electrical equip-
ment project, Dr. Saha has referred
to it and it has been repeated again
and again, but this report gives no
satisfaction regarding what Govern-
ment is going to do.

In regard to synthetic oil there was
a Committee appointed with the
Minister of Natural Resources and
Scientific Research as its Chairman.
That Committee has reported. What
about Government's decision on it?
Let Government come forward with.
an assurance that something is going
to be done about it, because synthe-
tic oil is extremely important.

Then, I wish to refer to the mattex
of the oil refineries I consider these
opil refineries are of an extreme'ly
dangerous character, because they re-
present not only the infiltration of
foreign capital, and particularly Ame-
rican capital, in this country in a
manner which they have advertised
as something very wonderful for the
future of India, but the terms of the
agreement which have been published
not so very long ago—it was not pub-
lished immediately the contract was
entered into—the terms of the agree-
ment are extremely dangerous. Now,
as early as December 1951, the New
York Times had described the Oil
Agreement as “combining the strate-
gic disposal of the non-communist oil
refining facilities east of the Persian
Gu'f with the opening of the first
avenue for the United States’ private
capital into India on a major scale
This article in the New York Times of
the 1st December 1951 also says:

“Granting that India would
eventually be on the United
States’ side in the event of another
world war, refineries in India
would mean an immense saving
in construction, maintenance and
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manpower for refining facilities

that otherwise would have to be

established elsewhere farther
from the probable scene of con-
tlict.”

They talk about “the probable scene
.of conflict” being nearer Bombay and
Trombay and heaven knows what
other place they are going to set up
their refineries in our country!

We have entered Into agreements
with these o1l barons, the Burmah
Shell agreement, the Standard Va-
cuum Oil agreement and the Caltex
agreement. They are more or less
similar. And all that these compa-
nies have condescended to allow to
the Indian investor is to lend about
Rs. 7 crores, either as debentures or
as cumulative preference shares with-
out voting rights and without scope
to get a share of the enormous profits
tiey are going to make. And our
Bharat Ratna Vice-President goes to
open Trombay. 1 want here to regis-
ter my protest at the practice of the
highest dignitaries of our State going
to open some kind of concern which
is espoused by interests about which
we ought to have our suspicions. At
least these interests do not represent
the partiortic urge of our own people
for economic independence. But we
find our greatest dignitaries going,
whenever they are invited, and mak-
mg speeches on such occasions.

There are so many other clauses in-

the agreements to which I want to
make reference. For instance, there
is a clause in the Burmah Shell agree-
ment, c’ause 9, sub-clause (13) and
there are similar clauses in the other
two agreements—which refers to the
.operation of Income-tax, Corporation
tax and Super tax and so on and so
forth. I have not the time to quote
the entire clause, but I would like the
Ministry to examine the clause. It
would require an Income-tax expert
of the greatest ingenuity to work out
the full significance of this clause,
but one can detect the hard bargain-
ing which underlies it. It seems there
would be a loss in respect of Income-
tax and super tax of anything like
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three to seven crores of rupees per
year. We see also that according to
these agreements these three refine-
ries would get the advantage that
petrol here will cost two annas u
gallon more, or the Indfan excheguer
will bear the loss foregoing the reve-
nue. They are saying that ten crores
of rupees, when the three refineries
get into operation, will be saved by
way of foreign exchange. We do not
know. We do not know when they
are fully going into operation. But in
the meantime we are going to lose—
either our consumer or our Govern-
ment which ultimately comes to the
same thing—we are going to lose to
the extent of the tariff oprotection
which is being given to the refined
product of these refineries.

Then we find also other clauses in the
agreement regarding our Government
footing the bill for wharfage rates,
and already the Bombay port has
spent a lot of money in building these
wharfs, and there have been some
railway constructions all around. We
are not sure about how many crores
have been eaten up 1 this way In
order to feed the desires of the il
barons. But we have done it. And
the result is that our country today
is waiting upon the good pleasure of
these foreign capitalists who. if it so
suits them, will do us a good turn.
Otherwise, for twenty-five years they
will have their stranglehold over us,
so to speak. And our Government
have glven them the assurance that
even if we change the Constitution In
regard to compensation, as far as these
sacrosanct foreign  property holders
are concerned they sha'l not be touch-
ed

There are so many other things that
could be said, for example, in regard,
to coal. It has been pointed out that
metallurgical coal is belng wasted.
I want to know from the Minister
why we are losing on Government
collieries. We are going to retrench
the workers who are there. But, at
the same time, we are still selllng—
this is my information; if I am wrong,
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I would be happy to be corrected—a
by-product “benzone” to Burmah
Shell for a nominal profit in terms of
a very old agreement. We are doing
it because, atter all, Burmah Shell is
in a different category.

In regard to salt, the Japanesc
market is vamshing. We are having
sufficient production, at least for the
time being. What are we going to do
with the surplus salt? Why does not
the (Government set up 1ts own plant
for the manufacture of soda ash, which
is so important? Inregard to sulphur,
1 find that sulphur is capable of be-
ing produced in large quantities out
of material from the coke ovens,
pyrites and refinery wastes. I have
found it also that the Esso Refinery
at Fawley in England recovers abeut
12,000 tons of sulphur per annum by
processing its flue gases. The two
oil refineries at Trombay would be
drawing their petroleum  from the
same source a8 the Esso Refinery.
We may also make a start in the pro-
duction of Sulphur. In regard to the
production of sulphur and soda ash.
we can make some progress, but the
Ministry is silent and listless.

In regard to Sindri, we are proud
of all these constructions and produc-
tion there has been fairly satisfactory.
But, I was surprised to learn one
thing. I think it was said in this
House a little while ago that the cost
of production at Sindri cannot be re-
vealed to us. I do not understana
why. I think we were told that a
certain quantily of fertilisers are mm-
ported and then they are put In a
pool and then price fixation follows.
Even there, as Dr. Lanka Sundaram
pointed out, we want to know how our
public sector is working, what tne
'c:st of production in Sindri actually

There are so many other polnts
which could be made but I have no
time. I feel that if we examine all
these agreements with forelgn con-
cerns like Standard Vacuum, Burmsah
Shell, Ca'tex, the Oerlikoms or with
Societe Anonyme des Ateliers et des
Chantiers dela Laire. And so0 on sna
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so forth, we shall find that the Gov-
ernment is behaving supinely at a
time when this kind of thing almost
ensures eternal dependence upon
foreign suppliers. They supply us
when, how and what they like. 1
know in the Natural Resources and-
Scientfic Research Ministry, more than
4 crore of rupees was set apart irom
out of the Technical Cooperation Fund
for the purchase of scientific Instru-
ments. ‘They did not come; the money
lapsed. Qur projects are held up.

of ours do not choose to send what
they promise to send. If we go on
depending on this kind of peop.e, if
we do not have our own resources
properly and truly mobilised, if we
do not copy out all the patents and
new machinery, as many
we can possibly do, if we

our own factories for the duplication

all the prave talk about socialistic
pattern of society. I wish, therefure,
that the Ministry wakes up to its
mmportance as a pivotal factor in the
governmental structure of our coun-
try. When the Ministry realises its
importance, there would not be these
unseemnly and pettifogging quarrels
between one Ministry and another,
there would not be virtual kotowing
before foreign interests and we shall
go in the way in which we wish our
country to go ahead.

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): Sir, I rise to intervene in
the debate at this stage regarding
certain points. I have heard several
hon. Members on this side and from
the Opposition. I thank the Members
for having made certain useful and
constructive suggestions. I am also
grateful to those who have criticised
us. I feel that the criticisms ought
to be made in a more helpful spirit
than otherwise., But, I am afraid that
some of them were not quite appre-
ciative of the difficulties which the
Ministry of Production has to face in
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piloting or building up new indus-
tries in this country.

It is a common knowledge, Sir, that
in this country a foreign power was
‘ruling till recently. What we call as
capital goods industry was never de-
veloped here. We were only accus-
tomed to the consumers goods indus-
- tries. - It is only after 1947 when we
became a free nation that we have
undertaken to develop these Indus-
tries, It is with this object that the
Production Ministry has come Into
being. Shri K. P. Tripathi was quite
correct when he emphasised the im-
portance of the present Ministry In
the light of the Avadi Resolution. I am
not going into the details of the
philosophy of, how to bring about a
socialistic patterm of society. That is
not my present purpose; nor have I
the time to do that. Some points of
policy were made by Dr. Lanka Sun-
daram, Shri H. N. Mukerjee and Shri
Bansal. These major points of policy
will be dealt with by my senlor col-
league, the Minister of Production. I
should like to deal with some of the
points concerning salt administration
and coal

The hon. Member Shri U, M.
Trivedi made certain points regard-
ing the administration of salt. He has
made a complaint regarding the
nominee system and the production
of rock salt in Delhi and in certain

' areas. Regarding salt, I may draw
the hon. Member's attention to the
fact that long before, in 1942, in
Rajasthan and some other areas, what
we call free trade was prevailing.
There were some dealers who mono-
polised salt production. During the
course of the war, the prices went up
like anything. Then, the Government
were compelled to intervene and issue
certain orders regarding the distribu-
tion and control of salt. After that
these orders were relaxed. Subse-
quently, in 1945, when Dr. Rajendra
Prasad was the Food Minister, he
visited Sambhar and certain facts
were brought to his notice that the
salt dealers mis-used their trade
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facilities and tried to corner the
market. Under the Essential Supplies
Power Act, certain orders were issued
for the distribution and control of
salt. It is under these orders that the
nominee system was introduced, 1
agree with my hon, friend Shri U. M.
Trivedi that the Commodity Controls
Committee have taken a sort of un-
sympathetic view so far as the no-
minee, system is concerned, 1 may
disclose to the House that so far as
the Production Ministry is concerned,
they are not in favour of the conti-
nuance of the nominee system. We
have also intimated our views to .the
various State Governments, Accord.
ingly we stand for the abolition of
the nominee system as far as possible,
But, as you know, there is provineial
autonomy and there is a certain limift
to our exercising pressure upon the
State Governments. Some of the
State Governments feel that there is
justification for this. I know that
certain vices have crept into in this
system. I would request my hon.
friend Shri U. M. Trivedi to remem-
ber that this nominee system came 1w
the rescue of the State in a critical
time. It had also its good points,
though there are weak points. Now
that the situation has changed, that
system bas outlived its utility and we
are taking steps and advising the
State Governments to do away with
the nominee system.

He raised a point regarding sant
export trade. I think some other
Members alst made this point.

Shri A. M. Thomas: May I invite
the attention of the hon. Parliamen-
taty Secretary to this? From the
Explanatory memorandum, we find
we have incurred a loss of Rs.
11,41,133 in Sambhar salt sources in
1853-54. What does he say to it?

Dr. Lanka Sundaram: That is not
a helpful criticism,

Shri B. G. Dubey: I think I may
not be able to go Into the details of
the question. I remember, there were
failure of rains. In Rajasthan, there
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was a monopoly and we had to make
certain payments towards compensa-
tion. Taat may be one of the reasons
for this.

Regarding the export of salt, you
know that Japan was one of the im-
porters of salt from this country.
Recently, in Thailand and some other
areas, they are taking steps to manu-
facture salt in other countries because
the conditions are favourable. These
difficulties have come up. So far as
exports to Japan are concerned, there
were certain concessions and those
concessions have been extended to
other countries also so that our salt
exports may be improved.

5 p.M.

Regarding coal, the hon. Member
Shri Bansa' correctly pointed out the
fall in export of coal. There is a
certain misunderstanding in the minds
of Members that all of a sudden our
exports are falling. That is not the
case. If you compare the figures in
1952 with those of previous years
and 1953, it will be seen that our ex-
ports went up. That is because there
was coal shortage in Europe. In
South Africa there were transport
difficulties. England also had internal
difficulties. It is in this background
that Indian coa! was exported at a
very abnormal scale. After that,
these conditions have disappeared.
For example, Australia also has come
into the picture., Japan is importing
its requirements from = Australia.
These factors intervened. The Pro-
duction Ministiy have set up a com-
mittee of officials to go into this
question thoroughly an exhaustively.
They have contacted the various orga-
nisations. There was a commercial
charge on coal. That has been re-
moved. There were restrictions on
the grading of coal. These restric-
tions have been done away with.
Every step was taken to encourage
the export of coal. Those people who
want to export coal are given all
faci‘ities. And  besides I think
shortly Government will take some
decision regarding the concrete action
or steps to be taken to help the export
of coal.
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Regarding fertilisers, hon. Member
Shri Kasliwal and Shri Heda made
certain remarks, and I am very glad
to see the deep interest they have
shown in the production of fertiliser
and its expansion. 1 was also glad
to note the very able way in which
they defended the cases of their res-
pective States. You would realise
that it would not be prudent at this
stage for me to go into the merits of
this State or that State. I do see that
Rajasthan is a producer of gypsum,
and naturally the peop’e of Rajasthan
feel that is a factor which ought to
be taken into consideration. So also
Hyderabad. Buf I think Government
will take all the factors inte con-
sideration and take an over-all view
and come to a decision in course nof
time. T would only advise the Mem-
bers to have some patience for some
time to come. I may point out
that the Planning Commission
have taken an over-all view
and calculated the assessment of am-
monium sulphate in the year 1960,
According’y steps have bees taken to
set up more factories. In regard to
sodium sulphate, a point was made
by Shri Kasliwal. In our research
factory at Bhawvnagar experiments
are pgoing on to see if it could be
used in the domestic production of
fertilisers. As he himself has con-
fessed in his speech, this is a new
process. Even in foreign countries
it is hardly done. naturally, he
would not expect us to go in immedi-
ately for a large-scale experiment so
far as this is concerned,

Shri Kasliwal: I asked for a pilot
project. .

Shri R. G. Dubey: That is what I
say The Bhavnagar factory is carry-
ing out certaln experiments in that
direction. As soon as the experi-
ment comet to light and we find that
it 1s a prartical step, we will surely
consider the suggestion that the hop
Member has made.

There are several other points, re-
garding the shipyards, for example,
made by Dr. Lanka Sundarsm.
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Mr, Chalrman: [ think the Jther

point may be met by the hon, Minis-
ter.

Shri R. G. Dubey: I thank you, Sir.
for giving me this opportunity and
once again I thank the hon. Members
for giving us very helpful suggestions
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and also for their sympathetic hear-
ing.

Mr. Chairman: The hon. Minister or
Production ‘will rep:y tomorrow.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday the
5th April, 1955,



